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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 21, 2012/Sravana 30, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock
[Mabam Seeaker in the Chain
...{Interruptions)...

All this stage,” Shri Ganesh Singh, Shri Anandrao
Adsul, Shri O.S. Manian, Shri A.K.S. Vijayan and
some other hon. Members came and stood

on, the floor near the Table.
ORAL ANSWER TO QUESTION
[English]
MADAM SPEAKER: Q.No. 125, Shrimati Annu Tandon.
Cold Storages

+
*125. SHRIMATI ANNU TANDON.:
SHRIMAT!| J. HELEN DAVIDSON:

Will the Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) the value of the current wastage of fresh fruits

and vegetables in each State/UT;

(b)  whether the Government proposes to modernise

the cold storages with external assistance;

(c) if so, the external assistance sought and

provided so far by these countries;

(d}  whether the Government proposes to provide
additional incentives to the cold storage entrepreneurs to

set up more cold storages in the country;

(e) if so, the details thereof; and

® the steps taken/proposed to be taken by the
Government to set up cold storage facilities of village
level in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to (f) A Statement is laid on the Table of
the House.

Statement

(a) As per the report of Central Institute of Post
Harvest Engineering and Technology (CIPHET) (ICAR
Ludhiana), published in April, 2010, based on nationwide
sample survey conducted in 106 districts of India during
2005 to 2007, the value of annua! wastage of fruits and
vegetables was estimated at Rs. 13,309 crores of 2009
wholesale prices. CIPHET in its report has not indicated
State-wise details of wastages of fruits and vegetableé.
However crop-wise wastages of fruits and vegetables are
given in the enclosed Annexure-l.

(b) and (c) There is no such proposal to modernise
the cold storages with external assistance.

(d) and (e) “Creation and Management of cold chain
infrastructure” for agriculture has been identified as a
thrust area by the Hon’ble Prime Minister recently. The
various incentives provided by the Government to this
sector is given in the enclosed Annexure-il.

) Ministry of Food Processing industries imple-
ments the Scheme of Integrated Cold Chain, Value
Addition and Preservation Infrastructure (part of scheme
of Infrastructure Development) and under which it
provides financial assistance in the form of grant-in-aid
@50%
technical civil works in general areas, and @ 75% of the

of the total cost of plant and machinery and

total cost of plant and machinery and technical civil works
in difficult areas including North-Eastern States subject to
a maximum of Rs. 10.00 crore for strengthening and
value addition of cold chain infrastructure. The scheme
also provides for backward linkages in shape of
collection centers at farm level with facilities for pre-
cooling/storages/minimal processing.
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In addition, other Government of India organizations

1 2 3
like National Horticulture Mission (NHM), National Hor-
ticulture Board (NHB), Agricultural and Processed Food 3 Green Pea 10.3 562
Products Export Development Authority (APEDA), Na- )
tional Co-operative Development Corporation (NCDC) 4. Mushroom 12.5 15
and State Governments also All these schemes are
available in rural areas also. 5. Onion 7.5 587
Annexure-l 6. Potato 9 2630
Details of wastages of various Fruits and Vegetabies 7. Tomato 12.4 997
. . 8. Tapioca 9.8 556
Crop/commodity Losses Estimate of
estimated economic value T 8
! 72
(%) of the losses of . ota 5
2009 wholesale Grand Total (fruits + 13,309
prices

vegetables)

(Rs. in crore)

1 2 3
(i)  Fruits
1. Apple 12.3 » 953 .
2. Banana 6.6 1275
3.  Citrus . 6.3 839
4. Grapes 8.3 434
5.  Guava - 18 407 .
6. Mango 12.7 3298
7. Papaya 7.4 157
8. Sapota 5.8 » 74
. [
Total 7437

(i) Vegetables
1. Cabbage 6.9 217

2. Cauliflower 6.8 308

Annexure-ll

Details of various incentives provided by the
Government to the Cold Chain Sector

Capital investment in the creation of modern storage
capacity has been made eligible for viability gap
funding scheme of the Finance Ministry. It was also
proposed to recognize cold chains and post-harvest
storage as an infrastructure sub-sector. Necessary
notification has been issued by Ministry of Finance.

As a part of the farm of market initiative, External
Commercial Borrowings was made available for cold
storage or cold room facility, including for farm level
pre-cooling, for preservation or storage of agricultural

and allied produce, marine products and meat.

Project import status with a concessional import duiy
of 5 per cent for the setting up of mechanised
handling systems and pallet racking systems in
‘mandis’ or warehouses for foodgrains and sugar as
well as full exemption from se'rvice tax for the
installation and commissioning of such equipment.

Project import status at a concessional customs duty
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of 5 per cent with full exemption from service tax to
the initial setting up and expansion of Cold storage,
cold room including farm pre-coolers for preservation
or storage of agricuiture and related sectors produce;

and Processing units for such produce.

e Full exemption from customs duty to refrigeration
units required for the manufacture of refrigerated

vans or trucks.

¢ Central excise exemption to specified equipment for
preservation, storage and processing of agriculture
and related sectors and exemption from service tax
to the storage and warehousing of their produce.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Agricultural co-operatives

*126. SHRI JAYWANT GANGARAM AWALE
DR. SANJAY JAISWAL:

Will the Minister of AGRICULTURE be pleased to
state:

(a)  whether the Government has taken note of the
problems being faced by the agricultural co-operative
societies in the country;

(b) if so, the details thereof along with the
corrective measures taken/proposed to be taken by the

Government;

(c) the norms for registering multi-state societies
along with the number of these societies registered -so

far;

(d) the funds released to the States during the
current year including Uttar Pradesh for accelerating the

co-operative movement;

(e)  whether there is any proposal for a uniform

SRAVANA 30, 1934 (Saka)

to Questions 6

agriculture co-operative policy and dovetailing it with the
Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) scheme; and

H if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHR! SHARAD
PAWAR): (a) and (b) Agriculture co-operative societies
generally face problems such as lack of democratic
control, excessive dependence on Government assis-
tance, poor deposit mobilization, lack of professional
management, lack of active member participation, uneco-
nomic level of business, etc. Government of India ‘has
taken various measures to address the aforesaid prob-
lems including, inter-alia, framing of national policy on co-
operatives, enactment of Multi-State Co-operative Societ-
ies (MSCS) Act, 2002, assistance for co-operative
education and training, assistance through NCDC for
development of co-operatives, implementation of recom-
mendations of the Vaidyanathan Committee, enactment
of the Constitution (97th Amendment) Act, 2011, etc.

{c) The ma.in provisions relating to registration of
a 'multi-state co-operative society, as provided in the
MSCS Act, 2002, are that its main object shouid be to
serve the interest of members in more than one State
and its bye-laws should provided for social and economic
betterment of its members through self-help and mutual
aid in accordance with co-operative principles. As on
13.08.2012, 764 Multi-State Co-operatvive Societies have
been registered under the provisions of the MSCS Act,
2002.

(d) Government of India does not operate any
scheme under which funds are released directly to the
States for development of co-operative. However, grants-
in-aid are provided to National Co-operative Union of
india (NCU!)/National Council for Co-operative Training
(NCCT) and NCDC under two Scheme viz. Central Sector
Scheme for Co-operative Education and Training and
Central Sector Scheme for National Co-operative Devel-
opment Corporation (NCDC) Programmes for develop-
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ment of co-operatives. NCUI has informed that no funds
have been released by them to any State for Co-
operative Education and Training during 2012-13. The

amount of funds released by NCDC under the Central

Sector Scheme for NCDC Programmes for development
of co-operatives etc. in various States during 2012-13
(upto 15.08.2012) is given in the enclosed Statement.

(e) and (f) No such proposal is under consideration
of the Government at present.

Statement
From 01.04.2012 to 15.08.2012

(Rs. in crore)

Sl Name of State Loan Subsidy Total -
No.
1 2 3 4 5
1. Andhra Pradesh <4‘37 ' ’6.32 10.69
2. Arunachal Pradésh - 1.92 1.34 3.27
3. Bihar 300.00 0.14 300.14
‘ 4. Guijarat 35.78 3.86 39.64
5. Haryana 3266  1.03  33.69
6. Himachal Pradesh 0.20 0.08 0.28
7. Jammu and Kashmir 6.75 2.41 9.16
8. Karnataka 6.19 0.61 6.80
9. Kerata 46.00 0.07 46.07

10. Madhya Pradesh 25.23 6.38 31.60

11. Maharashtra 226.96 2.48 229.44
12. Nagaland 5.09 1.03 6.13

13. Odisha 3.18 1.05 4.23

AUGUST 21, 2012

to Questions ™ 8

1 2 3 4 5
14. Tamil Nadu 8.00 | 0.00 8.00
15. Uttar Pradesh - 0.01 0.00 0.02
16. Wé;c,t Bengal 1.04 0.02 1.05

Total 703.39 26.82 730.21
[English]

Theft of Foodgrains

*127. PROF. RANJAN PRASAD YADAV : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

{a)  whether cases of theftloss of a large quantity
of wheat and rice have been reported from the Food
Corporation of India (FCI) depots recently in the country
including Naini in Uttar Pradesh;

(b} if so, the details thereof;

(c)  whether any inquiry has been initiated in this
regard;

(d) if so, the details and the outcome thereof; and

(e) the action taken against the persons respon-
sible therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (PROF. K.V. THOMAS): (a) and (b) No, Madam.
However, during the year 2011-12 and 2012-13 (upto
31.07.2012), theftloss of following quantity of wheat and

rice has been reported from FCI godowns:—

{Figures in MTs)

Wheat Rice ~ Total

SL.No.  State
1 2 3 4 5
1. Uttar Pradesh* 596.60  1505.75  2102.35
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1 2 3 4 5

2. Bihar 4340.40 10630.90  14971.30

3. Assam 238.43 13156.50 1553.93
Total 5175.43 13452.16  18627.58

*Out of this quantity, theft/loss of 1457.60 tonnes of
foodgrains comprising of 69.60 tonnes of wheat and 1388
tonnes of rice was in FCI godown in Naini, Uttar Pradesh.

() Yes, Madam.

(d) and (e) The details of inquiries conducted -in
~ these cases, outcomes thereof and action taken against

persons responsible are enclosed as Statement.
Statement

The details of inquiries conducted in these cases,
outcomes thereof and action taken against

persons responsible therefor
1. Uttar Pradesh:

A Departmental investigation was conducted by
Regional Office of FCI, Lucknow for theft/loss at Naini
which concluded that there was abnormal storage
loss due to misappropriation and disciplinary acﬁgn

was recommended against officials invoived therein.

At Varanasi during joint surprise check of CBI with
FCI Vigilance team from FC!, misappropriation was
also reported. CBl is conducting investigation in the

matter.

Following is the action taken against officials held

responsible during these enquiries/investigations:—

1. Major chargesheets have been issued against
1 Category-| Officer, 6 Category-ll Officers and
16 Category-lll Officers.

2. Minor chargesheets have been issued to
6 Category-II Officers.

3. Penalty of recovery of Rs. 3.73 lakhs has been
imposed on 1 Category-ll Officer.

4, Major chargesheet is under process against
4 Category-ll Officers and 15 Category-lil
Officers.

5. Show Cause Notices have been issued to

5 Category-l Officers and 1 Category-Il Officer.

6. For Naini, Area Manager, FCI, Allahabad has
lodged FIR on 1.6.2012 against 12 Officers
responsible for theft/loss.

7. FIR has been lodged against 3 Category-li|
Officers for shortages at FCI, Dhamora Depot
in Moradabad.

8. CBI has registered Regular Cases against
6 Officers for shortages at Varanasi.

Bihar:

Departmental investigation was conducted by special
teams deputed from FCI, Hqrs. Zonal Office (East) as
well as Regional Office, Bihar and Officers respon-
sible for the shortages were identified and disciplin-
ary action was initiated as follows:

1. Major chargesheets have been issued against
4 Category-l Officers, 24 Category-ll Officers,
53 Category-lll Officers and 2 Category-IV
Officers.

2. Penalties of compulsory retirement and recov-
ery from Gratuity and Terminal dues have
been imposed on 1 Category-I Officer and
5 Category-Ill Officers.

3. Major chargesheet is under process against
5 Category-1 Officers, 1 Category-ll Officer and
2 Category-tli Officers.

4, The cases of misappropriation of foodgrains
has been referred to CBI for undertaking
further investigation. CBI has registered
5 Regular Cases in this regard.
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3. Assam:

In course of departmental investigation by the

Regional Office of FCI, misappropriation of stocks
was reported. Departmental action has been initiated

against delinquent Officers as follows:—

1. Penalty of recovery of Rs. 2 lakhs imposed on
1 Category-I Officer.

2. Major chargesheets have been issued against
4 Category-ll Officers and 31 Category-lil
Officers.

3. Penalty of recovery and withholding of one
increment imposed on 17 Category-ill Officers.

4. 2 Category-lll Officers were removed from
services along with forfeiture of gratuity.

5. Minor penalty proceedings are. contemplated
against 2 Category-lll Officers.

Bomb Blasts at Pune

*128. SHRI KODIKKUNNIL SURESH:
SHR! ARVIND KUMAR CHAUDHARY:

Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the incidents of bomb blasts that took place
during each of the last three years and the current year,
State-wise including the recent Pune blasts;

(b) the number of persons killed and injured

during each of the blast cases;

(c) the status of investigations and conviction
made in each of the cases;

(d)  whether security arrangements in all the
vulnerable urban areas have been reviewed thereon; and

(e) . if so, the details thereof and the measures taken

by the Government to check such incidents in future?

AUGUST 21, 2012

to Questions 12

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (c) As
per the available information, the details of Bomb Bfasts
that took place in the hinterland during the last three
years and the current year, the number of persons killed
and injured and the status of investigation is enclosed
as Statement.

(d)  The monitoring of security arrangements in the
country is an ongoing process and there exists a very
close and effective coordination amongst intelligence
agencies at the centre and State level. Intelligence inputs
about possible designs of the terrorist groups and threats
are shared with the State Governments concerned on a
regular basis.

{e)  Although as Law and Order and Police is a
State subject, the primary responsibility remains with the
State Governments, combating terrorism is a shared
responsibility considering its internal security implications.
The Government of India has been assisting the State
Governments to modernize their Police forces through the
Modernization of State Police Force Scheme. At the
National level, in order to deal with the menace of
extremism and terrorism the Government has taken various
measures which, inter-alia, include augmenting the
strength of Central Armed Police Forces; establishment of
NSG hubs at Chennai, Kolkata, Hyderabad ahd Mumbai;
empowerment of DG, NSG to requisition aircraft for
movement of NSG personnel in the event of any
emergency, strengthening and reorganizing of Multi-
Agency Centre to enable it to function on 24x7 basis for
real time collation and sharing of intelligence with other
intelligence and security agencies; tighter immigration
control; effective border management through round the
clock surveillance and patrolling on the borders; establish-
ment of observation posts, border fencing, flood lighting,
deployment of modern and hi-tech surveillance equipment;
upgradation of Intelligence setup; and coastal security. The
Unlawful Activities (Prevention) Act, 1967 has been

- amended and notified in 2008 to strengthen the punitive

measures to combat terrorism. The National Investigation
Agency has been constituted under the National Investi-
gation Agency Act, 2008 to investigate and prosecute
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offences under the Acts specified in the Schedule. As a under the Unlawful Activities (Prevention) Act, as predi-
part of steps to counter terrorists threats, the National cate offence.

Intelligence Grid (NATGRID) has been created.
Further, the Government continues to raise the issues

The Prevention of Money Laundering Act has been of Cross-Border Terrorism in alt its aspects including its
amended in 2009 to inter-alia, include certain offences financing at variqus multi-lateral and bilateral fora.
Statement

Details of Status of Investigation/Prosecution/investigating Agency, as well as persons killed/injured in

the Bomb Blasts during the last three years and the current year

Sl Incidents Persons Persons  Investigating Agency Status of Investigation/

No. : killed injured Prosecution

1 2 3 4 5 6

1. 16.10.2009: 2 Nil NIA Case against 6 persons is presently
Bomb blast in ‘ under trial at the District and Sessions
Margao, Goa Court at Goa.

Four persons are absconding.

2. 13.02.2010: 17 64 ATS, Mumbai Chargesheet was filed on December
Bomb blasts at 4, 2010 vide Court Case No. 5183/
German Bakery, 10 against 1 accused out of a total
Pune of 7 accused. Remaining 6 accused

are absconding.

3. 29.3.2010 Nil Nil Special Cell, Delhi The case is under investigation.
Bomb blast at, Police
Mehrauli, New

Delhi
4, 17.04.2010: Nil 20 Crime Branch, A chargesheet has been filed on
Bomb blasts at, Bengaluru Police 16th July, 2012.

M.C./Chinnaswamy
Cricket Stadium,

Bengaluru

5. 19.09.2010: Nil 2in Special Cell, Delhi Six accused persons were arrested by
Firing and bomb firing Police the Delhi Police and a chargesheet
blast near Jama incident has been filed on 22 May, 2012.

Masijid, Delhi
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1 2 3 4 5 6

6. 07.12.2010: 2 20 ATS, Uttar Pradesh The case is under investigation.
Bomb blast at
Sheetla Ghat, !

Varanasi, Uttar
Pradesh

7. 25.05.2011; Nil Nil NIA The case is under investigation.
Bomb blast in
parking place
outside High
Court, New Delhi

8. 13.07.2011: 27 127 ATS Mumbai ATS Mumbai has arrested five per-
Serial bomb sons. Chargesheet has been filed on
blasts in Mumbai 25 May, 2012. 6 persons are ab-

sconding.

9. 7.9.2011: Bomb 15 67 NIA 3 persons have been arrested in the
blast at Delhi case. Chargesheet has been filed on
High Court 13 March, 2012 3 persons are

absconding.

10. 17.9.2011: Nil 4 The District Police The case is under investigation.
Blast in Agra with the help of

ATS (Uttar Pradesh)

11. 13.02.2012: Nil 4 Special Cell, Delhi One person has been arrested and
Biast in a Car Police four persons are absconding. Interpol
of Embassy of notices have been issued. A
Israel chargesheet has been filed on

31st July, 2012.

12. 01.08.2012: Nil 1 ATS Maharashtra

Serial Bomb blast
in Pune

The case .is under investigation.

[Translation]

Housing loan to Urban Poor

*129. SHRI RAJENDRA AGRAWAL: Will the Minister
of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) whether

the Interest Subsidy Scheme for

Housing the Urban Poor (ISHUP) envisages interest
subsidy to the economically weaker sections and other

urban poor for construction of houses;
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(b} if so, the details including the amount released
and the number of beneficiaries benefited under the

scheme during each of the last two years, State-wise;

() whether the Government has decided to
extend the coverage of the scheme by enhancing the
amount of loan and liberalising the eligibility criteria;

(d) -if so, the details thereof;, and

(e) whether the Government is planning to en-
hance the corpus of funds allocated for the scheme this
year and if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POV-
ERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMAR!I SELJA): (a) Yes, Madam. The scheme of
Interest Subsidy Scheme for Housing the Urban Poor

SRAVANA 30, 1934 (Saka)

to Questions 18

(ISHUP) implemented during the 11th Plan period
envisaged interest subsidy to the economically weaker

sections and other urban poor for construction of houses.

(b) During financial year 2010-11 and 2011-12,
5859 and 3825 beneficiaries have benefitted. Net Present
Value (NPV) of interest subsidy released during these two
years was Rs. 4.76 crore and Rs. 4.05 crore respectively.

State-wise details are enclosed as Statement.

(c) to (e) The Ministry is proposing to revise the
Scheme with enhanced admissible loans and other
features which are meant to facilitate larger coverage and
outreach along with farger corpus of funds allocated for
the scheme during the 12th Plan period. However,
necessary approvals of the Competent Authorities have
not yet been obtained.

Statement

Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)

Year-wise Progress under ISHUP durihg last three financial years

(in lakh)
Year States covered No. of Amount of Total Total NPV of
beneficiaries NPV of No. of interest
interest beneficiaries subsidy
subsidy covered released in
(Rs. in lakh) in financial financial year
year (Rs. in lakh)
{approximately)
1 2 3 4 5 6
2008-09 -Nil Nil Nil Nil Nil
2009-10 Andhra Pradesh 531 36.82 . 5631 36.83
2010-11 Andhra Pradesh 5233 378.01 5859 476.64
Karnataka 53 14.50
Rajasthan 27 7.84
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1 2 3 4 5 6
Chhattisgarh 542 75.12
Tamil Nadu 4 1.17
2011-12 Andhra Pradesh 2684 203.66 3825 405.74
Kamataka 597 101.85
Maharashtra 161 17.75
Tamil Nadu 227 58.33
Assam 1 0.30
Madhya Pradesh 9 1.55
Rajasthan 18 4.10
Kerdla 39 11.51
Chhattisgarh 88 6.40
Uttar Pradesh 1 0.29
Total 10,215 919.21 lakh
(About 9.2 ciore)
[English] (d) the deficiencies identified during the review;

National Horticulture Mission

*130. SHRI AMBICA BANERJEE:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the aims and objectives of the National
Horticulture Mission (NHM);

{b) whether the Government has recently re-
viewed the functioning of the National Horticulture

Mission in the country;

() if so, the outcome thereof;

(e) the corrective measures taken by the Govern-
ment in this regard and to boost horticuttural production

in the country; and

) the funds sanctioned and released to various
States/UTs during the last year under the Mission?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) National Horticulture Mission (NHM) has the

following major objectives:

(i) Provide holistic growth of hortticulture sector
through area based regionally differentiated

strategies, which include research, technology
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promotion, extension, post harvest manage-
ment, processing and marketing, in consonance
with comparative advantage of each State/

region and its diverse agro-climatic features;

(i)  Enhance horticulture production, improve nu-
tritional security and income support to farm
households;

(iii) - Establish convergence and synergy among
on-going and plan programmes, for horticul-
ture development;

(iv) Promote, develop and disseminate technolo-
gies for horticulture development, through
seamless blending of traditional wisdom and
modern scientific knowledge;

(v)  Create employment generation opportunities
for skilled and unskilled persons, especially
unemployed youth.

{(b) to (e} As provided in the NHM guidelines, regular
review and monitoring of the scheme is carried out by
the General Council (GC) and Executive Committee (EC)
of NHM. A Quick Analytical Study of NHM has been
conducted by Agricultural Finance Corporation Limited
during July, 2012. The report has found that there has
been a substantial increase in the area, production and
productivity of horticultural crops on account of the
implementation of NHM. The report has also highlighted
areas of concern related to adequacy of quality planting
material, productivily, post harvest management practices

and marketing infrastructure.

in the Annual Action Plan (2012-13) of States and
UTs, thrust ha; been provided to accreditation of existing
nurseries, strengthening of public nurseries, development
of new nurseries in private sectbr, rejuvenation of existing
orchards,” protected cuitivation, creation of post harvest
management infrastructure and markets.

4] State-wise detais of funds sanctioned and
released under NHM during 2011-12 are given as the

Statement.

SRAVANA 30, 1934 (Saka)

to Questions 22

Statement
Funds sanctioned and released (2011-12)

(Rs. in crore)

Sl State Sanction Release
No.

1 2 3 4
1.  Andhra Pradesh 105.40 92.70
2. Bihar 34.00 20.00
3.  Chhattisgarh 93.50 85.00
4. Goa 2.98 2.00
5. Guijarat 95.95 92.78
6. Haryana 80.75 - 76.23
7. Jharkhand 51.00 42.16
8. Karnataka 111.00 99.71
9.‘ Kerala 65.45 53.45
10. Madhya Pradesh 72.25 55.00
11.  Maharashtra 127.50 93.75
12. Odisha 53.55 46.73
13. Punjab : 46.75 46.74
14. Rajasthan 59.50 | 40.00
15.  Tamil Nadu 123.25 62.00
16. Uttar Pradesh 102.00 51.00
17. West Bengal 42.50 25.50
18. Delhi | *0.00 0.00
19. Lakshadweep *0.00 0.00
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1 2 3 4

20. Andaman and Nicobar  4.00 3.00
Islands

21. Puducherry 1.28 0.64

*Annual Action Plan not received.
Functioning of Natgrid

*131. SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the National Intelligence Grid
(NATGRID) has become functional;

(b) if so, the details thereof;

(c) whether there is a proposal to set up centres
of NATGRID in different parts of the country; and

(d) if so, the details of the places identified for the
said purpose?

THE 'MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
No, Madam. NATGRID was set up as an attached Office
of the Ministry of Home Affairs with effect from 1.12.2009.

Further, Cabinet Committee on Security (CCS) has ‘“in-.

principle” approved the Detailed Project Report (DPR) of
NATGRID on 06.06.2011. Planning Commission has also
accorded its ‘In-Principle’ approval to the project on
8th July, 2011, as a ‘Central Plan Scheme’ under MHA
from 2011-12. CCS approved the DPR on 14.6.2012 for
an amount of Rs. 1002.97 crores for implementation of
Foundation, Horizon-l and some elements of Horizon-II
of the NATGRID Project. Work on the foundation and the
first horizon of NATGRID is in progress.

(c) and (d) No, Madam. NATGRID is headquartered at
New Delhi and no branch/operational centre outside Dethi

to Questions 24

is envisaged. However, the Disaster Recovery Centre of
NATGRID is proposed to be located outside Delhi.

Farm Mechanisation

*132. SHR!I MOHAMMED E.T. BASHEER.
DR. P. VENUGOPAL:

Will the Minister of AGRICULTURE be pleased to
state: '

(a) whether there is a greater need for technologi-
cal intervention including mechanisation of the farm
sector to meet the challenges posed by rising population
in the country by 2020;

(b) if so, the details thereof along with the
estimated foodgrains requirement for the said period,

(¢} whether the Government has undertaken re-
search missions to work on integrated farming for
increasing the production and productivity of foodgrains
in the country; and

(d) if so, the details and the outcome thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRF SHARAD
PAWARY): (a) and (b) With the steady decline in per capita
arable land and water, there is need for location-specific,
cost-effective technological interventions suiting soil and
climate like High Yield Varieties (HYV), Resource

Conservation Technologies {iero tillage, bed planting,

laser leveling, System for Rice Intensification (SRI)},
integrated soil-water-nutrient management, integrated pest
management, integrated watershed management, inte-
grated farming system including agro-forestry, abiotic
stress management, climate resilient agriculture, conser-
vation agriculture and farm mechanization to ensure food
security of the growing population (1.44b in.2020) that

is projected around 280 million tonnes of foodgrain.

(c) and (d) The council has initiated an AICRP on
Development of Integrated Farming System (IFS) models
for different agro-ecological zones during Xlith Plan, which
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is being further strengthened during the current Plan to
fulfill the production and productivity of foodgrain in the
country. Guidelines for development of IFS modeis have
been prepared and various IFS models have been set
up on research farms as well as farmers' fields.

Modernisation of State Police Forces

*133. SHRI BHARTRUHARI MAHTAB:
SHRI VISHWA MOHAN KUMAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has reviewed the
working of Modemisation of State Police Forces (MPF)
Scheme in the recent past;

" (b) if so, the details thereof and the deficiencies
noticed along with the corrective steps taken to remove
these deficiencies and to make the scheme more effective;

(¢}  whether the Union Government has received
any request from the State Governments to sanction
additional funds for modemisation of police forces; and

(d) if so, the details thereof and the action taken
thereon during each of the last three years and the current
year, State-wise including Jharkhand and Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
- HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
(a) and (b) Yes, Madam. The Bureau of Police Research
and Development (BPR&D) was entrusted with the task
of conductirig a hoﬁstic study on the impact of
Modernisation of State Police Force (MPF) Scheme on
State police forces and also to make an assessment of
requirement of State Police Forces for the next 5-10 years
beyond 2009-10. The BPR&D had outsourced the study
to M/s Emst and Young Pwvt. Ltd. The key findings of the
assessment study conducted by M/s Ernst and Young are
given in the Statement-l. The findings of M/s Emst and

Young have been taken into account while formulating

proposal for extension of the scheme for next five years’

from '2012-13 to 2016-17.

SRAVANA 30, 1934 (Saka)

to Questions 26

(c) and (d) Yes, Madam. During the years 2009-10,
2010-11 and 2011-12, requests were received from the
State Governments of Andhra Pradesh, Haryana, Jammu
and Kashmir, Manipur, Mizoram, Meghalaya and Punjab
for provision of additional funds under the MPF Scheme
over and above the normal allocation for meeting the
needs of State police forces. Based on the availability
of funds and on assessment of the needs, additional
funds have been released to the State Governments out |
of the Contingency Reserve Fund of MPF Scheme during
the years 2009-10, 2010-11 and 2011-12, details of
which are given in the Statement-il.

The Scheme for Modernization of State Police Forces
(MPF Scheme), implemented by MHA ended in the year,

~ 2009-10. The Scheme was further extended for two years

i.e. the financial years 2010-11 and 2011-12, with the
approval of Cabinet Committee on Security (CCS). The
extended MPF Scheri)_e has also ended on 31st March,
2012,

Separate proposals for extension and funding of the
MPF Scheme for five years from 2012-13 onwards, partly
under Plan and partly under Non-Plan are under process
in the Ministry of Home Affairs in consultation with the
Ministry of Finance and the Planning Cohmission.- Funds -
in the current financial year 2012-i3 under the MPF
Scheme shall be released to the State Govemments only
after the extension of the- scheme is approved _bY'the_
Committee on Non-Plan Expendi_ture (CNE)/Exp_énditu_re
Finance Committee (EFC) and finally by the Cabinet.

Statemeht-l

The key findings of the assessment study conducted
by M/s.Emst-and Young are. as under

(i) The report has observed that in naxal affected districts,
, the availability of number of administrative bu_ildings
have improved. Weapons -available in police stations
are adequate for handling crime situation. But there

is scope for improvement in availability of police
outposts, watch towers, fencing of police buildings.
There is special requirement of mine proot vehicles,
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(ii)

(iii)

Written Answers

BP vehicles and ambulances in these areas. The
report States that district Police HQ have fair
availability of equipment, but quality needs to be
increased. Specialized equipments like GPS, night
vision devices, search fights and traffic barriers etc. are
required. '

In respect of coastal districts, the report observed that
while the availability of police buildings have
improved, adequate weapons are available i.n police
stations, some police buildings are in Government
office premises where basic facilities are inadequate.
Some police buildings are on rental basis. The
number of vehicles are inadequate because of
limited funds. The report observed that‘coastal police
stations require equipments for surveillance, monitor-
ing, xerox/photécopying machine, fax machine etc.

In border States, the satisfaction level of police
- buildings is average. The report says that construc-
tion/upgradation of buildings is required and old

Statement-ll

AUGUST 21, 2012

(iv)

to Questions 28

buildings need to be renovated. Weapons require-
ment of almost 100% is being met through MPF.
Most of the border districts have fair availability of
equipménts. In the report, it has been recommended
to provide photocopy machines, mobile phones to

police stations in border States.

The report observes that in mega cities, there is need
for additional police stations, firing range, simulators,
convention hall, command Centre. More police
stations, administrative buildings, firing range and
simulators are required in mega cities. Also police
stations need to be moved out of private buildings.
The mega cities need more mobility equipment for
rescue, evacuation and confidence building. All
major cities require more AK47, carbines. GPS,
CCTV, Radio trunking systems is  required for
national highways. The report says that more training
infrastructure like classrooms, hostels, computer labs,

FSLs, firing simulators are required for megé cities. .

Details of additional funds released to State Govemments from out of Contingency Reserve under the MPF
* Scheme during the last 3 years 2009-10, 2010-11 and 2011-12 based on requests received in MHA

(Rs. in lakh)
Year of Name of the Funds Purpose
release State released
1 ' 2 3 4
2009-10 - Haryana 2323.00 For procuring security equipment for security arrangement
for the Commonwealth Games, 2010.
2010-11 Andhra’ Pradesh 749.99 Released to OFB & CENWOSTO, BSF for supply of Non-
lethal weapons/ammunition of Andhra Pradesh.
-do-: Jammu -and Kashmir 100.72 Released to O\FB for supply of anti-riot guns and plastic
bullets to Jammu and Kashmir. .
-do- -do- - 999.25 Funds released for procurement of non-lethal weapons

to Jammu and Kashmir.
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Irregularities in. Broadcasting of
CWG, 2010

*134. SHRI KAUSHALENDRA KUMAR:
DR. MANDA JAGANNATH:

Wilt the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) ' whether a high level Committee constituted to
examine the alleged corruptlon and megularmes in the
broadcast of the XIX Commonwealth. Games held in 2010

has submitted its report to the Government;

(b) if so, the details of the‘r‘nai‘n conclusions

contained therein; -and

1 2 3 4
2010-11 Jammu and Kashmir 2001.00 Funds released for purchase- of non-lethal weapoﬁs and
body protectors. ‘

-do- -do- 162.00 - Funds released for procurement of body protectors.

-do- * Manipur 625.00 Funds released for procurement of MP-5 Rifles.

-do- Mizoram 670.90 . For purchase of riot-control equipment, construction of
residential/non-residential buildings and making old
vehicles road worthy.

-do- Punjab 120.00 Purchase of Jammers.

2011-12 . Haryana 500.00 Upgradation of Sports infrastructure at Madhuban Police
) Sports Complex.

-do- ' Punjab 450.00 Funds released for -procuring Switch based Lawiul
Interception System/Mobile Tracking and Locator System
(MTLS).

-do- Manipur 1217.54 Funds released for procurement of vehicles for police
stations in Manipur. '

-do- Meghalaya 89.00 Funds released for procurement of Dual Band GSM
Locator. '

-[Translation] (¢) the follow ub action taken by the Government

in this regard?

THE MINISTER--OF INFORMATION AND BROAD-
CASTING (SHRIMATl AMBIKA SONI): (a) Yes. The High
Level Committee constituted under the Chalrmanshlp of
Shri V.K. Shunglu to look into issues relating to
organizing and. conduct of Commonwealth Games Delhi,
2010 submitted its First Report on Host Broadcasting to
the Government on 29.01.2011. -

(b) and (¢) In its ﬁndingé the High Level Committee
has concluded that “action/inaction are strongly sugges-
tive of collusion between CEOQ, Prasar Bharati and DG:
Doordarshan and the service provider(s) SIS Live/Zoom
Communications”. The recommendations of the commit-
tee as mentioned in its_first Report and. action taken by
the Government in this regard are as under—
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Recommendations Made

Action Taken

2

6.1 The Value of services provided in Production and
Coverage contract are estimated at below ¥ 100
crore. Certain other expenditures have been in-
curred contrary to the contract. These are to be
_vie_Wed in the context of T 147.60 crore (60% of
contract price) paid by Prasar Bharati upto October,
2010 and the need to recover the ‘excess’ amount
from Mis SIS Live.

6.2  The relationship between Government and Prasar

Bharati, in matters where Govemnment has a role
to play, and that between the Executive and the
Board of Prasar Bharati need to be redefined.

Ministry of Information and Broadcasting was directed by
Prime Minister's Office (PMO) to review the claims made
by M/s SIS Live Jointly with Prasar Bharati and in
consultation with their financial advisers to ensure that
there is no over-payment. In the event of any over-payment
having been made, the Ministry of Information and
Broadcasting was directed to take appropriate action for
recovery, after seeking due legal advice. In this regard
Prasar Bharati has withheld a sum of ¥ 98.4 crores (i.e.
40% of the contract value of the contract awarded to SIS
Live for T 246 crores) on account of various disputes.

Due to breach of the contractual provision by SIS Live with
respect to the contract for Production and Coverage of
CWG, 2010, bank guarantee amounting to ¥ 24.6 crores
was also encashed by Prasar Bhafati. Further a sum of
T 7,08,04,879/- has also been withheld by Prasar Bharati
against services provided for AHBs.

In the matter, SIS Live has invoked arbitration under clause
8.2 of the contract vide: their letter dated 13.06.2011. The

arbitral proceedings are still going on.

The Government constituted a Group of Ministers (GoM)

“on Prasar Bharati to examine various issues ‘pertaining to

the functioning of Prasar Bharati. The GoM has also
undertaken a comprehensive review of various provisions
of the Act in the light of the experience and developments
since the creation of Prasar Bharati and recommended
certain amendments to the Act. While making these
recommendations, the GoM also kept in mind its additional
mandate given to them for eicamining govefnance structure
of Prasar Bharati and the relationship between the
Govemmeht and Prasar Bharati subsequent to HLC Report .
on Host Broadcasting. These amendments are aimed- at-

" improving governance in Prasar . Bharati, making the
- Chairperson and Members more accountable and en-

abling the Government to make timely interventions: and
effectively supervise the functioning of Prasar Bharati.

~
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6.3 Government may decide on action against the then
CEO, Prasar Bharati (Shri B.S. Lalli) and Director
General (Doordarshan) (Ms. Aruna Sharma, IAS)
and others who acted in concert with them for
providing undue gain to SIS Live/ZO0M Commu-
nications Ltd.

6.4 Certain action seem to attract penal provision under
the Indfan__ Penal Code and Prevention to Corrup-
tion Act. This aspect also needs to be separately
investigated.

Ministry has initiated the process of getting Cabinet
approval following due procedure.

A copy of the report of the High Level Committee (HLC)
was referred to the Central Bureau of Investigation through
the Department of Personnel and Training-for further action
as deemed appropriate. '

With reference to the references against the then Director
General, Doordarshan, Dr. Aruna Sharmia in the HLC
Report, she reverted to -her parent cadre foliowing the
expiry of her tenure on 19.2.2011. This Ministry had
requested the Chief Vigilance Officer, Prasar Bharati (CVO,
PB) to investigate into 17 issues, and the role played by
her on these issues to pinpoint the irregularities and
lapses, if any, and fixation of responsibilities. '

In the meanwhile, the CBI intimated CVO, Prasar Bharati
that the issues under their scope of inquiry, except one
issue, No. 14 on customization of venues, were also being

investigated by them (CBI) and that the in house enquiry -

being conducted by CVO, Prasar Bharati was likely to
interfere with the investigations being. conducted by CBI.
The CBI advised CVO, Prasar Bharati to keep in abeyance
her inquiry on the 16 issues. On a reference, this Ministry
advised CVO, Prasar Bharati to keep her inquiry in
abeyance in respect of all the identified issues, except the.
issue No. 14 on customization of venues. On the issue of
customization of venues. On the issue of customization of
venues, the CVO, Prasar Bharati has submitted the report.
The Ministry has sought comments of the CEO of Prasar
Bharati on the report of CVO, Prasar Bharati.

With reference to. the referénces against the then Chief
Executive Officer (CEO) of the Prasar Bharati, Shri B.S.
Lalli, in the HLC Report, the CBl was permitted by the
Ministry under Section 6(A) of Delhi Special Police
Establishment'(DSP_E)_Act, 1946 for registration of a
regular case and initiation of criminal investigation against
Shri B.S. Lalli under section 120-B r/w 420 IPC riw. 13(2)
r’'w 13(1)(d) of Prevention of Cofruption Act, 1988.
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Sports Infrastructure of SAl

N \

*135. SHRI JAI PRAKASH AGARWAL: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a)  whether the Sports Authority of India (SAI) has
established adequate sports infrastructure to promote
sports and provide proper training facilities to the
sportspersons in the country;

(b) if so, the details of the said infrastructure along
with the present activities and the long-term activities
being undertaken: by the Govérnment/SAI for promotion
of sports, centre-wise and sports discipline-wise; and

(c) the achievement made by the SAl in this
direction during each of the last three years and the
current year, centre-wise and sports discipline-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):

AUGUST 21, 2012

to Questions 36

(a) and (b) Yes, Madam. Sports Authority of India (SAl)
has 61 SAl Training Centres (STCs) and 21 Special Area
Games (SAG) which have basic training facilities and
sports infrastructure. There are 12 Centres of Excellence
(CoE), which are mainly located in Regional Centres.
These centres are eq-uipped with advanced sports
infrastructure and training facilities like synthetic surface,
outdoor field of plays, multipurpose halls, fitness centres,
hostels, sports medicine facilities and modern. equip-
ments. The details of ongoing activities centre-wise,

sports-wise is given in the enclosed Statement-l.

(c) A total of 5,451 medals have been won in
national events and 519 in International events by SAl
trainees in the last three years. India won a record of
101 medals in 2010 Commonwealth Games secufing 2nd
position and 64 medals in 2010 Asian Games securing
6th position in the overall ranking.

Details of achievements are given in the enclosed
Statement-I.

Statgmgnt—l

State-wise details of Sports Infrastructure and other facilities under SAl Regional Centres/

Sub-Centres and SAl Sports Centres on going Schemes

Sl.  Regional/Sub-Centres/ Region Sports Infrastructure Other Facilities
No. SAl Centres State-wise
1 2 3 4 5
Andaman and Nicobar
Islands
1. Special Area Games, East Boat House, Velodrome, Foot- Hostel Building, Office Room,
Port Blair ball Field Dining Hall
Andhfa Pradesh -
1. SAl Training Centré, South Archery Field, Athletic Track, 86 Bedded Boys Hostel,

Secundrabad

6 Badminton Courts, Boxing Ring
and Hall, Gymnastics Hall,

20 Bedded Girls Hostel, Dining
Hall, Kitchen, Toilets, Bath
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2 3 4 5
Hockey Field, Handball Court, Rooms, 16 Stations Multigym
Judo Hall, 3 Kabaddi Courts
(Outdoor)
SAl Training Centre, South Athletic Track 400m (Clay), 40 Bedded Boys Hostel, Dining
Eluru Basketball Court (Cemented), Hall for 30 persons, 10 Toilets,
Football Field, 2 Handball Courts, 10 Bathrooms, 12 Station
Hockey Field, Swimming Pool  Multigym
(13x25m) 2 Volleyball Courts
SAl Training Centre, South Boxing Ring, 4 Volleyball Courts 30 Bedded Boys Hostel,
Visakhapatnam provided by Port Trust authority, 20 Bedded Girls Hostel, Dining
Training at Indoor hall of Pot  Hall, Recreation Hall, Toilet,
Trust, 16 Station Multigym Bath Rooms, 12 Station Multigym
SAl Training Centre, South 2 Basketball Courts (Cemented), 96 Bedded Boys Hostel, Dining.
Kurnool Football Field (Clay), Handball Hali, Recreation Hall, Toilets,
Count, Hockey Field, Tackwando  Bath Rooms, Gymnasium Hall
Small Room
SAl Training Centre, South 400m Athletic Track, Hockey Hostel, Dining Hall, Recreation
Medak Field Hall, Toilets, Bath Room, Gym-
X nasium
Assam
North East Regional SC-Guwahati 8 Lane Synthetic Athletic Track, 55 Bedded Boys Hostel,
Sub-Centre, New Field Football Ground, Boxing Shed, 80 Bedded Girls Hostel, Dining
Sports Complex, Md. Small Hall for Multigym and Hall, Recreational Hall, 2 Office
Shah Road, Paltan Weightlifting Hall, Multipurpose = Room
Bazar, Guwahati-781008 Indoor Hall, 2° Synthetic Tennis
Court, Sports Sciences Unit
SAl Training Centre, SC-Guwahati  Athletic Track, Football Field, 137 Bedded Hostel (67 for Boys

Guwabhati

Boxing Shed, Conditioning Hall
for Multigym and Weight Train-
ing, Facilities for Weightlifting
and Boxing, Swimming Pool, Hall
for Badminton and Handball
Field

and 70 for Girls), Office, Kitchen
and Dining Hall, Recreational
Hall v




Patna

Volleyball Court, Kabaddi Court
by the State Government

39 Written Answers AUGUST 21, 2012 to Questions 40
1 2 3 4 5
2. SAl Training Centre, SC-Guwahati  Football Field belongs to DSA, 55 Bedded Hostel (25 for Boys ‘
Golaghat - Indoor Hall belongs to DSO, _and 30 for Girls), Dining Hall,
Weightliﬁing Hall, Indoor Hall for  Office Room, Accom. of Staff
Table Tennis or Jorhat Group-IV Quarters
3. Special Area Games SC-Guwahati  400m Athletic Track (Grassy), 50 Bedded Hostel {15 for Boys
Centre, Tinsukia Football Ground ’ and 35 for Girls), Dining Hall,
' Administrative Building
4. Special Area Games SC-Guwahati  400m Athletic Track Murrom, 150 Bedded Hostel (100 for
Centre, Kokrajhar Football Field, Multipurpose In- Boys and 50 for Girls), Dining,
door Hall (Boxing, Karate, Hall, Recreation Hall, 2 Office
' Kabaddi Judo, Wushu), Hockey = Room, Medical/Observation
Field with Synthetic Surface (to  Room, Medical Centre, Accom.
be constructed) for Coaches 5 Quarters and Staff
3 Quarters, Officer 1 Quarter,
Grade-lV 6 Quarters, Library
Room, Fitness Room, Confer-
ence Hall, VIP Lounge
Arunachal Pradesh
1. Special Area Games SC-Guwahati  Hall for Boxing and Weightiifting, 85 Bedded Hostel (45 for Boys
Centre, Naharlagun Hall for Taekwando and Karate and 40 for Girls), Office Room,
Dining Hall
" Bihar
1. Special Area Games, East Gymnasium Hall, Volleyball = Hostel Building, Dining Hall,
Gidhaur Court, Football Ground Kitchen, Guest Room, Office and
Store Rooms
2. Special Area Games, East Football - Field, 2 Volleyball Hdstel, Building by the State
Kishanganj Courts, Gymnasium Hall . Government
3. Special Area Games, East Football Field, Gymnasium Hall, Dormitory Accommodation
Muzaffarpur Kabaddi Court ’ )
4, SAl Training Centre, East Football Field, Basketball Field, Hostel Building, Dining Hall,

Kitchen Room by the State
Government
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1 2 3 4 5
- Chhattisgarh
1. SAl Training Centre, Central 3 Basketball Courts, Hockey
Rajnandgaon Grassy Field
2. SAl Training Centre, Central 400m Athletic Track, Football
Raipur Ground, Indoor Hall for Badmin-
ton, Judo, Volleyball, Weightiifting,
Water Sports at Budhha Talab,
Volleyball also for Outdoor
Delhi ‘
1. SAl Training Centre, NRC 2 Basketball Court (Cemented),
Bawana (Delhi) 2 Kabaddi Court (Mud), Hand-
ball Court (Mud), 2 Volleyball
Court (Mud), Indoor Hall (AC) for
Judo, Boxing, Wrestling
Goa
1. SAl Training Centre, West 2 Athletics Track (Clay and 75 Bedded Hostel for Boys at
Ponda/Peddem ' Grassy), 2 Football Grassy Field, STC Ponda and 50 ~Bedded
Boxing Ring, Swimming Pool Hostel for Girls in Peddem by
(50m), 2 Volleyball Courts, the State Government
Multipurpose Indoor Hall, Indoor
Hall for Judo Fitness Centre ]
Gujarat
1. Netaji Subhash Western West Athletic Synthetic Track, 3 Bas- 200 Bedded Hostel for Boys,

Centre, Sports Complex,
Sector-15, Gandhinagar-
382016, Gujarat

‘ketball Court, Football Field, 2

Hockey Fields (Grassy and Super
Turf), 3 Handball Courts, 5 Lawn
Tennis Courts [3 Clay and 2
Synthetic (UC)], 4 Kabaddi
Courts (Clay), 2 Volleyball Courts,
4 Cricket Practice Pitches, Rifle
Shooting Range-25m, Indoor
Hall for Squash Courts, 3 Gym-
nasium, Multipurpose Hall (UC)

- Swimming and Diving Pool (UC)

100 Bedded Hostel for National
Campers and 80 Bedded Hostel
for Girls at NSWC, and 300

Bedded Hostel for Boys, 50
Bedded Hostel for Girls by the
State Govemment, Steam, Sauna,
Chill and Bath',‘ Medical Centre
and Lab, Physiology and Phys-
iotherapy Lab :
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4

2. Centre of Excellence, West

Gandhinagar

Haryana
1. Northern Regional NRC
Centre, Sonipat

2. SAl Training Ceﬁtre, NRC

Bhiwani

3. _SAl Training Centre, NRC

Hissar

4. SAIl Training Centre, NRC

Kurukshetra

Synthetic Athletic Track, Syn-
thetic Hockey Turf, Football Field,
3 Basketball Courts, 3 Handball
Courts, 4 Kabaddi Clay Courts,
3 Synthetic Tennis Courts, 3
Volleyball Codrts, indoor Wrest-
ing Hall, Multipurpose Hall, 3
Gymnasium, 2 Kabaddi Courts,

Lawn Tennis Court

Multipurpose Hall (AC) having
facilities for six Wrestling), Ath-
letic Track 400m Grassy and
Synthetic Track (yet to be taken
over), Football Field, -Hockey
Synthetic Surface and Grassy
Field, Volleybalt Court (Mud), 2
Kabaddi Courts, 2 Basketball
Courts (Cemented, Boxing Hali
(2 Rings)

Track in Bhim Stadium, Boxing
Shed with 2 Rings, 2 Wrestling
Shed, Volleyball Court and
Kabaddi Court (Mud)

8 Lane Synthetic Track (State
Government), Boxing Hall with
Rubber
Punching Area and 2 Bo;(ing
Rings, Full and Half Judo Mat for
Practice, Space for 2 TT Tables,

Flooring, Separate

Space for 1 Wrestling Mat,
Hockey and Handball Grassy
Ground- (1 Each), Basketball
Count (State Government)

Athletic Track Grassy, 2 Basket-
ball Cemented Courts, Hockey

Boys and Girls Hostel Facility

Technogym, Souna Bath, Ad-
ministrative Office, Conference
Hall, Multigym 16 Station, Staff
Quarters Type I-V, 90 Bedded
Boys Hostel, 90 Bedded Girls
Hostel, Sports Science Cenire,
Modern Fitness Centre-cum-Re-
covery Unit, (200 Bedded Hos-
tel, Swimming Pool is under
Construction




Udhampur

Court, Volleyball Court
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Grassy Ground, 3 Volleyball Clay
Courts, Highway Road for Cy-
cling, Indoor Hall for Judo
5. SAl Training Centre, NRC Athletic Track Grassy, Synthetic
Sonipat Track (UC), 2 Basketball Ce-
mented Courts, Boxing Ring,
Football Field, Hockey (Grassy
and Synthetic Surface), Judo
Mat, 2 Kabaddi Courts, Volley-
ball Court, 1 Wrestling Hall
6. Centre for Excellence, NRC Boxing Hall with Rubber Floor-
Hissar ing Separate Punching Area and
2 Boxing Rings
7. Centre of Excellence, NRC 2 Kabaddi Counts, Boxing Ring,
Sonipat Judo Hall
Himachal Pradesh
1. SAl Training Centre, North Athletic Track Grassy, Basketball 40 Rooms (12 Single Bed attach
Dharamshala Court, Hockey Grassy Field, Vol-  Toilet and 28 Three Bed), 16
leyball Court, Kabaddi Court - Toilet, Kitchen with Store, Dining
Hall for 85 trainees.
2. SA! Training Centre, North 400m Athletic Track (Mud), Box- 14 Rooms for 50 Trainees,
Bilaspur ing Ring, Gym, Kabaddi Court, 2 Dormitory, Dining Hall, Kitchen
Football Field, Hockey Field, 2
Basketball Court, Indoor Hall for
Badminton
3. HATC, Shillaroo North - 2 Indoor Hall (1 Wooden Floor- 100 Bedded Boys Hostel, 50
ing 50x30x12.5m and 1 Bedded Girls Hostel, Medical
40x20x8m), Astro Turf Hockey Centre
Field 125x70m
Jammu and Kashmir - ’
1. SAl Training Centre, North Athletic Track Grassy, Kabaddi ' 32 Rooms floor-wise (4 Bed

each), Dining Hall, Recreational
Hall for 50 trainees




47

Written Answers

AUGUST 21, 2012

to Questions 48

Jharkhand

Special Area Games, -
Ranchi

SAI Training Centre,
Hazaribagh

~ Karnataka

Netaji Subhash Southern
Centre, Bengaluru

“SAl Training Centre,
. Bengaluru

Centre of Excellence,
Bengaluru

East

East _

South

South

South

Archery Field, 3 Football Fields,
Volleyball Court, Gymnasium
Hall, Hockey Astro Turf Field

Athletics, Boxing, Football,
Hockey, Weightlifting and

Wrestling

2 Athletics Track (Synthetic Cin-
der), 2 Basketball Court (Mo-

- saic), Football Fiéld, Hockey

(Polygrass) Hockey (Grass),

Handball Court (Clay), 2 Kho-
Kho, Kabaddi, 5 Lawn Tennis -
Count (Clay), Lawn Tennis Court

(Cement), 3 Volleyball Court
(Cinder), Volleyball Court (Sand),
Swimming Pool (21x51m and
21x25m), Golf Course, Shooting
Range 25m, 50m and (Trap and
Skeet), Multipurpose Hall (40x
15x12.5m) for Badminton,

Multipurpose Hall - (45x35x20m)

for Volleyball, Basketball, Hand-
ball, 3 Weightlifting Hall (15x15x
7.5m), Conditioning Hall (15x

~15x5m), Judo Hall (30x20x5m),

Shooting Rahge 10m

Athletic Track, Archery Field,
Badminton Court, Kabaddi Court,
Softball Field, Shooting Range,
Taekwando Field, Volleyball
Court, Weightlifting Hall

Synthetic Athletics Track, indoor

Hall for Badminton and

3 Storey Hostel Building,

2 Dormitory

85 Bedded Hostel (12 in each

-Dormitory), Dining Hall, Recre-

ation Hall, 16 Toilgts, 4 Bath-
rooms




- Kollam

BasketbaIL Court with Wooden

Board, Boxing Ring for. Practice .

purpose; Hockey Field, Kabaddi
Court (Mud), Taekwando Cour,
Volleyball Courts (Mud)
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Weightlifting, Hockey Astro Turf,
“ 4 Volleyball- Court Outdoor and
Indoor Hall
4. SAl Training Centre, South‘ 400m Athletic Track 8 Lane 50 Bedded Boys Hostel, 50
Dharwad (Mud), Basketball Court (Ce- Bedded. Girls Hostel, Dining
mented), Gymnastic (Outdoor), Hall, - Recreation - Hall, Toilet,
Hockey Field (Mud), 3 Kabaddi -Bath Room
Courts, Taekwando Mats
Kerala
1. Laxmibai ‘Nationai Council LNCPE Athletic Track (Synthetic), Cricket 600 Bedded Hostel (300 Bed-
of Physical Education, Field, Football Field, Hockey .ded for Girls, 300 Bedded for -
Trivandrum Field, Kabaddi and Kho-Kho Boys)
' Field, 3 Basketball Courts, 4 ' ’
Volleyball Courts, 3 Lawn Ten-
nis Courts, Handball Courts,
Wrestling and Yoga Hall, Swim-
ming Pool v
2. Centre of Excelience, LNCPE A:s above As above
Trivandrum »
3. SAl Training 'Centre, LNCPE  As above As above
Trivandrum . ’
4. SAl Training Centre, LNCPE Athletic Track (Clay), Badminton 40 Bedded Boys Hostel,
Thrissur Court (Wooden), Basketball - 40 Bedded Girls Hostel, Dining
Court (Cemented), Hockey Field, Hall, Recreation Hall, Toilets-,
Judo Hall, Kabaddi Court (Clay), Bath Rooms, Gymnasium -
Swimming Pool, Weightlifting '
Halt (Cemented)
SAl Training Centre, LNCPE 400m’ Athletic . Track (Cinder), 40 Bedded-. Boys Hostel,

40 Bedded Girls Hostel, 3 Sto- '
ried Girls Hostel for 30 Trainees,

 Dining Hall, 2 Recreation Hall -
(Boys and Girls), Toilet," Bath

Room, Gymnasium Hall’
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6. SAIl Training Centre, LNCPE 400m Athletic Track, Basketball 68 Bedded Boys Hostel,
Calicut Wooden Court (Indoor), Football  Dining Hall, Toilket, Bathroom,
Grassy Field, Volleyball Wooden 16 Station Multigym, Kitchen,
Court (Indoor), Weightlifting Hall ~ Ration Store, Office Room, Guest
Room
7. Centre of Excellence, LNCPE 400m Athletic Cinder Track, Vol- 16 Station Multigym, 35 Bedded
Kollam leyball Court Hostel '
8. Special Area Games LNCPE Athletic 400m Track (Red Soil), 6 Bedded Rooms, 30 Bedded
Centre, Thalassery Basketball Court (Cement Dormitory, Bathroom, Toilet,
35x20m), Fencing Court (Indoor  Kitchen, Dining Hali, Recreation
'14.5x10.3m), Gymnastic Hall Room, Study Room, Rest Room,
(36x18m), Volleyball Court (Out-  Office Room, Guest Room, Store
door 24x13m), Coriditioning Hall Room -
(9.7x5.8m)
9. Special Area Games LNCPE Boat House with platform 16 Station Multigym, 75 Bedded
Centre, Alleppey Hostel
Madhya Pradesh
1. Udbhav Das Mehta Central Multipurpose Hall — (2 Big and 144 Bedded Dormitory Hostel
Central Centre, Bhopal 2 Small) with Maple Wooden No. 1,2 Hostels, 52 Bedded for.
Flooring and Flood Light, 3 Men and Women (with AC), 48
Hockey Fields (2 Astro Turf — 1 Bedded Hostel with AC, Admin-
with Flood Light and Players istrative Block, Changing Rooms,
Pavilion Building) 1 Grassy Field, Convenient Shopping Centre,
3 Basketball Courts (Cemented), Sports Science Centre, Modern
3 Volleyball Courts (Clay) with  Fitness Centre (State .of Art of
Fencing, Football Field, Athletic Conditioning Hall-cum-Bécovery
A .
Cinder Track 400m, Jogging Unit), 37 Residential Qarters,
Track 2.1 km
2. SAl Trairiing Centre, Central - 400m Athletic Synthetic Track at

Bhopal

TT Nagar, 3 Basketball Ce-

‘mented Court (1 Floodiight), 2

Bo.xingL Ring (Indoor), 3 Hockey
Astroturf (1 Floodlight and 2

Grassy), Indoor Hall, 3 Volleyball'
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Court (Outdoor with 1 Floodlight
Court), Training Centre at Lower
Lake, Prakash Tarun Puskar
Pool
3. SAl Training Centre, Central 400m Athletic Cinder Track, Bas-
Jabalpur ' ketball Court at Yuva Bhawan,
: Boxing Ring, Indoor Hall, Hall at
MLB School Campus
4. - SAl Training Centre, Central Hockey Clay Field, Football Field,
Dhar Hall for Karate, Taekwando and
Multigym
5. SA! Training Centre, Central Hockey Clay Field, Softball Field
Tikamgarh '
6. - SAl Training Centre, Central 400m Athletic Cinder Track, Gym-
Indore nastic Hall and Open Field, Kho-
Kho Field, Indoor Hall
7. Special Afrea Games, Central Archery Field, 400m Athletic Cin-
Dhar der Track, Multipurpose Hall with
Badminton Courts and Wres-
tling,  Handball Court, Hockey
Grassy Field
8. - Centre of Excellence, Central 400m Athletic Cinder Track,
. Bhopal 2 .Hockey Astroturf, Indoor Hall
for Judo, Lower Lake for
Kayaking and Canoeing
Maharashtra
1. SAl Training Centre, West Athletic Track, Hockey Grassy 100 Bedded Hostel for Boys, 24
 Kandivali ' Field, 2 Kabaddi Courts, Wres-  Bedded Hostel for Girls by the
tling Hall, Cricket Ground * State Government
2. SAl Training Centre,. BasketbaiI” Court (Cemented), 2 75 Bedded Hostel for _Boys,

Aurangabad

West

Kabaddi Courts, 2 Tennis Courts

50 Bedded Hostel for 'National
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5

Manipur

North East Regional
Centre, Takyel, Imphal-
795001, Manipur

SAl Training Centre,
Imphal ‘

Special Area Games
Centre, Imphal

" Special Area Games
Centre, Utlou

North East

North East

North East -

v North East

(Cemented and Clay), 2 Volley-
ball Courts, Handball Court
(Clay), Hockey Field, Cricket
Pitch (Cemented), Multipurpose
Hall, Gymnasium Hali, Chang-
'ing Room

Archery Field, Athletic Track
(Grassy), 2 Basketball Courts,
2 Football Fields, Handball Court
(Grassy), 2 Hockey Field
(Grassy), 2 Tennis Courts (Con-

‘crete), Rowing Channel (550m),

Sepaktakraw Court (Grassy),
2 Volleyball Courts, Multipur-
pose hall (60x40x12.5) and
under construction of Multipur-
poseA Hall, Modern Fitness
Centre, Synthetic Hockey Field,
Synthetic Athletic Track, Syn-
thetic Tennis Court and Syn-
thetic Hockey Field at Women
Hbqkey Centre, Thenzawi

{Mizoramy)

Archery Field, Sepaktakraw Field,
Handball Grassy Court

Athletics Track, Shooting, Swim-
ming Pool, Multipurpose Hall,

for Wrestling, Weightlifting, Box-

ing, Judo, Fencing, Wushu,

'TaékWando,_ Gymnastics, Karate

Football Figld, Mini Indoor Hall

and Multipurpose Hall — under
construction

Campers (UC), 75 Bedded
Hostel for Girls and 2 Hostels
at Marathwada University,
Aurangabad

100 Bedded Boys Hostel
100 Bedded and 50 Bedded
Hostel — under construction

100 Bedded Hostel

100 Bedded Hostel
1 Hostel-cum-HalI — under con-

struction

50 Bedded Hostel
100 Bedded Hostel — under

construction




to Questions 58

Puducherry

Hockey Astro Turf, Kabaddi Count
(Mud), 6 Tables for Table Ten-

nis, Volleyball Court, Weightlifting -

Hall with Wooden Plat Form

Written Answers SRAVANA 30, 1934 (Saka)
2 3 4 5

Meghalaya

SAl Training Centre, SC-Guwahati  400m Athletic Track Clay, Foot- 75 Bedded Hostels (60 for Boys

Shillong ball Ground, Small Halls for Box-  and 15 for Girls), Office Room,
ing, Judo Karate, Taekwando Accom. for Coaches and Staff 3
and Weight Training each Quarters, Dining Hall

Mizoram

Special Area Games North East Multipurpose Hall 100 Bedded Hostel

Centre, Aizawl . 100 Bedded Hostel — under

construction

Nagaland

SAl Training Centre, North East Football Ground, Athletic Track, 60 Bedded Hostel -

Dimapur ) Indoor Hall

Odisha -

Special Area Games, East Boat House " Hostel Building, Girls Hosfel-

Jagatpur " cum-Office Room, Dining Hall by

the State Government

.Special Area Games, East Athletic Field, Archery Fieid, Hostel mBuiIding for Boys and

Sundergarh Hockey Astro Turf Girls, Dining Hall, Office Room

SAl Training Centre, East Athletic Field, Football Field, Hostel Building for Boys and

Cuttack Basketball Field, Conditioning  Girls, Dining Hall, Kitchen Room

) Hall by the State Government by the State Government

SAl Training Centre, East Football Field, Athletic Track, In-  Hostel Building, Dining Hall,

Dhenkanal door Hall-cum-Gymnasium Hall  Kitchen Room by the State

. by the State Government - Government

Puducherry

SAl Training Centre, South 400m Athletic Cinder Track, 55 Bedded Boys Hostel, Dining

Hall, Recreation Hall, Toilet,

Bath Roonis, 12 Station Multigym
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1.

Punjab

NIS Patiala

SAl Training Centre,
Patiala

Centre of Excellence,
Patiala

SAl Training Centre,
Mastuana Sahib

NSNIS

NSNIS

NSNIS

North

(Outdoor Facilities) 3 Athletic
Track (2 Synthetic, 1 Endur-
ance), 4 Basketball Courts,
4 Cricket Pitches (Half), 2 Foot-
ball Fields, 3 Handball Courts
(Cement, Grassy and Sand),
4 Hockey Field (2 Synthetic and
2 Grassy),” Swimming Pool,
6 Tennis Courts (3 Synthetic and
3 Cinder), Cycle Velodrome,
4 Volieyball Courts (3 Cinder

and 1 Sand), Sand Bunning

Circuit, Cross Country Circuit,
Golf Course-9 Holes, (Indoor
Facilities) Training Hall Wushu
and Fencing, Billiards Room/
Table, 4 Boxing Ring, 3 Condi-
tioning Hall, 2 Table Tennis Hall,
2 Judo Hall, Gymnasium Hall,
2 Sauna, 2 Steam, 2 Squash
Court, Wrestling Hall, Weight-
lifting Hall

Archery Field, Synthetic Athletic
Track, Boxing Hall, Velodrome,
Gymnastics Hall, Fencing Hall,
Hockey Synthetic Surface and
Grassy Field, Judo Hall, Shoot-
ing Range

Indoor Hall for Judo and Wres-
tling, 400m Synthetic and Cinder
Athletic Track, 4 Hockey Field
{1 Synthetic and 3 Grassy)

400m Athletic Track Grassy with
6 Lane, Boxing Ring with Shed,
2 Volleyball Courts (Mud) with
Iron Enclosure, Wrestling Akhara

112 Bedded Dhyan Chand Hos-
tel, 114 Bedded Silver Jubilee
Hostel, 64 Bedded Old Hostel,
240 Bedded Yadavindra Hostel
for Boys only, 100 Bedded PT
Usha Hostel, 110 Bedded Silver
Jubilee Hostel, 50 Bedded Old
Hostel for Girls

50 Bedded Hostel with Dormi-
tory for Boys at Polo Ground, 50
Bedded Hostel for Girls at
Ayurvedic College

48 Bedded Hostel (2 bed 12
Rooms and 4 Bed 6 Rooms),
8 Bathrooms, Dining Hall for
40-50 persons

~



Chennai

Tennis Stadium (Corridor), 2
Kabaddi Courts, Hockey Astro
Turf
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5. SAl Training Centre, North 400m Athletic Track Grassy with  Hostel Building of Dashmesh
Badal Gallery, 4 Basketball Cemented  Girls School- and College, 2
Courts, Hockey Field (Astro Turf), Halls in School and 1 Hall in
10m Shooting Range, 3 Volley- College
ball Courts (Mud}), Handball Court
Grassy, Wrestling Akhara
6. SAIl Training Centre, North Athletic Synthetic Track, Basket- 15 Rooms (4 Bed each A & B
Ludhiana ball Court and Outdoor Courts  Block), 12 Toilet, 12 Bathroom,
with Taraflex and Light, Hand-  Dining Hall for 50-60 Trainees,l
ball Field, Indoor Hall for Judo Kitchen and Store, Servant Quar-
with Light, Volleyball Court, ters, Recreational Hall
Weightlifting Wooden Platform
(Covered) ‘
Rajasthan
1. SAl Training Centre, West Athletic Track, Basketball Court, 60 Bedded Hostel‘_fgr Boys at
Alwar Hockey Grassy Field, 2 Volley- STC"and 55 Bedded Hostel for
ball Courts, 2 Kabaddi Court, Boys at UIT
Indoor Hall
2. SAl Training Centre, West Athletic Track, 2 Basketball 60 Bedded Hostel for Boys at
Jodhpur Courts (Cemented), 2 Volleyball STC and 60 Bedded Hostel for
Courts Boys at UIT
Sikkim
1. Special Area Games SC-Guwahati  Football Field 50 Bedded Hostel (Boys)
Centre, Namchi '
Tamil Nadu
1. SAl Training Centre, South 400m Athletic Track (Mud), Bas- 70 Bedded Boys Hostel, Dining
Salem ketball Court (Cemented), Hall, Recreation Hall, Toilets,
2 Kabaddi Courts, Taekwando Bathroom, Gymnasium Multigym
Court, 2 Volleyball Courts free Weight facilities
2. SAl Training Centre, South Football Grassy Field, Boxing in  Boys and Girls Hostel, Kitchen,

Dining Hall, Conditioning Hall,

- Common Hall




“Jhansi

SC-Lucknow

Stadium

63 Written Answers "AUGUST 2t, 2012 to Questions 64
1 2 3 4 5
3. Special Area Games South 400m 8 .Lane Athletic Track,
Centre, Anna Stadium, Kabaddi Court, Courts for Vol-
Nagercoil-l, Tamil Nadu- leyball, Basketball and Football
- 629001 Ground
4. Special Area Games . South Athletic Track (Mud), 2 Basket- Hostel (UC), Dining 40 persons, -
Centre, Mayiladuthurai ball Court (Cemented), Hockey - 13 Toilet, 6 Bathroom, Gymnasim
' Training in Footbalt Field, 2 Vol-  for 2500 persons
leyball Courts (Cemented)
Weightlifting
Tripura
1. Special Area Gamesr,» Easf Football Field with Track, Judo  Hoste! Building for Boys and
Agartala Hall, Gymnasium (by State Girls .
Government)
Uttar Pradesh =
1. Netaji Subhash Sub- SC-Lucknow - 400m Athletic Grassy Track, 2 - 120 Bedded Hostel
Centre, Sarojini Nagar, Basketball Courts (Cemented), -
Kanpur Road, Lucknow- Footbali Field, 2 Handball Courts
226008 STC Lucknow (Grassy), 2 Hockey (Astro Turf &
Grassy Field), Judo Hall, Kabaddi
Field, 2 Volleyball Grassy Courts,
Table Tennis Hall, Wrestling Hall
with Mats
'2. SAl Training Centre, SC-Lucknow  Volleyball Coun, Taekwando Hall 55 Bedded Hostel, Hall for
Raibareilly Mess, 2 Rooms for Office
3. SAl Training Centre, SC-Lucknow  400m Athletic Synthetic Track, 80 Bedded Hostel, Hall for
Etawah Handball Court Grassy, 'Hockey Mess, 2 Rooms for Office
" Synthetic Field, Wrestling Hall
4. SAl Training Centre, SC-Lucknow  Athletic Track at MMM Stadium, 1 Room for Office
Allahabad Badminton Hall and Table Ten-
nis in Mayo Hall, Hockey Field at
Allahabad University
5. SAl Training Centre, Hockey Field at Dhyan Chand
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6. SAl Training Centre, SC-Lucknow  400m Athletic Track, Basketball 8 Quarters 5 Bedded each
Barielly Court (Cemented), Hockey Field,
b Play Field for Sepaktakraw, Vol-
leyball Court
7. SAl Training Centre, ~ SC-Lucknow  400m Athletic Synthetic Track, 40 Bedded Hostels, Hall for
Lucknow at GGS Sports » Basketball Taraflex Court, Bad- Mess, 1. Room for Office
College minton Court, Hockey Astro Turf '
Field, Weightlifting Hall
8. Centre of Excellence, SC-Lucknow  Athletic Track, Synthetic Hockey
Lucknow Field, indoor Hall for Weightlifting
Uttarakhand |
1. SAl Training Centre, SC-Lucknow  400m Athletic Track, Boidng Ring, 65 Bedded Hostel, Hall for
-Kashipur " Football Field, Indoor Hall for Mess, 2 Rooms for Office
Table Tennis Hall, Taekwando, '
Wrestling, Weightlifting
West Bengal
1. Netaji. Subhash Eastern East 400m Synthetic Athletic Track, 100 Bedded Hostel for Boys, 50
Centre, Salt Lake City, Archery Field, 4 Basketball Bedded for Boys and 50 Bedded
Koikata Courts (Concrete), 2 Hockey for Girls for National Campers,
Field (Grassy and Astro Turf), 3 - Guest House, Sfaff Quarters
Football Field, 2 Kabaddi, Swim-  [Type-3 (18) Type-1 (12)], RD
ming Pool, 4 Volleyball Courts Bunglow, Sports Science Cen-
(Cinder), 5 Lawn Tennis Courts = tre, Administrative Block with
(2 Hard and 3 Clay), 5 Cricket Conference Hall and Central
‘ Practice Pitch, Cycling, Indoor  Stores, Academic Block
Hall for Basketball, Badminton,
Gymnastics, Handball, Table
Tennis, Volleyball, Indoor Train- ,
ing for Billiards and Snooker-
cum-Judo hall
2. SAl Training Centre, East Archery Field, Athletic Track, Hostel Building, Dormitory is

Kolkata

Synthetic Hockey Surface, In

door Hall for Badminton, Basket-

provided by the State Govem-
ment
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ball, Handball, Volleyball and
Gymnastics, Judo Hall, Swim-
ming. Pool, Table Tennis Hall
3. SAIl Training Centre, East Athletic -Track, Football Field,
Siliguri Kabaddi Court, Gymnasium
Room by the State Government
4. SAl Training Centre, East Football Field, Archery Field by  Hostel Dormitory under the Gal-
Lebong - the DGHC lery of Stadium
5. SAl Training Centre, East Football Field, Basketball Field, Hostel Building, Dormitory by
Burdwan Volleyball Court by the State the State Government
Government
6. Centre for Excellence, East indoor Hall for Badminton, Table
Kolkata - Tennis and Gymnastics, Kabaddi
Court, 400m Cinder Athletics
" Track .
7. Special Area Games, - East Indoor Hall for Table Tennis and  Hostel Building, Dining Hall by
Bolpur Basketball, Outdoor Archery the Shantiniketan and Sriniketan
Field, Athletic Field, Basketball Development Authority, Bolpur.
Court, Conditioning Hall
Statement-ll
Achievements of SAl Scheme’s Trainees for the year 2009-2010, 2010-11 and 2011-12
National Level
S!.No. Scheme Name 2009-2010 2010-2011 2011-2012
G S B G S B G S B
1 2 3 4 5 6 7 9 10 11
1. NSTC Schools 10 10 19 46 36 23 22 13 10
2. Army Boys Sports Companies 60 32 24 98 83 72 69 51 52

.
.
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3. SAl Training Centre (STC) 131 121 139 - 357 175 . 235 641 544 599
4.  Special Area Games (SAG) 69 67 51 303 205 207 202 137 136
5. Ext. Centre of STC/SAG 0 0 02 27 01 12 14 19 15
6. Centre of Excellence (CoE) 74 56 43 38 19 ?4 26 15 17
Total 344 286 278 869. 519 573 974 779 829
International Level
SI.No. Scheme Name 2009-2010 _2010-2011 2011-2012
G S B G ] B G ) B
1. NSTC Schools - 0 01 0 0 0 0 04 0 0
2.  Army Boys Sports Companies 09 03 03 14 10 4 11 17 07
(ABSC)
3.  SAl Training Centre (STC) 05 13 06 53 21 43 29 30 38
4, Special Area Games (SAG) 04 04 07 17 11 21 10 21 08
5.  Ext. Centre of STC/SAG 0 0 0 0 0] 02 0] 0] 0
6. Centre of Excellence (CoE) 22 09 17 11 07 19 03 04 01
Total 40 30 33 95 49 | 89 57 72 54
[English] the sportspersons/athletes who-participated in the London

London Olympics

*136. SHR! D.B. CHANDRE GOWDA:
SHRI N.S.V. CHITTHAN:

Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a)  Whether the Sports Authority of India (SAl) had

proposed an employment-cum-coaching scheme for all

Olympic, 2012;
(b)

if so, the salient features of the scheme;

()

likely to be benefitted under the scheme;

the number of sportspersons/athletes/coaches

(d) whéther SAl proposes to take up the matter
of reward and appreciation, including providing out of
turn promotions to the Olympic medal winners within the

respective Ministry/Department; and



71 Written Answers

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
(@) Yes, Madam. ~ -

(b)  The Sports Authority of India has given speeiél
preference to sportspersons who qualified " for and

participated in the Olympics by offering direct appoim- '

~ ment in the Coaching Cadre. On receipt of applications
~from the ‘Olympians, they would be offered direct
appointment a§ a C_oach in Grade:lll wh-ich<is in Grdyp
‘B’ Entry level post in the Sports Authority df India. The
process of appointment of candidates -under Olympian

category would be taken up separately on a case to case’

basis. The persons appointed under this category are
. allowed to- participate in sports so long as they are active
sportspersons and- maintain desired performance at
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international level. Thereafter, these sports persons
appointed as Coaches will have to undergo the Diploma
in Sports Coaching conducted by Netaji Subhash
National Institute of Sports, Patiala before they take up
Coaching assignment. Advertisement for recruitment in
this regard is provided at SAl Website i.e.
www.sportsauthorityofindia.nic.in.

(¢) The number of sportspersons likely to. be

vbeneiitted under this scheme depends upon the response

of applications received from the Olympians.

(d) and (e) A scheme for giving cash awards to

.Olympic medal winners is already under implementation.

Details are given in the enclosed Statement-l. The
Government has recently announced a scheme for
providing out of turn promotion to sportspersons. Details
are given in the enclosed Statement-lI.

Statement-|

Amount of award monegy for medal winners in" international -sports events under the scheme of

Special Awards for winners of medals in international sports events and their ‘coaches

~

Name of event ‘ Gold Silver Bronze
' Medal/First ~ Medal/Second Medal/Third
Position Position _Position
1 2 3 . 4
(a) Seniors
() Olympic Games Rs. 50 lakhs Rs. 30 lakh Rs. 20 lakhs
(i) World Championships*/Asian Games/ Rs. 10 lakhs Rs. 5 lakh - Rs. 3 lakhs
Commonwealth Games
Asian '~ Championships/Commonwealth Rs. 3 lakhs Rs. 2 lakh Rs. 1 lakhs
Championships
{(b) World Championships (Juniors and Sub-Juniors)
(i) Juniors - Rs. 2 lakhs Rs. 1.5 lakhs Rs. 1 lakhs
(it Sub-Juniors Rs. 1 lakhs Rs. 80,000 Rs. 60,000
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1 2 3 4
(c) -Asian and Commonwealth Championships (Juniors and Sub-Juniors)
(i)  Juniors Rs. 1 lakhs Ré. 80,000 Rs. 60,000
(i)  Sub-Juniors Rs.” 40,000 Rs. 30,000

Rs. 50,000

*All England Championship of Badminton is included in the category of world championship.

For team events, the amount of Special Cash
Award is determined as under

Strength of ‘Team’ on Number of times

the ground the award
) amount for the
corresponding -

event and medal

(i) A team of two persons 112 times
(i) A team of 3 or 4 persons 2 times
(iii) A team of 5 to 10 persons 3 times
(iv) A team of more than 10 persons 5 times

The actual prize. money determined as above is
shared equally among the team members. However, no
member of team gets less than 50% of the award amount
for the cgrresponding individual event and medal.

Statement-Il

F.No. 14034/1/2012-Estt. (D)
- Government of India
Ministry of Personnel, Public Grievances and Pensions
(Department of Personnel and Training)
North Block,
New Delhi
Dated the 26th July, 2012

OFFICE MEMORANDUM

Subject: Out of turn promotion for sportspersons.

The undersigned is directed to say that the scheme
for appointment of meritorious sports persons under
Government is contained in this Department O.M. No.
14015/1/78-Estt. (D) dated the 4th August, 1980 as
amended from time to time. This Department has been
receiving requests for grant of out of turn promotion to
sportspersons employed under various Ministries/Depart-
ments. The demand for grant of out of turn promotion for
excellence in sports events has been considered by the
Government and it has been decided to allow a
maximum of three out of turn promotions to a sportsperson/
Coach for excellence in sports events as per provisions
of the enclosed scheme.

2. This may be brought to the notice of all concermned
for information and necessary action. A copy of the order
allowing out of turn promotion to sportspersons may be
endorsed to this Department. "

-sd-

(Mukta Goel)
Director

Tel. No. 2309 2479

To
All Ministries/Depa‘rtments of Government of India.
Copy to:

1. President’'s Secretariat, New Delhi.

2. Vice-President's Secretariat, New Delhi.

3. The Prime Minister's Office, New Delhi.
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15.
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18.

19.

20.
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Cabinet Secretariat, New Delhi.

Rajya Sabha Secretariat/l.ok Sabha Secretariat, New
Delhi.

The Registrar General, the Supreme Court of India,
New Delhi.

The Registrar, Central Administrative Tribunal, Prin-
cipal Bench, New Delhi.

The Comptroller and Auditor General of India, New
Delhi-with the request that they may consider
desirability of issuing similar instructions to offices

under their control.

The Secretary, Union Public Service Commission,
New Delhi.

The Secretary Staff Selection Commission, New Deihi.
The Secretary, Department of Sports, New Delhi.

The Secretary, Department of Disability Affairs, New
Delhi.

All attached offices under the Ministry of Personnel,
Public Grievances and Pensions.

National Commission for Scheduled Castes, New
Delhi.

National Commission for Scheduled Tribes, New Delhi.
National Commission for OBCs, New Delhi.

Secretary, National Council (JCM), 13, Ferozshah
Road, New Delhi.

Establishment Officer and A.S.

All Officers and Sections in the Department of
Personnel and Training.

Facilitation Centre, DOP&T (20 copies).

NIC (DOP&T) for placing this Office Memorandum on
the Website of DOP&T.
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. Establishment Section (200 copies).

-sd-
(Virender Singh)

Under Secretary to the Government of India
Tel. No. 2309 3804

Department of Personnel and Training
Establishment D

Subject: Scheme for out of Turn Promotion for

Sportspersons
Object:

To promote a sportsperson for excellence in sports
events by upgradation of the post personal to the
sportsperson. Such a post will continue to be
upgraded in higher grade till it is vacated by the
sportsperson either by his/her subsequent promo-

tion, resignation or on retirement.
To whom Applicable

The scheme is applicable to all Central Government
Civilian Employees and Central Services except
Railways Services and services under the control of
the Deparment of Atomic Energy, the erstwhile
Department of Electronics, the Department. of Space
and the Scientific and Technical Services under the
Department of Defence Research and Development.

Performance to be Rewarded by Out of Turn
Promotion

The medal winning performance in sports events to
be eligible for out of turn promotion will be restricted
to regular disciplines of:—

(i) Olympic Games;
(i) Commonwealth Games;
(iii) Asian Games;

(iv) World Championships; and
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. Record breaking medal winning performance in

National Games conducted by Indian Olympic
Association in the regular disciplines of Olym-
pics, Commonwealth Games, Asian Games and
World Championships.

The Scheme will also cover differently abled

sportspersons for equivalent events/games organized

for them.

Number of Out of Turn Promotion to be allowed

A maximum of three out of turn promotion in the

entire service career, subject to following conditions

_can be allowed to sportspersons for excelience in

International/National Sports events:

A.

Excellence in International Sports Events

(i) A sportsperson winning Gold, Silver or
’ Bronze or more than one medal in
Olympic Games, Commonwealth Games,
Asian Games and World Championships
in a particular year will be eligible only
for one out of turn promotion in that year.

(i)  Only the medal winning performance in
aforesaid sports events will be consid-
ered for out of turn promotion. If a
sportsperson or more than one
sportspersons while competing in a
discipline in Olympic Games, Common-
wealth Games, Asian Games and World
Championship, does not win a medal
but gives better performance than the
previous national record in the disci-
pline then no out of turn promotion will

be allowed.

(i) In case of a team event, a sportsperson
© will qualify for out of turn promotion only
if he has played at least 50% of the
matches in the same event. Reserve
player, if any, shall not be entitled for

any out of turn promotion.

SRAVANA 30, 1934 (Saka)

to Questions 78

(iv)  An out of turn promotion be considered
for performance as a Coach if he/she
has trained a sportsperson or a team
which goes on to win a medal in any
of the International Games/Champion-
ships mentioned in para (i) above. A
Coach who is a Government employee
will be considered for out of turn
promotion even if the sportsperson(s)
he/she has trained is not a Government
Servant provi&ed he has already inti-
mated his/her office the name of
sportsperson(s) or team which have
been receiving training form him. In
case more than one Coach. has trained
a sportsperson or a team which even-
tually wins a medal then only the main
Coach, subject to other conditions wili
be considered for out of turn promotion.

(v) The number of out of turn promotions
allowed to a Coach will be capped at
two with a gap of four years. However,
the total number of out of turn promo-
tions allowed to a Coach will not
exceed three in the entire career includ-
ing those given to him/er in the past
for performance as a sportsperson.

Excellence in National Sports Events

In case of National Games conducted by Indian
Olympic Association record breaking medal
winning performance in an individual discipline
would be considered for one out of turn
promotion during the entire service career. In
case more than one sportsperson gives better
performance than the existing national record
in the discipline in the same National Games,
then all sportspersons winning medals shall be
considered for one out of turn promotion.

5. Vacancy

As out of turn promotion to sportsperson is to be
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allowed by upgradation of post personal to the
sportsperson, no separate post will be created for
grant of out of turn promotion tb a Sportsperson/
Coach. Such a post will continue to be upgraded in
higher grade till it is vacated by the sportsperson
- either by his/her subsequent promotion, resignation
or on retirement. No out-of-turn promotion shall be
granted during the probation period. The out of turn
promotion will be granted only in the hierarchy of the
post and no level jumping will be allowed.

Composition of the DPC

Out of tumn promotion would be allowed on regular
basis only. The procedure for- regular promotion
including vigilance clearance should be followed
while considering the cases for out of turn promotion.
The composition of DPC for grant of out of turn
promotion to the sportsperson will bé same as that
prescribed in the statutory recruitment rules appli-
cable to the post to which promotion is being made.

Relaxation in Qualifying/Eligibility Service Required
for Promotion

The appointing authority for the post prescribed in the
relevant recruitment rules shall be competent authority
for grant of relaxation from requirement of completing
the qualifying service (residency period in the feeder
grade), educational qualification, completion of pre-
promotion training or any other condition that may be
prescribed in the statutory recruitment rules applicable
to the promotional post. This shall have prior approval

of the Secretary concemed in case of the Ministry/

Department and the Head of the organisation in the
case of attached and subordinate offices.

Time Limit for Out of Turn Promotion

The entitlement of a sportsperson for out of turn
promotion may be processed within a period of three
months from the date of occurrence of event which
entities him/her for out of turn promotion. It will be

responsibility of the concerned administrative Ministry/
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Department to consider a sportsperson for out of turn
promotion within the prescribed time limit.

9. Date from which Promotion will be effective
The out of turn promotion will be effective from the
date of conclusion of event.

- 10. Fixation of Seniority
A sportsperson/Coach appointed to a pdst/Grade by
grant of out of tumn promotion in relaxation of
provisions of statutory recruitment rules applicable to
the post/Grade, will be assigned seniority below all
the regular personnel appointed (recruited/promoted)
in that particular year.

11. Pay Fixation
The pay on out of turn promotion of sportsperson will
be fixed as in the case of regular promotion.

12. Utilisation of Services of Sportsperson
As far as possible the services of the sportspersons,
should be utilised for sports related activities after
their active sports career is over, whether it is
coaching or other technical areas.

13. Power to Relax
Prior approval of DoP&T is required to be obtained
to relax any of the provisions of this scheme.

[Translation]

Food Processing Units

*137. SHRIMATI BHAVANA PATIL GAWALI:
SHRIMATI PARAMJIT KAUR GULSHAN:

Will the Minister of FOOD PROCESSING INDUS-

TRIES be pleased to state:

(a) the norms for establishment of jpod processing

units in the country;
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(b) the number of food processing units provided

financial assistance by the Government during the last
three years and the current year along with the amount
of the said assistance, State-wise;

(c) . whether the Government is considering to set
up more food processing units and training centres in
various States including rural aréas of the country;

(d) if so, the details thereof, State-wise; and

(e) the details of the stepsfinitiatives taken includ-
ing formulation of schemes to encourage and give
impetus to food processing industries in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) Ministry of Food Processing Industries
implements  the scheme for Technology Upgradation/
Establishment/Modernisation of Food Processing Indus-
tries (FPIs), which is meant for setting up/expansion of
food proceésing units. The Scheme provides'for financial
assistance for setting up of new food processing units
‘as well as Technological Upgradation and Expanéion of
existing units in the country. Ministry extends financial
assistance in the form of grants-in-aid to entrepreneurs
@ 25% of the cost of Plant and Machinery and Technical
Civil Works subject to a maximum of Rs. 50 lakh per
project in genere;l areas and @ 33.33% subject to
maximum of Rs. 75 lakhs per project in difficult areas.

(b) . The details of financial assistance provided by
the Ministry of Food_ Processing Industries under the
Scheme for Technology Upgradation/Establishment/Mod-
ernization of Food Processing Industries (FPIs) during the
last three years and current year, State-wise is enclosed
Statement. : '

(c) and (d) Ministry of Food Processing Industries
does not set up any food processing units and training
centres in various States including rural areas of the
country. However, Ministry provides financial assistance
for benefit of food processing sector both to the Food
Processing Units as well as to the Food Processing
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Training Centres under Schemes for Technology
Upgradation/Establishment/Modernisation of FPIs and
Human Resource Development (HRD) Scheme of the
Ministry,- respectively. The assistance for single line Food
Processing Training Centre (FPTC) is Rs. 4 lakhs and
for multi-ine FPTC is Rs. 11 lakhs towards Plant and
Machinery. ‘Rs. 2 lakhs and Rs. 4 lakhs is also given
for seed capital to single line and multi-lines FPTCs,
respectively.

(e) Government has formulated and is implement-
ing several Plan Schemes to provide financial assistance
for the establishment and modernization of Food Process-
ing Units, Creation of Infrastructure, Support to R&D,
Human Resources Development, Food Testing Labs,
Implementation of Quality Systems such as Hazard
Analysis Critical Control Points (HACCP), besides other
promotional measures to encourage development of food
processing industries. Moreover, the Government has
taken several steps like tax reduction, waiver/reduction of
excise duty, reduction of custom duty on specific food
items with a view to encourage the growth of Food
Processing Industries and make them more competitive.
In addition, other Government of India organizations like
National Horticulture Mission (NHM), National Horticulture
Board (NHB), Agricultural and Processed Food Products
Export Development Authority (APEDA), National Co-
operative Development Corporation (NCDC) and State
Governments also provide assistance of Food Processing
Units under their respective schemes.

Apart from the above, The Working Group constituted
on Food Processing Sector for Ministry of Food Process- '
ing Industries for 12th Five Year Plan has recommended
the launch of a new centrally spohsored scheme — .
National Mission on Food Processing (NMFP) w.e.f.
2012-13 to realize the next leap forward in terms of
ensuing requisite growth impetus and value addition to
the sector; decentralized approach; greater role of State/ -
UTs; better outreach and effective .supervision and-
monitoring. The NMFP would also provide flexibility to
States/UTs in the selection of beneficiaries, location of
projects etc. for the development of food processing
sector. This initiative would give an impetus to food
processing industries in the country. |
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Statement

to Questions 84

Number of units assisted and financial assistance provided during the years 2009-10, 2010-11, 2011-12 and
current year State-wise under the scheme for Technology Upgradation/Establishment/Modernization of FPls*

567.53

(Rs. in lakhs)

Sl.. Name of the State 2009-10 2010-11 2011-12 2012-13
No. (as on 01.08.12)

Approved Amount  Approved Amount Approved  Amount No. Amount

o released released released
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 41 677.05 30 562.096 105 1904.726 79 1661.751
2. Andaman and Nicobar 0 0 0] 0 0 0 0 0]
Islands

3. Arunachal PradeshA_ 3 376.14 2 66.42 0] 0 0 0
4. Assam 22 418.74 26 875.701 12 242.7782 5 - 77.59
5. Bihar 2 35.59 6 136.681 5 89.65674 2 36.435
6. Chandigarh 0 0] 1 25 0] 0 0 0
7. Chhattisgarh 4 45.46 27 297.574 75 841.8276 67 751.3186
8. Delhi 2 50 3 82.6 16 410.68 5 118.25
9. Goa 1 24.26 1 25 2 50 1 19.42
10. Gujarat 42 665.18 52 1419.72 106 1975.034 34 623.2074
11. Haryana 11 134.96 14 325.28 62 828.2817 61 778.855
12. Himachal Pradesh 10 269.58 7 204.53 14 377.51 4 95.95
13. Jammu and Kashmir 7 59.73 5 89.095 6 98.42 2 16.4269
14. Jharkhand 3 44.09 4 85.425 1 16.57 0 0
15. Karnataka 24 269.55 14 377.79 61 896.2926 39 598.9534
16. Keréla 33 19 411.72 52 961.285 14

227.435
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1 2 3 4 5 6 7 8 9 10
17. Madhya Pradesh 18 273.03 14 211.294 23 376.5413 16 217.1205
18. Mabharashtra 113 1717.3 56 1006.524 202 2824.152 . 81 1104.978
.19.  Manipur 6 163.75 1 23.975 11 189.7182 2 28.58817
20. Meghalaya 2 123.02 2 » 100.045 0 0 0 0
21. Mizoram 1 11 0 0 0 0 0] 0
22. Nagaland 1 64.99 1 6.205 0 0 0 0
23. Odisha 6 84.4 8 200.875 9 113.5908 6 97.22077
24. Puducherry 0 0 0 0 1 25 2 . 50
25. Punjab 13 172.37 9 149.495 147 1692.902 105 _ 1135.278
26. 'Rajasthan 27 325.46 48 691.123 95 1236.563 31 457.2913
27. Sikkim 0 0 0 0 0 0 0 0
28. Tamil Nadu 41 672.11 24 493.582 75 1389.79 23 408.405
29. Tripura 0 0 0 0 0 0 0 0
30. Uttar Pradesh 32 560.63 47 1078.638 - 53 907.0513 27 461.2316
31. Uttarakhand 12 307.57 6 168.523 5 138.047 3 67.505
32. West Bengal 10 136.48 10 317.945 19 319.87 5 120.045
Total 487 8249.97 437 9432.862 1157 17846.29 614 9153.256

*Data is under reconciliation with co-ordinating bank i.e. HDFC Bank.

Diversion of Agricultural Land

*138. RAJKUMAR! RATNA SINGH:
KUMARI SAROJ PANDEY:

Will the Minister of AGRICULTURE be pleased to

state:

(a) whether the Government has made any as-

sessment of the adverse impact on agricultural production
due to large scale acquisition and diversion of agricul-

tural/cultivable land for non-agricultural purposes;
(b) if so, the details thereof;

(c) whether there is any proposal to check

indiscriminate acquisition/diversion of cultivable - land for
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non-agricultural purposes such as industrialisation and
housing projects etc.;

(d) if so, the details thereof, and

(e) the measures taken/being taken by the Gov-
emment to increase the foodgrains production to meet
the requirement of the increasing population in the
country?

THE MINISTER OF AGRICULTURE AND MINISTER

OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to (e) Available data reveals that agricul-
tural/cultivable land has marginally decreased -from
182.68 million hectare (2005-06) to 182.47 million
hectare (2009-10) across the country. However, during
the same period, production of foodgrains has increased
from 208.60 million tonnes to 218.11 million tonnes and
has further enhanced to 257.44 million tonnes in 2011-
12 (4th advance estimates).

As per the Seventh Schedule of the Constitution of
India, land including transfer and alienation of agricultural
land, falls under the purview of the State Governments
and, therefore, it is for the State Governments to frame
suitable policy/enact Legislation to prevent diversion of
agricultural land for non-agricultural purposes. Govern-
ment of India has formulated National Policy for Farmers,

' 2007 and National Rehabilitation and Resettlement.

Policy, 2007 which envisage minimization in acquisition
of agricultural land for non-agricultural purposes.

Government is implementing various schemes/
'programmes/missions,' namely, Macro Management of
Agriculture, National Food 'Security Mission, National
Horticulture Mission, National Mission on Micro Irrigation,
Rashtriya Krishi Vikas Yojana etc. with a view to increase
the productivity of agricultural land and sustaining

‘ foodgrain production in the country.

Export 61‘ Wh‘eat

*139. SHRI DHARMENDRA YADAV:
SHRI GAJANAN D. BABAR:

‘Wil the Minister of CONSUMER AFFAIRS, FOOD
~ AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether the proposal of the Ministry of export
wheat at a subsidised rate to deal with the storage crisis
has been approved;

(by if so, the details thereof indicating the buffer
norms, current stocks, stocks stored in open, quantum
and price of the proposed exports along with the
objection raised thereon and the response of the Ministry
thereto;

(c)  whether the said exports at a subsidised rate
is violative of WTO norms;

(d) - if so, the details thereof and the reaction of
the Government thereto; and

(e) the amount of the subsidy involved therein?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (PROF. K.V. THOMAS): (a) and (b) Yes, Madam,
in view of the comfortable stock of foodgrains in the
Central Pool stocks, export of 2 million tonnes of wheat
in the financial year 2012-13 through State Trading
Corporation (STC), Minerals and Metals Trading Corpo-
ration (MMTC) and Projects and Equipments Corporation
(PEC), at the cost determined by individual tenders
subject to tloor price of US$ 228 per metric tonne, was
approved by Cabinet ‘Committee on Economic Affairs
(CCEA) on 3.7.2012. '

There has been record production of wheat during
the crop years 2010-11 and 2011-12. It was 86.87 million
tonnes and 93.90 million tonnes in these two years
respectively leading to record procurement -of wheat
during Rabi Marketing Season (RMS) 2012-13. As on’
1.7.2012, the wheat stock was 49.8 million tonnes againét,
the buffer norms ahd stfategic reserve "of 17.1 million
tonnes and 3 million tonnes respectively Further, the
estimated opening balance as on 1.4.2013 is 27.66
million tonnes against the buffer norms of 4 million
tonnes and strategic reserve of 3 million tonnes totaling
to 7 million tonnes. As on 1.8.2012, a quantity of 23.87
million tonnes of wheat is stored in Cover And Plinth
(CAP). ‘
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{c) and (d) The Agreement on agriculture of the WTO
and ongoing trade negotiations aim to reduce and

eventually eliminate export subsidies. Article 9.4 of the

WTO Agreement on Agriculture provides exemption to
developing country Members from undertaking any
reduction commitments in respect of the export subsidies
listed in subparagraphs (d) and (e) of Article 9.1 during
. the implementation period,. namely, the provision of
subsidies to reduce the costs of marketing exports of
agricultural products (other than widely available export
promotion and advisory services) including handling,
upgrading and other processing costs, and the costs of
international transport and freight; and internal transport
and freight charges on "export shipments, provided or
mandated by Governments, on terms more favourable
" than for domestic shipments.

() The cost incurred by FCl at the time of
procurement at Minimum Support Price (MSP) is a sunk
cost and the price being realised by exports at the current
rates is way above MSP.

JNNURM Projects

*140. SHRI KIRTI AZAD:
SHRI SHIVKUMAR UDASI:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a)  whether the Union Government has received
project proposals from the various State Governments for
inclusion of cities and towns and provided funds for the
development of cities/towris in the country under the
Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) during each of the last three years and the
current year;

(b) if so, the details and the present status thereof,
State-wise and project-wise;

{c) the percentage of funds shared by the Union
and the State Governments in these projects and the time
by which these projects are likely to be completed;

(d) the details of cities/towns identified and se-
lected or inclusion under the JNNURM during each of
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the last three years and the current year including the
JNNURM Phase-lI; and

(e) the details of the physical targets set and
achieved and the funds sanctioned/released/utilised dur-
ing the said period, State-wise and city/town-wise?

THE MINISTER OF URBAN DEVELOPMENT
(SHRI KAMAL NATH): (a) and (b) Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) launched on
3.12.2005 is a reform linked scheme for provisioning of
urban infrastructure and services in urban centres for the
identified cities and towns. It has two components,
namely, the Urban Infrastructure and Governance (UIG)
and the Urban Infrastructure Development Scheme for
Smali and Medium Towns (UIDSSMT).

Requests for inclusion under UIG of JNNURM have
been received during the Mission period in respect of
Amravati, Aurangabad, Ayodhaya, Belgaum, Bellary,
Biharshariff, Calicut, Darjeeling, Deoghar, Dhule, Faizabad,
Gandhinagar, Gaya, Gorakhpur, Gulbarga, Guntur,
Gurgaon, Gwalior, Haldia, Hubli-Dharward, Jhansi, Jodh-
pur, Kaithal, Kalimpong and Kurseong, Karamsad, Kolhapur,
Kurnool, Kurukshetra-Pehowa, Malegaon, Nalanda,
Panipat, Pawapuri, Port Blair, Rajgir, Sambalpur, Siliguri,
Solapur, S'ultanpur-Lodhi, Vrindavan, Warangal etc.

As per guidelines of UIG, the number of cities under.
the Mission shall remain around 60. At present there are
65' cities covered under UIG of JNNURM and no more
cities have been added and no projects approved and
assistance provided to the cities mentioned above under
UIG Sub-Mission of JNNURM. However, cities that are
not covered under UIG are eligible for assistance under
UIDSSMT subject to availability of funds.

(c) As mentioned above, no projects approved
and . assistance provided to the cities mentioned above
under UIG Sub-Mission of JNNURM. However, the
financing pattern of sharing of funds under JNNURM are
as under—

(i) Financing ofvprojects under the UIG Sub-
Mission is as under—
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Category of Cities/Towns/Urban Agglomerations (UAs) Grant " Local Bodies or
Parastatal Share/
Centre State Loan from Financial
Institutions

Cities/lUAs with 4 million plus population as per 35% 15% 50%

2001 census '

Cities/UAs with million plus but less than 4 million 50% 20% 30%

population as per 2001 census

Cities/Towns/UAs in North Eastern States and Jammu 90% 10% -

- and Kashmir
Cities/lUAs other than those mentioned -above 80% 10% " 10%
For setting up de-salination plants within 20 kms. 80% 10% 10%

from sea-shore and other urban areas predominately

facing water scarcity due to brackish water and

non-availabifity of surface source

(i)  Under UIDSSMT, the sharing of funds would
be in the ratio 80:10 between Central Govern-
ment and State Government and the balance
10% couid be raised by the nodal/implement-
ing agencies from the Financial Institutions
(Fis). Implementing agencies may substitute
internal resources for funds to be raised from
the Fls. However, in case of cities/towns in
North Eastern States and Jammu and Kashmir,
sharing of funds would be in the ratio 90:10
‘between Central and State Government.

The Government has set a timeframe upto
31.3.2014 for completion of ongoing projects.

(d)  As stated above, as per guidelines of UIG, the
number of cities under the Mission shall remain around
60. At present there are 65 cities covered under UIG of
JNNURM and no more cities have been added. Final
decision on the strategy and initiatives for the JNNURM
Phase-ll has not been taken.

(e) Under the UIG Sub-Mission of JNNURM, 552
projects Ha've been approved during the mission period
wi{h approved cost of Rs. 6204179.50 lakhs and ACA
commitment of Rs. 2869829.38 lakhs. So far 146 projects
have been Under
UIDSSMT, 807 projects for 672 towns/cities have been
approved during the mission period with approved cost
of Rs. 1402095.73 lakhs and ACA commitment of
Rs. 1124001.74 lakhs. So far 215 projects have been
reported physically completed. Details of projects ap-

reported physically completed.

proved for the various mission cities during the last
3 years under UIG is enclosed as Statement-l and under
UIDSSMT is enclosed as Statement-Il.

The miésion has completed its normal tenure of
7 years on 31.03.2012 and the Government has
extended the period for 2 years i.e. upto 31.03.2014 for
completion of on going projects and reforms only. It has
no mandate to “sanction fresh projects during the

extended period.



Statement-I

6,215.00 - 330.00

21,578.53 7,6569.85 24,234.18

Amount Rs. in lakhs
Sl. Name of State Num!;er of Sanctioned Cost of Sanctioned Additional Central Assistance ACA Released for Utilisation
No. : Prd]ects Projects Commitment (ACA)
_ 7
2008- 2010- . 2011- 2009- 2010- 2011- "‘, 2009- 2010- 2011- 2009- 2010- 2011~ 2012-
’ 10 " 12 10 11 12 10 11 12 10 1 12 13
1 2 " 3 4 5 6 7 8 9 10 11 .12 13 14 15
1. Andhra Pradesh ’ 3 0 2 37,595.00 - 10,678.00 13,935.00 - 6,037.70 27,385.07 15569.86 32,500.10 8,227.52
2. Amnachdl Pradesh 0 = 0 . 0 - - - - - - 2,006.94 - 475916  1,738.20
3. Assam -0 0 0 - - - - - - 7.11241 379254 6,795.91 -
4. Bihar .0 0 0 - - - - - - 7,441 39 - - -
5. Chandigarh 1 0 0 13421.00 - - 10,738.80 - - - 73452 - -
6. Chhattisgarh | 0 0 0 - - - - - - 12,145.60 3,643.68 - -
7. Dehi 2d , 1 0 5,03,763.00 1,35,771.00 - 1,76,316.60 47,5é0.00 - 17,248.00 43,509.00 6,938.27 18,829.88
8. Goé . 0 0 2 - - 7,484.08 - - 5,987.26 - - 72.45 1,424.37
9. Gujarat .4 1 1 45,483.26 2,631.04 11,180.65 20,604.09 2,104.84 8,94452 47,788.21 7,297.21 39,612.00 3,068.10
10. ‘Haryana 0 0 0 - - - - - - - 5283.80 6,888.13  1,333.31
1%, Himachal Pradesh 1 . 0 1 5,474.00 - 1 ,056.62 3,880.00 - 840.50 2,619.01 - . | 121.09 . 210.13
12, Jammu and + 0 0 1 - - 2,032.03 A - - 1,828.83 - » - 10,032.72  457.20
‘ Kashmir :
13. Jharkhand - 0 1 0 - 3,336.24 - . - 1,66é.12 - 5,384.66 417.03 6,204.58 -
14, kamataka -2 0 - 1 ‘ 4,332.00 - 264.00 287.07
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
15. Kerala 1 0 0 2,210.00 - - 1,105.00 - - 2,439.45 -~ 6,516.15 -
16. Madhya Pradesh 2 1 0 37,388.00  18,000.00 - 20,115.70  9,000.00 - 12,34327  4,828.66  14,280.93  8,309.92
17. Maharashtra 2 0 1 22,169.78 - 10,941.57 10,336.86 - 3,829.55 88,649.86 42,004.49 7647117 1544023
18. Manipur 1 0 0 10,250.13 - - 9,225.12 - - 2,883.37 - 2,078.42 -
19. Meghalaya 0 0 0 - - - - - - - - 7,296.11 550.35
20. Mizoram 0 0 3 - - 11,090.36 - - 9,981.32  756.82 - - 2,495.34
21. Nagaland 1 0 1 5,042.43 - 4,026.10  4,538.19 - 3,623.49  1,702.81 -~ 1,246.83 -
2;. Odisha 1 0 0 7,182.00 - - 4,500.00 - - 2,491.60 - 6,999.34 -
23. Punjab 1 0 0 4,578.00 - - 2,289.00 - - 3,346.62 - - 1,810.43
24. Puducherry 0 0 0 - - - - - - - - 2,189.00  252.00
25. Rajasthan 0 0 ) - - - - - - 2,826.10 - 4,584.94 “,’768.36
26. Sikkim 1 0 0 7,261.66 - - 6,535.49 - - 1,663.87 - 1,273.24  2,172.07
27. Tamil Nadu 1 1 0 22,675.00 11,610.00 - 9,000.00  4,063.50 - .37,723.44 263584  47,132.47 -
28. Tripura 1 0 0 10,221.00 - - 9,000.00 - - 2,250.00 - 2,406.51 -
29. Uttar Pradesh 4 0 0 65,132.77 - - 31,500.00 - - 47,632.21 25479.16  65,351.90 -
30. Uttarakhand 1 3 1 6,283.00  4377.33 118227 4,628.00 3,501.86 94582  7,546.69 981.06 674155  1,549.00
31. West Bengal 12 8 13 1,11,11368 12071853 14695224 4482275 4225149 5324803 27,717.88 17,41281  27,04389  5421.31
Total 60 16 27 92345871 29644414 2,06947.92 3,87,402:60 1,10,109.81 95,531.02 3,92,683.81 1,81,249.51. 4,09771.04 7434479

’
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Statement-ll

Status of State-wise release of funds under UIDSSMT during last three years and current year
(as on 31.07.2012)

(Rs. in lakh)
SI. Name of States  Allocation No. of No. of Approved Eligible Release Release Release Release Total ACA Total
No. of funds  Towns/ Projects Cost Central of ACA of ACA of ACA of ACA released Commitment
for Complete Cities Share during during during during by M/o  made so
Mission (80%/90% 2009-10 2010-11 2011-12  2012-13  Finance/ far
Period of approved MHA so far  (Col.
cost) (ACA (including 7+11)
committed) incentives)
1 2 3 4 5 6 7 8 9 10. 11 12 13
1. Andhra Pradesh  49031.00 69 84 245995.50 196796.40 476.88 43079.00 22017.66 2897.54 198091.21 199157.32
2. Awunachal Pradesh 746.00 9 9 393598 3542.38 1771.19 3542.38 3542.38
3. Assam ‘ 10129.00 28 30 20783.28 18704.95 2408.73 12364.67 18953.14
4. Bihar 25478.00 11 11 26113.91 20891.13 10674.38 21119.94
5. Chhattisgarh 13478.00 3 4 25143.65 13472.92 2447.46  4289.00 13472.92 13472.92
6. Goa . 2211.00 3 3 2875.00 2211.00 337.20 768.30 337.20 1442.70  2211.00
7.  Guijarat 35182.00 52 52 43814.36 35051.49 4651.09 4919.97 32866.52 35195.58
8. Haryana 19559.00 7 9 20135.81 16108.65 2913.22 1491.20 11119.00 16260.09
9. Himachal Pradesh 1744.00 4 8 12653.68 10122.94 345.82 2098.37 2594.08 5873.30 10150.03
10. Jammu and 3545.00 13 47 42441.50 38197.35 4020.85 7119.16  25473.20 38611.03
Kashmir '
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61333.67

1 2 3 4 5 6 7 8 g 10 11 12 13
11. Jharkhand 11452.00 5 6 12864.3§ 10291.48 1287.12 5290.44 10436.18
12. Karnataka 44314.00 30 38 68248.57 54598.86 17662.95 2069.43 3917.28 52848.70 551 16.01.
13. Kerala 23282.00 22 25 427;78;55 34222.84 17340.72 34532.14
14. Madhya Pradesh  43843.00 49 68 123099.43 98479.54 3871.53 13330.16 14878.14 63472.59 987;)5.50
15. Maharashtra 66476.00 84 95 282677.57 226142.06 14072.3 0 22781.21 35455.01 12415.06 194935.08 22699‘7.01 '
16. Manipur 1260.00 5 5 6277.00 5649.30 2845.44  5670.09
17. Meghalaya 719.00 2 2 1433.26  1289.93 s 644.97 1289.93
18. Mizoram 824.00 2 2 1655.04  1399.54 699.77 1399.54 1399.54
19. Nagaland 1028.00 2 2 2325.82 2093.24 190.75 855.87 1046.62  2093.24
20. Odisha 18179.00 14 18 25699.59 20559.67 90.37 1278.44  10448.66 20728.44
21. Punjab 22660.00 14 17 39577.45 31661.96 1982.00 17956.24 31785.23 »
f 22. Rajasthan 401 43.)00 35 37 60988.52 48790.82 28421.99 49063.07
23. Sikkim 120.00 5 5 7 3992.82  3593.54 1796.77 3617.26 3617.25
24. Tamil Nadu 7b597.00 115 122 88272.98 70618.38 1935.35 2135.61 724.88 56689.52 706 1‘8.38
25. Tripura 1'376.00 4 4 7816.81 7035.13 2759.76 577.54 6919.68‘ 7100.13
26. Uttar Prad;ash 947’92.00 , 46 64 115805.15 92644.12 10918.80 1 6933.84 8789.60 231.38  84613.59 9352t1.12
27. Uttarakhand 4670.00. 1 1 6173.25  4938.60 2469.30 ~ 4938.60
28. West Bengal 31525.00 34 . 35 49066.94 $2005.51 7346.82 5851.23  35981.33 49414.20
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1 2 3 6 7 8 10 11 12 13

29. Delhj 112.00 0.00 0.00 0.00 0.00

30. Puducherry 557.00 3918.00 3134.40 3567.20 1567.20 3134.40 3134.40

31. Andaman and 448.00 558.13 446.50 223.25 223.25 446.50
Nicobar Islands

32. Chandigarh 0.00 0.00 0.00 0.00 0.00

33. Dadra and Nagar 193.00 1864.73 1491.78 719.89 745.89 1491.78
Haveli

34. Lakshadweep 104.00 0.00 0.00 0.00 0.00

35. Daman and Diu 220.00 942.37 753.90 31.00 753.90

1402095.73 1124001.74 29881.17 122344.44 115026.07 56654.26 905976.48 1131526.08

10t

SIamsuy UBIIM

(eXes) vE61 ‘08 YNVAVHS

Total 639997.00

Note: In addition to above Central Commitment of Rs. 43.00 crore for incentive has to be taken in to account. Thus, the total commitment under UIDSSMT
would be Rs. 11358.26 crore.
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103 Written Answers

Production and Productivity
of Cotton

*141. SHRI SURESH KASHINATH TAWARE:
SHRI HARSH VARDHAN:

Will " the Minister of AGRICULTURE be pleased to
state:

(@)

hectare registered in the country during each of the last

the production and productivity of cotton per

three years and the current year,

(b)  whether the cost of production of cotton has

significantly increased in the country during the above
period.

the
fertilizers,

rate of increase

(©)

of seeds,

if so, in ‘the prices
pesticides etc. during the said
period and its impact on the profitability of the farmers;

and

(d)

ernment to promote cotton cultivation and to improve the

the measures taken/being taken by the Gov-

condition of cotton growers in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHR! SHARAD
PAWAR): (a) Details of production and productivity per

AUGUST 21, 2012

to Questions 104

hectare of cotton in the country during 2009-10, 2010-
11 and 2011-12 are as under—

Year Production (Lakh bales Yield
of 170 Kgs. each) (Kg./Hect.)
2009-10 240.22 403
2010-11 330.00 499
2011-12* 352.00 491

*4th advance estimates.

First Advance Estimates of Production of cotton for
2012-13 are scheduled for release in the month of
September, 2012.

(b) and (c) The estimated cost of production of cotton
in the country has increased from Rs. 2111/- per quintal
in 2009-10 to Rs. 2772/- per quintal in 2012-13 i.e. an
increase of 31.31%. In terms of the average annual
Wholesale Price ‘Indices (Base: 2004-05 100), the

percentage increase in the prices of major inputs for

cotton production viz. seeds, fertilizers, pesticides, diesel,
electricity and agricultural machinery and implements
during the calendar years 2009-12 is given in the table

below:—

Input Wholesale Price Indices (Base: 2004-05=100) Percentage
increase in
2009 2010 2011 2012 2012 over
(Jan.-July) 2009
1 2 3 4 5 6
Cotton seed 129.2 132.8 141.7 145.5 12.6
Fertilizers 107.7 114.2 127.4 142.2 32.0
Pesticides 111.1 113.0 114.2 118.0 6.2
High Speed Diesel 130.3 147.9 161.0 167.8 28.8
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1 2 4 5 6
Electricity (Agriculture) 113.8 130.5 135.7 19.2
Agricultural Machinery and 121.2 133.3 135.9 12.1
Implements

Government announces the Minimum Support Prices
{(MSPs) of various crops on the basis of recommendations
of Commission for Agricultural Costs and Prices (CACP)
which considers a number of important factors such as
cost of production, changes in input prices, trends in
market prices, demand and supply situation, effect on
general price level, etc. The MSP for cotton has been
increased over the years. For 2009-10 season, MSPs for
Medium Staple and Long Staple varieties of cotton wére
fixed at Rs. 2500/ per quintal and Rs. 3000/- per quintal
respectively against their all-India weighted average cost
of production of Rs. 2111/- per quintal. -For 2012-13
season, the MSPs for Medium Staple and Long Stapie
varieties of cotton have been fixed af Rs. 3600/- and
Rs. 3900/- per quintal respectively which provide ad-
equate margins over and above their all-India weighted

average cost of production of Rs. 2772/- per quintal.

(d)  To improve production, productivity and quality
of cotton, Ministry of Agriculture is implementing Mini
Mission-Il of Technology Mission on Cotton (TMC) in 13
cotton growing States in the country under which
assistance is provided to farmers for seeds, agricultute,
implements, water-saving devices, bio-agents/bio-pesti-
cides, integrated pest management, demonstrations,
training, etc. Further, Indian council of Agricultural
Research (ICAR) implements All India Coordinated
Research Project (AICRP) on Cotton with specific mandate
to develop high yielding varieties and hybrids of cotton and
related cotton production and protection technologies.
Central Institute for Cotton Research at Nagpur is

conducting basic and strategic research on cotton.

[English]
Intensive Dairy Development Programme

*142. SHRI KHILADI LAL BAIRWA: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether there exists a mismatch between the
approved outlay and the amount released for various
projects under the Intensive Dairy Development

Programme (IDDP);

' (b) if so, the details thereof during each of the last

three years and the current year, State-wise;
(c) the reasons therefor; and
(d) the corrective action taken in the matter?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR). (a) to (d) Projects under Intensive Dairy
Development Programme (IDDP) cover activities like
setting up of village level dairy co-operative societies,
milk production and procurement, milk processing and
marketing etc. and are sanctioned for implementation
over a period of three to five years. The approved outlay
for each project is spread over the duration of the project
implementation period and funds are released in
instalments based on approved outlay, utilization of funds
previously released to the implementing agencies and
the physical, financial progress achieved with reference
to the approved targets. Reasons for mismatch between

approved outlay and actual amount released for some



107 Written Answers

projects include slow pace of implementation of projects

by the implementing agencies, deviation from sanctioned

AUGUST 21, 2012

to Questions 108

corrective action to expedite the implementation of project

is initiated. The details of project-wise approved outlays

project plan and inadequate budget provision. Implemen-
tation of the projects i’s monitored in the Department of

Animal Husbandry, Dairying and Fisheries and necessary

Statement

Statement.

and funds released during each of the last three years

and the current year, State-wise is enclosed as a

Project-wise approved outlay, year of sanction, amount released during last 3 years and current year and total

" amount released under ‘Intensive Dairy Development Programme’ scheme (as on 16.08.2012)

(Rs. in lakh)

Sl. Name of State/Projects Year of Approved Fund released during last three Total

No. sanction  outlays years and current year (2012-13) amount

released

2009-10 2010-11 2011-12 2012-13 (Cumu-

Fund Fund Fund Fund lative)
Released Released Released Released

1 2 3 4 5 6 7 8 9

1. Andaman and Nicobar  1995-96  239.41 221.91
Islanids (C)

2. Andhra Pradesh-l (C) 1995-96  447.32 447.32
Andhra Pradesh-ll (C) 2000-01  934.28 0.00 121.64 934.28
Andhra Pradesh-ll| 2006-07 557.96 100.00 50.00 519.16
Andhra Pradesh 2006-07 216.00
(Suicide Prone)

Total 1939.56 - 2116.76

3. Arunachal Pradesh-l (C) 1993-94  472.70 472.70
Arunachal Pradesh-li 2009-10  749.03  148.30 148.30
Total 1221.73 621.00




109 Written Answers SRAVANA 30, 1934 (Saka) to -Questions 110
1 2 3 4 5 6 7 8 9
4.  Assam-| 1994-95 1260.76 909.51
Assam-| 2004-05 588.35 185.8?
Assam-lll 2011-12 598.69 160.00 160.00
Total 2447.80 1255.38
5. Bihar-l (C) 1994-95 158‘..61 0.00 158.50
Bihar-li (C) 1995-96 344.50 0.00 | 344.50
Bihar-lif (Kaimur) 1997-98 67.25 0.00 67.25
Bihar-IV (C) 1997-98 66.30 66.30
Bihar-V (C) 2000-01 333.33 0.00 333.33
Bihar-VI 2001-02 279.78 228.67
Total 1249.77 1198.65
6. Jharkhand-l (C) 1995-96  364.50 364.50
Jharkhand-1| 2005-06 294.'29 19.76 294.29
Jharkhand-1ll 2010-11 279.91 ' 25.00 25.00
Total 938.70 683.79
7. Gujarat (C) 1993-94  600.00 0.00 600.00
8. Goa 2009-10 259.46 90.51  80.27 78.02 248.80
9. Haryana (C) 1995-96 203.75 203.75
| Haryana-i 2005-06 1453.83  300.00 '1257.67
Haryana-lil 2006-07 823_.22 200.00 275.08 823.22
Haryana-1V 2006-07 287.'38 16.66 100.00 222.03
Total 2768.18 2506.67
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1 2 3 4 5 6 7 8 9
10. Himachal Pradesh-1 (C) 1997-98 805.95 805.95
Himachal Pradesh-ll (C) 2004-05 899.12 250.00 109.90 899.12
Himachal Pradesh-lil 2010-11 867.72 39.99 227.89 599.84 867.72
Himachal Pradesh-{V 2011-12 295.14 90.94 90.94
Total 2867.93 2663.73
11. Jammu and Kashmir - 1995-96 664.69 250.00 664.69
Jammu
Jammu and Kaéhmir - 1995-96 575.57 220.00 575.57
Kashmir
Total 1240.26 1240.26
12. Kerala-l (C) 2004-05 288.15 288.15
Kerala-ll (C) 2005-06 287.07 38.24 287.07
Kerala-llit (C) 2005-06 1390.48 200.00 . 150.38 1390.48
Kerala-IV 2011-12  1550.93 477.53 477.53
Kerala (Suicide Prone) 2006-07 40.00
Total 3516.63 2483.23
13. Karnataka-| 2011-12 236.50 124.30 124.30
Karnataka (Suicide Prone) 2006-07 72.00
Total 236.50 196.30
14. Madhya Pradesh-l & Il (C) 1993-94  494.06 494.06
Madhya Pradesh-IV (C) 1995-96 475.28 475.28
Madhya Pradesh-V v 2005-06 228.89 192.44
Madhya Pradesh-VI 2005-06 361.77

420.58
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1 2 3 4 5 6 7 8 9
Madhya Pradesh-Vil 2006-07 1422.09 410.68 743.27
Madhya Pradesh-VIi| 2011-12 765.72 356.34 356.34
Total 3806.62 2623.16
15. Chhattisgarh-1 (C) 1993-94 287.‘06 287.00
Chhattisgarh-1i 2001-02 700.63 | 264.20
Chhattisgarh-IiI 2001-02 849.16 305.00
Chhattisgarh-1v 2011-12 1031.61 267.25 267.25
Total 2868.40 1123.45°
16. Maharashtra-| (C) 1995-96 1985.24 1985.23
Maharashtra-l (C) 1997-98 1941.55 1941.55
Maharashtra-Il| 2005-06 1000.30 350.00 929.30
Maharashtra (Suicide Prone) 2006-07 72.00
Total 4927.09 . 4928.08
17. Manipur-l (C) 1993-94  224.10 224.10
Manipur-It (C) 2006-07 1023.23 175.00 200.00 ~263.62 1023.23
Manipur-(lI 2011-12 553.36 109.44 109.44
Total 1800.69 1356.77
18. Meghalaya-l (C) 1994-95  141.29 0.00 141.29
Meghalaya-li 2000-01  472.52 438.92
Total 613.81 580.21
19. Mizoram-l (C) 1993-94  367.99 367.99
- Mizoram-li (C) 1995-96  349.19 349.19
2001-02 199.41

Mizoram-lil (C)

199.41
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1 2 3 4 5 6 7 8 9
Mizoram-IV (C) 2004-05  254.98 254.98
Mizoram-V (C) 2006-07 26434  50.00 54.34 264.34
Total 1435.91 1435.91
20. Nagailland-l (€) 1993-94  668.22  0.00 668.22
Nagaland-ll (C) 1998-99  347.49 347.49
Nagaland-lll (C) 2004-05  597.30 76_.80 597.30
Nagaland-1V. 2010-11. "+ 479.10 120.00  149.80 269.80
Total 2092.11 - 1882.81
21. Odisha-l (C) ' 1993-94 631.00 0.0 631.00
Odisha;ll ‘ (C) 1994-95 44321  0.00 443.21
 Odisha-lil (C) . 1998-99  621.84 621.84
Odisha-IV (C) 200001 784.53 0.00 - 784.53
Odisha-V (C) 200506 556.16 30.00 3222 556.16
Odisha-VI 2005-06 <563.97 40.00 87.44 563.97
Odisha-ViI 2008-09  702.13 159.50 )  364.33
Odisha-Vil 2009-10  730.00  110.57 270.01 . 380,58
Odisha-IX_ | 2610-_11" 599.71 120.00 \ )120.00
Odisha-X 2011-12  1056.24 332.74ﬂ 332.74
Total 6688.79( | / 4758.36
22. Rajasthan 2004-05 590.50  162.40 590.50
Rajasthan-li 290.00 | ) 112.02

2005-06
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1 2 3 4 5 6 7 8 9
Rajasthan-III 2005-06 864.10  400.00 200.00 794.41
Rajasthan-IV 2007-08 862.74  200.00 500.64
Total 2607.34 1997.57

23 Sikkim-l & 1l (C) 1993-94 678A..47 678.47
Sikkim-lil (C) 2000-01 368.16 368.16
Sikk;m-lv 2003-04 1007.43 1007.43 -
Sikkim-\_{v ' 2008-09 274.45 129.76 34.24 42.89 274.45
Total 2328.51 2328.51

24. Tamil Nadu-l (C) 1995-96 336.63 336.63
Tamil Nadu-l 2004-05 312.15 56.41 287.59
Tamil Nadu-lI 2006-07 554.06 82.95 .66.617 554,06
Tamil Nadu-lV 2006-07 29177 75.00 65.00 101.94 291.77
Tamil Nadu-V 2007-08 867.62 2QQ.OO 200.00 200.00 725.00
Tamil Nadu-Vi 201112 599.65 189.88 189.88
Total 2961.88 2384.93

25. Tripura-l (C) 1993-94 304.90 304.90
Tripura-1t (C) 1994-85 319.51 319.51
Tripura-ill (C) 2006-67 295.14 26.14 18.56 295.14
Total 919.55 919.55

26. Uttar Pradesh-l, Il & 1ll (C) 1993-94  1242.89 1242.89
Utta; Pradesh-IV 2000-01 )

(Revised OQutlay)

703.61

77.80 -

679.46
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1 2 3 4 5 6 7 8 9
Uttar Pradesh-V 2001-02  1231.32 665.35
Uttar éradesh-Vl 2003-04 290.54 24.59 231.69
Total 3468.36 2819.39

3

27. Uttarakhand- v (C) 2002-03 1911.18 1911.18
Uttarakhand-Il 2004-05 532.75 50.00 50.26 532.75
Uttarakhand-ill 2011-12 1 505.69 223.82 223.82
Total : 3946.62 2667.75

28. West Bengal-l (C) -1994-95 498.88 - 498.88
West Bengal-ll (C) 1998-99 140.83 140.83
.West Bengal-lil 2004-05 126.04 55.86 28.17 126.04
West Benggl-lv 2011-12 879.02 145.66 145.66
Total '1644.77 911.41
Grand Total 61636.38 3163.59 2439.44 50§999 748.92 48794.34

(C) = Completed.

[Translatibn]

Availability of Sugar

*143. SHRI RAM SUNDAR DAS:
SHRI KAPIL MUNI KARWARIA:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether rise in price, shortage and scarcity of
sugar has been reported in the country during the last

one year;

(b) if so, the details thereof and the reasons

therefor indicating the production, demand and price of

sugar during the said period;

(c) whether sugar was imported/exported during

each of the last three years and the current year,

(d) if so, the details thereof including the quantum

and price of unprocessed sugar imported; and

(e) the remedial measures taken to ensure the

availability of sugar at cheaper rates?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
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TION (PROF. K.V. THOMAS): (a) and (b) Adequate quantity
of sugar has been made available through regulated
release mechanism under which the Central Government
releases rion-levy sugar quota for sale in the open market
on monthly/quarterly basis and there has been no shortage
or ‘scarcity of sugar in‘the market ddring the last one year.
Besides, the Government also releases levy sugar for
"~ distribution under Public Distribution System for the -entire
country. The market prices of sugar'also remained stable
upto June, 2012 but started showing an upward trend from
July, 2012 onwards. This recent increase in sugar prices
is possibly on accouht of 'deficientvmonsoon Ieadihg to
market's expectation of lower production in the ensuring
2012-13 sugar seasoh, fluctuation in International sugar
prices, etc. The details of produétion, demand and f[\e
range of all India average retail price of sugar during last

sugar season and current sugar season are given

below—'
Sugar : Sugar Demand Range of
Season Production (Levy and Al India
(October? (in Lac Non-Levy Average -
September) Tonnes) TReleases made Retail Price
for Domestic of Sugar
Consumption) (Rs. per.
(in Lac Tonnes) Kg.)#
2010-11 243.50 208 30.24-33.40
2011-12 260 . 220 32.08—38.43
(Estimated) (upto “14th

(Current) (Estimated)

August, 2012)

#Source: Price Monitoring Cell of Ministry of Consumer
Affairs, Food and Public Distribution.

{c) and (d) There has been no import/export of sugar
on . Government account during the last three sugar
seasons and current sugar season. The exports/imports of
sugar are -carried out by sugar mills/merchant importers —
exporters as per their commercial prudence. The pricev of

sugar in International market varies from time to time. As
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such, it is not possible to indicate the price at which
unprocessed sugar was imported. However, the quantum
of sugar imported/exported during the last three sugar
seésons and current sugar season is tabulated below:—

Sugar, Total Sugar Tdtal Sugar - Quantum of
‘Season Exports Imports Unprocessed
(October- (in Lac - (in Lac - Sugar Import
September) Tonnes) Tonnes) {in Lac ™
' Tonnes)
2008-09 217 13.47 11.98
2009-10 2.15 23.83 17.00
201011 29.17 455 452
2011-12 (upto 13.51 0.49 049

March, 2012)

Source: Directorate General 6f Commercial Intelligence
and Statistics (DGCIS), Kolkata.

(e) ltis the endeavour of the Government to keep
sugar prices stable through the policy of regulated release
mechanlsm To control rise in sugar prices, the Govern-
ment has recently released extra quotas for the open
market as under:— ”

(i) The unsold non-levy quota of about 2 lac
tonnes from April to June quarter was allowed
on 13.07.2012 for sale in the open market upto
14.08.2012;

(i)  Sugar mills have been directed on 24.07.2012
to sell at least 70% of July-September quota by
- August, 2012;

(iii)  Additional quota of 2.66 lac tonnes has been ~

released on 27th July, 2012 to be sold by
August, 2012; and

(v}  Another additional quota of 4 lac tons has been
released on 7th August, 2012 to be sold off by
31st August, 2012. '
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[English]
Preservation of Monuments

*144. SHRI ADHALRAQ PATIL SHIVAJL: Will the
Minister of CULTURE be pleased to state:

(a) whether the Government proposes to imple-
ment a host of schemes for preservation and conservation
of historical monuments by the Archaeological Survey of
India (ASl);

(b) if so, the details thereof;

(¢}  whether the Government/AS! have failed to
implement these schemes due to shortage of funds;

(d) if so, the reasons thereof, and

(e) the steps taken/probpsed to be taken by the
Union Government to ensure sufficient funds to implement
its important projects? '

THE MINISTER OF HOUSING AND URBAN POV-
ERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI' SELJA): (a) and (b) Conservation, preservation,
‘maintenance and development of environs around cen-
trally protected monuments and sites are the prime tasks
of Archasoi~gical Survey of India (ASI). Such conservation
work is funded by Government of India through a scheme

for “Conservation of Ancient Monuments”.

(c) to (e) No, Madam. Conservation work of protected
monuments is a continuous process. Funds are provided
for essential conservation and preservétion works subject
to prioritization. Besides allocation from the Government
of India, some works are taken up by ASI through funding
under National Culture Fund, World Monument Fund ahd
contributions available under Japan International Co-
operation Agency (JICA) funds. The protected monuments
are in a good State of preservation.

Multi-State Co-operative Societies Act

1381. SHRI PURNMAS! RAM: Will the Minister of
AGRICULTURE be pleased to state:

(a)  whether the Multi-State Co-operative Societies

AUGUST 21, 2012

to Questions 124

Act, 1984 has been enacted under Entry 44 in List-l (Union
List) in the Seventh Schedule to the Constitution;

(b)  if so, the details of the executive powers of the
Union Government extended to the Multi-State Co-
operative Societies established under this Act;

* (e) the executive powers still remaining with the
Union;

(d)  whether the DoP&T OM No. 11012/7/91-Estt.(A)
dated 19.05.1993 is applicable to the Multi-State Co-
operative Societies established under the Act, and

(e) if so, the details thereot and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI HARISH RAWAT): (a) to (c) The Multi-State Co-
operative Societies Act, 1984 was enacted under Entry 44
of 'the Union List of the Constitution. Subsequently, the
Multi-State Co-operative Societies Act, 2002 was enacted
replacing the Multi-State Co-operative Societies Act, 1984,
The Multi-State Co-operative Societies Act, 2002 came in
force with effect from 18.8.2002. The executive powers of
the Union have been enumerated in the Constitution of
India and it extends to the Multi-State Co-operative
Societies to the extent as provided in the Multi-State Co-
operative Societies Act, 2002.

(d) and (e) The employees of Muiti-State Co-operative
Societies established under the provisions of the Multi-
State Co-operative Societies Act, 2002 are not governed
by the provisions of Department of Personnel and Training
11012/7/91-Estt.(A) dated
19105.1993 unless they adopt these provisions in their own
rules/bye laws. Section 49(2)(e) of the Multi-State Co-
operative Societies Act, 2002 empowers the Board of a

Office Memorandum No.

Multi-State Co-operative Society to make provisions for
regulating the appointment of employees of the Multi-State
Co-operative Society and the scales of pay, allowances
and other conditions of service of, including disciplinary
action against such employees.
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Co-operative Education

1382. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the co-operative education is neces-
sary for the success of co-operatives;

(b) if so, the details thereof;

(c)  whether the various agencies entrusted with the
co-operative education programme at the primary level are
fully equipped with adequate number of education
instructors in proportion to the number of individual
“members of primary societies;

(d) if so, the details thereof and if not, the reasons
therefor;

(e)  whether the co-operative education provided to
its members has been able to prevent the malpractices
prevalent in primary, central and apex levels of the co-
operative movement; and

) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI HARISH RAWAT): (a) and (b) Co-operative
Education plays an important role in successful working

of the co-operatives. However, ‘Co-operative Societies’ is

a State subject under entry 32 of the Second List of the
Seventh Schedule of the Constitution and therefore -co-
operative societies except the multi-state.” co-operative

societies are governed by the State Co-operative Societies.

Acts enacted by the respective States. The State Co-
operative Unions have the responsibility to take care of
the co-operative education in the States/UTs.

{c) and (d) As the State Co-operative Unions are not
fully equipped to provide co-operative education as per the
requirements, the Government of India under the Central
Sector Scheme for Co-operative Education and Training,
provides assistance to the National Co-operative Union of
India (NCUI) to implement the co-operative education and
training programmes in the country. Government of India
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also provides assistance under the aforeséid scheme to
Junior Co-operativé Training Centers (JCTCs) in the
States/UTs, through NCUI, to train the personal working
in the co-operatives at the grass-root level.

(e} and (f) The co-operative education and training
provided by NCUI, State Co-operative- Unions and JCTCs
strengthen the co-operatives in the country and assist to
professionalise the working of co-operatives. It also creates
awareness amongst the members about their duties, rights
and responsibilities which in turn help in prevention of
malpractices in the co-operative societies.

Crime against SCs/STs

1383. SHRI SARVEY SATYANARAYANA:
SHRI NARAHAR! MAHATO:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether any survey has been conducted by the
Union Government with regard to atrocities committed
against Scheduled Castes and Scheduled Tribes in

" various States during the last three years;

‘(b) if so, the number of such cases reported during
each of the last three years and the current year, crime-
wise and State-wise including Andhra Pradesh; and

(c) the number of persons arrested and punished
alongwith the number of cases filed in the courts during
the said period, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! JITENDRA SINGH): (a) to (c) No
survey has been conducted by the Union éovernment with
regard to atrocities committed against Scheduled Castes
and Scheduled Tribes in various States during the last
three years.

As per data provided by the National Crime Records
Bureau (NCRB) crime-wise, State/UT-wise details of
atrocities on the Scheduled Castes and the Scheduled
Tribes and cases registered, cases chargesheeted, cases
convicted, persons arrested, person chargesheeted and
persons convicted for the years 2009, 2010 and 2011 are
given in the enclosed Statements-i and !l respectively. The
data regarding the current year is not available with NCRB.



Statement-|

Cases Registered (CF?), Cases Chargeshee(ed (CS), Cases Convicted (CV), Persons Arrested (FAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Murder against SCs during 2009-2011

Sl.

State/UTs 2009 2010 2011
No.
' CR CS CV PAR PCS POV CR CS CV PAR PCS PGV CR CS GOV PAR PCS PCV

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 3B . 28 3 58 55 9 48 4 1 180 189 3 64 42 14 142 102 30
2.1 Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 -0 0 0 0 0 0] 0
3. Assam o 3 0 0 6 0 0 0 0 0 0 0 0 1 0 0 3 0
4. Bihar 2 15 8 36 ¥ 8§ 24 20 12 6 68 26 2 20 1 5 74 3
5. Chhattisgarh 6 9 2 7 15 20 6 6 1 10 10 4 -2 2 2 13 13 4
6.’ Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 20 13 2 45 40 2 15 13 6 69 7o 2 1 18 16 3
8. Haryana 7 5 3 19 8 5 13 12 4 132 130 15 14 11 2 ¥ 2 A
9. Himachal Pradesh 1 1 0 1 1 0 0 0 0 0 0 0] 1 1 0 5 .5 0
10. Jammu and Kashmir 0 0 1 0 0 4 0 0 0 0 0 0 0 0 0 0 0 0
11, Jnarkhand 5 6 4 12 9 4 4 2 1 7 178 4 5 2 7 6 1M
" 12. Kamataka B8 7 2 81 8 3 16 18 2 70 74 2 31 27 4 & 75 4
13, Kerala 3 2 0 16 110 ‘4‘, 2 1 6 17 1 3 5 1 3 17 1

}
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2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20

: Madhya Pradesh 101 99 3 35 323 108 102 101 49 354 356 136 99 100 49 300 206 144
Maharashtra 27 26 1 161 166 1 24 20 5 63 47 24 26 24 4 139 12 15
Manipur 0 0 0 0 0 0 0 0 0 0 0 0 o o0 0 0 0 0
Meghalaya 0 0 0 0 o o0 .0 0 0 0 0 0 o 0 0 0 0 0
Mizoram 0 0o o o0 o o o o o0 o0 o0 ©0 0O 0 0 0 0 0
. Nagaland | 0 0 0 0 o o0 0 0 0 0 0 0 0 0 0 0 0 0
. Odisha 3 18 2 33 B 2 9 18 2 25 27 2 13 14 2 68 5 1
. Punjab 3 2 0 1. 6 0 4 5 o 1 15 .0 5 4 1 B 13
Rajasthan 65 4 15 109 111 27 s 38 15 8 8 25 51 3B 11 9 g 4

. Sikkim 2 2 o2 2 1 0 0 0 0o o0 0 0 0 1 0 o 2
. Tamil Nadu 27 19 7 142 105 14 20 15 4 ¥ 4 7 29 19 3 9% 74 9
. Tripura 0 0 0 0 0 0 0 0 0 0 0 0 1 1 o 2 2 0
Uttar Pradesh 235 210 170 736 628 564 229 201 197 732 573 589 286 244 177 888 753 554

. Uttarakhand 2 1 0 6 2 o0 0 1 3 0 4 7 3 2 7 15 15 15
. West Bengal 0 0 0 0 0o o 0 0 0 0 0 0 0 1 0o -0 2 0
Total State 624 537 260 1800 1650 772 569 523 303 1861 1728 861 673 569 297 1999 1770 894

. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 0 o} 0. 0 0 0 0 0
Islands '

!

6¢

SIOMSUY USHLM

(e¥es) yeE6L ‘OE YNVAVHS

suonsany) o}

ot



18

1 2 3 4 5 6 7 8 9 10 1 2 13 14 15 16 17 19 20
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and Nagar 0 0 0 0 0 o 0 0 0 0 0. 0 o 0 0 0 0 0
Haveli
32. Daman and Diu 0 0 0 0 0o o0 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi UT 0 0 0 0 o o o 0 0 0 o0 0 0 0 0 0 0 0
34. Lakshadweep 0 0 0 0 0 o0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 0 o 0 0 0 0 1 1 0 1 1 0 0 0 0 0. 0 0
Total UT 0 0 0 0 0o o 1 1 0 1 1 0 0 0 0 0 0 0
Tota! All India 624 537 260 1800 1650 772 570 524 303 1862 1729 861 673 560 207 1999 1770 894

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Rape against SCs during 2009-2011

Sl State/UTs 2009 2010 2011
No.

CR Cs CV  PAR PCS PCV CR Cs CvV PAR PCS PCV CR Cs CV  PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 99 7 6 100 83 20 100 88 9 156 123 15 131 105 6 159 155 9
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 0 2 1 0 1 1 0 1 0 0 1 0 0 1 0 0 2 0
4. Bihar 19 17 6 22 26 7 16 . 15 5 23 24 5 29 20 8 41 25 10
5. Chhattisgarh 51 53 10 50 51 9 43 39 14 61 62 15 40 40 14 54 54 21
6. Goa 0 0 o 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7.  Gujarat 28 K] 2 46 53 3 34 32 4 60 57 7 45 32 2 50 52 2
8. Haryana 32 28 10 45 46 14 37 34 10 46 42 16 56 45 6 72 74 10
9. Himachal Pradesh 7 10 2 5 9 1 5 2 2 2 2 2 5 5 0 6 4 0
10. Jammu and Kashmir 0 0 0 0 o 0 0 0 0 0. 0 0 o 0 0 0 0 0
11. Jharkhand 8 10 3 10 11 3 10 4 2 11 10 2 15 8 3 12 10 5
12. Karnataka 39 36 0 50 65 0 27 28 4 49 49 4 32 26 2 52 49 2
13. Kerala 62 64 8 89 82 8 77 66 5 92 99 5 106 86 9 111 104 9
14. Madhya Pradesh 321 301 68 417 418 93 316 299 78 427 419 104 327 311 80 470 482 103
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1 2 3 4 5 6 7 8 9 10 11 12 13 ;|4 15, 16 17 18 19 .20
15. Maharashtra 105 101 9 147 147 29 89 82 9 137 140 9 - 95 92 7 133 130 8
16. Ménipur i 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 . 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram o o0 o 0 0o o o0 o o o0 o o o 0o 0 o 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 10 0 ‘ 0 0
20. Odisha '63 55 3 65 74 3 51 61 3 79 7 ﬂ 3 35 '31 6 45 45 4
21. F"unjab .11 .7 1 23 18 1 18 9 0 25 18 (VI 9 7 1 15 18 .V 1
22. Rajasthan 163 102 26 162 163 4 200 115 20 130 129 27 216 132 30 209 207 78
23. Sikkim 1 1 1 1 1 1 0 2 0 o] 2 0 2 2 2 2 2 2
24. Tamil Nadu 11 1 2 12 1 ° 2 11 7 4 11 13 6 11 5 0 25 16 0
25. Tripura 0 1 1 0 1 1 0 0 0 0 0 0 2 1 0 3 1 -0
26. Uttar Pradesh 317 251 141 547 428 247 311 261 182 540 438 300 397 337 198 700 509 | 306
27. Uttarakhand 9 8 6 13 14 7 3 4 7 3 4 9 3 2 6 5 5 14
28. West Bengal 0 0 0 0 0 0 1 0 0 0 0 0 1 1 0 1 1 0
Total Sta!e 1346 1162 306 1804 1702 494 1349 1149 358 1852 1709 529 1557 1289 ‘ 380 2166 1946 584
29. Andaman-and Nicobar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Islands ‘
30. Chandigarh 0 0 0 0 o 0 0 0 0] 0 0 0 0 0] 0] 0 0 o
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
31. Dadra and Nagar 0 0 o] 0 0] 0] o 0 o] 0 0] 0 0 0 0 0 0 0]
Haveli
32. Daman and Diu 0 0 0 0 0 0] 0 0 0 0 0] ] 0 0 0 0 0 0
33. Delhi UT 0 0 0 0 0] o] 0 o 0 0 0 0 o] 0 0 0 0 0
34. Lakshadweep 0 0] 0 o] o] 0 0 0 0 0 0 0] o] 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
" Total UT o] o] 0 o -0 0 0 o] 0 0 0 0 o] 0 0 0 0 0
Total All India 1346 1162 306 1804 1702 494 1349 1149 358 A 1852 1709 529 1557 1289 380 2165 1946 584

(Source: Crime in India)

-

Note: Information on disposal by police :ind courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Kidnapping and Abduction against SCs during 2009-2011

Sl State/UTs 2009 2010 2011
No. .

CR Ccs Ccv PAR PCS PCV CR CS cv PAR PCS PCV CR Cs cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1.  Andhra Pradesh 19 12 1 31 23 1 18 17 6 23 17 1 19 17 0 35 M 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 0 2 0 0 7 0 0 3 0 0 1 0 0 2 0 0 1 0
4. Bihar 13 6 1 18 17 3 20 13 2 36‘ .3 2 29 20 1 58 51 1
5. Chhattisgarh 1 2 1 1 1 1 1 1 0 1 1 0 1 1 2 4 4 1
6. Goa 0 0° 0 0 0 0 0] 0 0 0 0 0 0 0 0] 0 0 0
7. Gujarat 34 19 0 37 30 o] 28 16 1 27 32 2 35 30 o 54 51 0
8. Haryana 32 12 4 25 23 5 23 18 2 43 43 7 18 12 1 15 15 1
9. Himachal Pradesh 0 0 0] 0 0 0 0] 0] 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Jharkhand 4 3 0 7 6 0 5 3 1 1 11 2 1 5 1 15 8 2
12. Karnataka 6 6 0 17 17 0 16 10 0 21 12 0 11 8 1 15 18 1
13. Kerala 2 3 0 4 3 0 2 3 0 4 6 0 6 2 0 12 6 0
14. Madhya Pradesh 52 42 6 81 82 16 69 57 7 93 89 13 62 51 7 86 89 11
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
15. Maharashtra 10 15 0 17 29 0 25" 13 0 63 37 0 12 17 0 31 46 0
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 33 21 0 68 41 0 ’ 2 18 1 21 22 1 5 6 0 30 26 0
21. Punjab 2 0 0 10 0 0 0 2 1 0 11 6 2 1 0 2 1 0
22. Rajasthan 36 .2 1 39 39 6 51 23 - 3 37 37 7 30 15 3 23 23 8
~23. Sikkim 1 0 2 0 0 1 0 1 0 0 0 0 1 1 0 1 1 0
24. Tamil Nadu 8 1 0 13 5 0 0 "2 1 0 6 2 7 5 o] 7 5 0
25. Tripura 1 1 0 1 1 0 0 0 0 0 0 0 3 0 0 2 0 0
26. Uttar Pradesh 254 182 75 594 389 187 248 154 , 113 636 350 275 363 254 109 908 536 248
27. Uttarakhand 2 2 2 6 6 2 2 1 3 6 5 3 1 2 4 0 1 4
28. West Bengal 1 0 0 4 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total State 511 349 93 973 719 222 - 510 355 141 1022 712 321 616 449 129 1298 923 277
29. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0] | 0 0 0
Istands
30. Chandigarh 0 0 0 0 0 0 0 0 0 | 0 0 0 0 0 0 0 0 0
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1 2 3 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
31. Dadra and Nagar 1 3 3 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli ‘
32. Daman and Diu o 0 0 0 0 0 0 0 (] 0 0 0 0 0 0 0
33. Delhi UT 0 0 0 0 o] 0 0 0 0 0 0 0 0 0 0 0
34. Lakshadweep ;0 0 0 0 0 0 0] 0 0 0 0 0 0 0 0] 0
35. Puducherry 0 0 0 0 1 1 0 1 1 0 0 0 0 0 0 0
Total UT 1 3 3 0 1 1 0 1 1 0 0 o 0 0. 0 0
512 976 722 222 511 36 141 1023 713 321 616 449 129 1298 923 277

Total All India

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Dacoity against SCs during 2009-2011

Sl State/UTs 2009 2010 201
No. ) ,

, CR €S C PAR PCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCS POV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 2
1. Andhra Pradesh 1 ‘ 1 0 1 1 0 0 0 0 0 0 0 1 0 0 8 0 0
2. Arunachal Pradesh 6 0 0 0 0 0 0 0 0 0 o o 0 0 0 0 0 0
3. Assam 0 1 0 0 3 0 0 0 0. 0 0 0 "o 0 0 0 0 0
4. Bhar 0 0. 0 0 0 .0 0 0 0 0 'o_ o 3 1 0 12 12 0
5. Chhattisgarh 2 2 0 5 5 0 1 2 1 0 1 3 -o 0 0 0 0 0

Goa o o0 0o o o o ©o o ©0 ©0 0 "0 0 0 0 o o o
7. ’Guj'arat 8 "6 0 29 2 0 6 5 0 7 R 0 9 8 0 35 40 0

Haryana 0 0 0 0 0 0 o o ) 0 0 0 1 1 0 4 4 0
9. Himachal P';adesh 0 0 0 ) 0 0 0 0 0 0 0 0o 0 0 0 0 0 0
10. Jammu and Kashmir O 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1. Jharkhand 3 1 0 3 2 0 7 2 1 12 11 5 1 1 1 8 6 7
12. Kamnataka 0 0 0 0 0 0o 3 1 0 8 8 o o 0 0 0 0 0
*13. Kerala 1 0 o 0 0 o o o 0 0 0 0 6 0 0 0 0 0
14, Madt;ya Pradesh 0 0 0 0 0 0 ‘lo .0, 0 0 0 O 1 1 0 3 3 (]
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1 2 4 10 11 13 14 15 16 17 20
15. Maharashtra 15 ° 11 0 57 0 16 12 1 6
16. Manipur 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 (] 0 0- 0 0 0 0
19. Nagaland 0 0 0 o} 0 0 0 0 0
20. Odish‘a 2 3 1 8 1. 1 3 0 0
21. Punjab 0 0 0 0 0 0 0 0 0
22. Rajasthan 0 0 0 B 0 0 0 0 0
23. Sikkim 0 0 0 0 0 0 ] 0 0
24. Tamil Nadu 0 0 0 0 0 0 0 0 0
25. Tripura 0 0 0 0 o o o 0 0
26. Uttar Pradesh 1 1 1 11 3 3 1 0 0 |
27. Uttarakhand 0 0 0 0 0 0 0 0 0
28. West Bengal 0 0 0 0 0 0 0 0 0

Totdl, Staté 29 25 4 128 12 36 28 2 1 3

o

29. Andaman and Nicobar 0] 0 0 0 0 0 0 0 0

Islands
30. Chandigarh s 0 0 0 0 | 0 0 0 0 0
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1 2 4 6 7 9 10 11 12 13 14 15 16 17 18 19 20

31. Dadra and Nagar + 0 0 0 0 0 0 0 0 0 0] 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT 0 0 0 0 0 0 0 0 0 0 0 0] 0] 0 0

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 0 0 0 0] 0] 0 0 0 0 0 0 0 0] 0 0
Total UT .0 0 0] 0 0] 0. 0 0 0 0 0 0 0 0 0
Total All India 29 276 253 42 4 236 128 12 36 28 2 259 13

25

214

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR)," Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and -
' Persons Convicted (PCV) under Robbery against SCs during 2009-2011

y
I

1St

S.  State/UTs o 2009 : 2010 20M
No. ’ ’ ' ‘

CR Ccs CV PAR PCS PCV CR CS _CV .PAR PCS PCV CR CcSs CV PAR PCS PCV

1 2 3 4 6 7 0 11 12 13 14 15 16 17 18 19
1. Andhra Pradesh 4 1 4 2 1 1 2 3 4 0o 1 1 o 1
2. Arunachal Pradesh 0 -0 0 0 0 0 0 0 0 0 0 0 0 0
3, Assam o 2 0 2 0 0 0 0 0 0 0 0 0 0
4 Bihar 8 5 14 13 7 1 1. 16 1 3 5 1 9 12
5. Chhattisgarh 3 5 3 3 0 1 0 0 2 1 1 0 1 1
6. Goa o . 0 0 0. 0 0 °©o 0 0 0 0 0 o 0
7. Gujarat 112 31 3 3 0 3 25 0 19 28 0 45 8
8. Haryana 0 0 0 0 2 0 6 6 0 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 - o o 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Jharkhand 1 1 3 3 1 0 4 4 0 0 0 0. 0 0
12. Kamataka 3 2 6 6 3 0 24 24 0 3 2. 0 12 12
13. Kerala 3 2 4 4 0 0 0 o 0 0 0 0 - 0 0
14, Madhya Pradesh 1 2 4 2 2 5 5 4 5 ’5‘ 1 14 14
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1 2 3 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
15. Maharashtra 8 1 10 19 4 20 11 0 | 46 .30 0 12 12 0 7 K 0
16. Manipur 0 0 0 0 0 0 0 0 0 -0 0 0 0 0 0 0 0
17:. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 o 0 0 0 0
18. Mizoram 0 0 0 o' 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 'o 0 0 0 0 0 0 0 0 0 0 0 o. 0
20. Odisha 14 0o 31 31 0 7 8 0 15 15 0 1 2 0 3 5 0
21. Punjab 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0
22. Rajasthan 1 -~ 0 0 0 0 0 0 0. 0 0. 0 1. 0 0 0 0 0
23. Sikkim 1 1 4 4 4 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 1 0 0 4 0 3 3 1 3 3 4 4 4 1 4 4 1
25. Tripura 0 0 0 0 0 0 0 0 0o 0 0 1 ‘ .1 0 2 1 0
26. Uttar Pradesh 11 5 10 9 2 6 0 10 16 0 21 3 2 5 9 8 18
27. Uttarakhand 0 0 0 0 0 1 0 o 0 0 0 0 0 0 0 0 0
28. West ',Bengal 0 o o o o o o o ©o ©0 0 o0 0 -0 0 0 0
Total State 70 '19;' 122 13 34 75 5t 16 172 131 36 54 58 9 136 144 23
29. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Islands )
30. Chandigarh 0 o o ) 0 0 0 0 0 0 0 0 0 0 ) 0

€51
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1 3 5 6 7 1 1 12 13 14 ® 17 18 19
31. Dadra and Nagar 0 0 0 o o 0 0 0 0 0 0 0  0 0 0 0
Haveli .
32. Daman and Diu 0 0 0 o 0 0 0 o 0 0 0 o 0 0 0 0
33, Delhi UT 0 0 0 o o0 0 o o o o 0 0 o o o o0
34, Lakshadweep 0 0 0 0 o0 0 0 o o 0 o. 0o o o o 0
35. Puducherry 0 0 0 o o o 0 o o0 0 0 0 o o o 0
Total UT 0 0 0 o o o "0 0 0 0 0 0 0o- 0 o0 0
Total All India 70 10 122 13 3 75 51 16 172 131 3% 54 5 9 136 144

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases 'Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under ARSON against SCs during 2009:2011

sl State/UTs 2009 2010 2011
No. .

CR CS CV PAR PCS PCV CR CS O PAR PCS POV CR CS OV PAR PCS POV
1 2 3. 4 5 6 7 8 9 10 M 12 18 14 15 16 17 18 e 20
1. Andhra Pradesh 12 2 0 13 3 o w7 M 1 17 28 3 14 6 0 8 8 0
2. Arunachal Pradesh 0 0 0 O‘ 0 0 0 0 0 0 0 0 0 0 ' 0 0 0 0
3. Assam 0 0 o 0 0 0 0 0 0 0 ] 0 0 0 0 0 0 0
4. Bihgr 0 24 5 76 61 8 15 3% 4 4 5 5 13 14 2 @2 2 4
5. Chhattisgarh o o 1 0 o 1 2. 2 1 o o 1 o o o o 0 0
6 Goa b o .0 © ©o o.0 o 0o o o ‘0 o ©0. 0 o o0 0
7. Gujarat 3 4 0 13 18 0 4 1 o 1% 4 0 10 1 0 20 2 0
8. . Haryana 1 o o o o o 2 2 1 1 3 1 & 5 1 4 19 2
9. Himachal Pradesh o 0 0 0 oo o o 0 o ‘0 0 0o 0 0 0 o0 0
10. Jammu and Keshmir 0 0 0 0O o o o o © ©6 © o0 ©0 ©o 0 0 0 0
11. Jharkhand o o o0 o0 ©o o 0 © ©0 ©0o 0 0o ‘0 0 0 0 0 )
12. Kamataka - 0 o 0 o0 0o o0 1 1 o 4 4 0 1 10 1 0
13, '.}.(erala 1 o 0 s o o 2 1 o o 1+ o0 2 2 0 1 2 0
14. Madhya Pradesh 31 3 6 75 s 13 24 o B m & w = % 4 & @ 4
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18 19

1 2 3 4 5 6 7 8 9 10 11 2 13 14 15 16 17
15. Maharashtra _ 8 9 1 46 5 3 127 6 2 14 0 7 6 1 7 18 2
16.. Manipgr 0’ 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Meghalgyg 0 0 ] 0 0 0 0 ] 0 0 0 0 0 0 0 0 0 0
' ‘13. Mizoram 0 .0 0 0 0 o0 0 0 0 0 0 0 0 0 0 0 0 0"
19. Nagaland 0 0 0 0 0o o 0o 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 6 10 0 16 5 0 6 18 0 20 23 0 17 16 0 103 98 0
21, Punjab 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
22. Rajasthan I 19 4 42 2 9 31 16 3 34 .34 12 28 15 8 39 37 16
23 Sikkim 2 2 2 4 4 4 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 4 4 2 10 14 3 4 1 1 4 1 3 4 6 0 11 9 0
25, Tripura 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26. Uttar Pradesh 38 30 18 130 9 54 20 19 29 120 75 94 39 .2 29 148 111 9f
27. Uttarakhand 0 0 0 0 0 0 0 0 1 0 0 2 0 0 0 0 0 0
28. West Bengal 0 0 0 0 0 0 1 0 0 0 0 0 0 0 0 0 0 0
Total State 195 134 39 428 365 95 150 139 49 385 331 141 169 136 45 492 431 119
29. Andaman and Nicobar 0 0 0 0 "0 0 0 0 0 0 0 0 0 0 0 0 0 0
Islands ' ‘
30. _éh;ndigam 0 0 0 0 0 o0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 6 8 9 0 11 12 13 14 15 1% 17 18 19

31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0o .0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total UT 0 0 ) 0 0 0 0 0 o 0 0 0 0 c 0 )
Total All India 195 134 428 95 150 139 49 385 331 141 169 136 45 492 431 119

(Source: Crime in India)

Note: Information on disposal by police and courts. includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Hurt against SCs during 2009-2011

Sl. State/UTs 2009 2010 2011
No.

CR CS C/ PAR PCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 72 372 71 704 606 92 709 432 69 829 702 68 708 383 12 83 776 118
2. Arunachal Pradesh 0 0 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0 0
3. Assam 0 3 0 0 9 0 0 5 2 0 8 2 0 3 1 0 4 1
4. Bihar 539 305 45 755 545 86 351 204 36 764 710 49 355 280 34 823 840 81
5. Chhattisgarh 101 97 8 208 220 18 43 40 10 81 81 21 82 84 21 241 236 33
6. Goa 1 0 0 3 0 0 0 1 0 0 3 0 0 0o 0 0 0 0
7. Gujarat 241 239 9 719 721 44 291 276 13 622 €38 2 2719 270 2 715 692 4
8. Haryana 8 ‘41 4 99 101 7 39 30 4 117 112 10 8 21 1 ;67 76 1
9. Himachal Pradesh 1 ] 0 1 0 0 2 2 0 8 8 0 o o0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11, Jharkhand 8 76 29 101 126 29 135 121 3 229 225 53 123 44 12 205 188 36
12. Kamataka 262 193 1 636 680 1 24 192 11 751 738 18 182 140 7 508 504 27
13. Kerala 14; 76 7 128 12 8 205 101 8 181 165 12 203 123 4 157 148 7
14. Madhya Pradesh - 714 704 204 1552 1568 491 677 873 238 1930 1933 494 900 886 211 1777 1762 49t
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1 2 3 4 5 6 7 8 9 10 1 127 13 14 15 16 17 18 19 20
15, 'Maharashtl:a 56 60 2 181 215 6 77 59 5 174 159 10 84 67 4 267 231 21
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 ] 0 0 0" 0 0
18. Mizoram 0 0o o 0 0o 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 390 185 11 372 387 23 376 34 .19 702 698 32 127 379 11 276 390 2
21. Punjab 12 5 0 29 25 0 13 10 0 33 35 0 27 12 1 53 30 2
22. Rajasthan 557 323 59 781 781 129 . 564 267 52 518 518 129 510 283 73 544 54 133
23. Sikkim 8 3 3 5 5 3 1 1 0 2 1 '; 0 2 2: 2 4 4 3
24, Tamil Nadu 105 -'1oo 27 278 316 93 149 96 33 225 185 88 ° 206 83 43 399 259 56
25. Tripura 0 0 1 0 ] 1 2 2 6 3 3 0 10 7 1 20 9 1
26. Uttar Pradesh 403 328 201 1265 992 638 323 257 240 1131 797 739 320 260 206 1035 718 589
27. Uttarakhand 12 9 9 10 10 14 4 3 7 5 5 14 4 4 3 6 6 10
28. West Bengal 4 0 0 7 0 o0 0 0 P 0 0 0 7 5 0 5 4 0
Total State 4410 3119 691 7834 7420 1683 4375 3446 783 8305 7724 1761 4247 3336 749 7932 7421 1636
29. Andaman and Nicobar O 0 >0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Istands .
30. Chandigarh 0 0 0 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 0 1 12 13 14 15 16 17 18 19 20

31. Dadra and Nagar 0 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0o 0 o 0 0 0 0 0 0 0 0 0 0 0 0

33. Dethi UT 0 0 0 0 0o o0 0 0 0 0 0 0 0 0 0 0 0 0

34. Lakshadweép 0 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 o© 1 1 0 1 1 0 0 0 0 0 0 0
Total UT 0 0 .0 0 0 o 1 1 0 1 10 0 0 0 0 0 0
Total All India 4410 3119 691 7834 7429 1683 4376 3447 783 8306 7725 1761 4247 3336 749 7932 7421 1636

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under other Crimes against SCs during 2009-2011

St State/UTs ' 2009 2010

2011

No. .

CR Ccs CV  PAR PCS PCV CR Ccs CV PAR PCS PCV CR cs Cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 1836 778 89 1493 1178 190 1874 900 107 1740 1470 121 1630 772 71 1696 1486 125
2. Arunachal Pradesh 0 0 0 o] 0 0 0 0 0 0 0 0 0 0 0 0 0 0

:

3. Assam 0 7 0 0 5 0 6 1 0 7 11 0 0] 1 0 5 9 0
4. Bihar 661 . 254 47 881 663 63 536 370 22 863 808 84 138 454 27 543 748 46
5. Chhattisgarh 195 208 45 342 357 67 . 149 ) 133 69 277 282 156 127 91 52 276 256 145
6. Goa T2 2 0 3 4 0 0 0 0] 0 0 0 2 0 o 5 0 0
7. Gujarat 435 380 ' 22 1141 1128 74 390 388 32 1136 1134 53- 460 | 412 5 1226 1242 12
8. Haryana 92 67 15 129 120 25 132 90 18 222 213 42 135 87 i3 218 215 31
9. Himachal Pradesh 18 7 9 35 32 1 21 17 1 77 58 4 3 10 0] 79 65 0
10. Jammu and kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Jharkhand 254 147 34 338 440 54 170 160 31 337 328 77 200 92 23 157 122 89
12. Karnataka 719 655 6 1448 1250 16 899 583 14 1606 1618 51 882 751 22 1312 1255 43
13. Kerala 205 126 10 237 228 16 258 146 4 216 228 13 291 115 3 167 191 6
14, Madhya Pradesh 1820 1732 589 3988 3986 1164 1969 1955 564 4278 4297 1059 1819 1765 477 4239 4205 940
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1 2 3 5 6 7 8 9 10 1 12+ 13 14 15 16 17 18 19 20
15. Maharashtra 547 31 2044 2040 81 519 433 16 1988 1965 55 577 473 23 2455 2196 38
16. Manipur 0 0 0 0 0 0 0 '6 | 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 | 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 ] 0 0 0
19. Nagaland 0 ] 0 0 0 0 0"” o 0 0 0 0 0 0 0 0 0
20. Odisha A 511 2 755 762 48 32 319‘ 21 781 790 27 0 0 22 0 0 27
21. Punjab 9 2 18 47 4 30 15 5 68 46 17 2 17 3 50 43 21
22. Rajasthan 4014 490 3261 3203 923 3974 1579 403 3055 2988 775 4239 1728 531 3426 3391 988
23, Sikkim 1 0 4 2 0 1 0 0 3 0 0 4 2 2 2 2 2
24, Tamil Nadu 107 13 116 108 62 186 120 26 262 223 45 1077 78 2 193 160 3R
25. Tripura 3 2 0 0o 2 8 5 1 7 5 1 .4 3 0 7 4 0
-26. . Uttar Pradesh 3645 2637 1350 10016 7416 3618 3795 2397 1503 12253 6913 4520 4206 3212 1561 12085 8795 3986
27. -Uttarakhand 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
28. West Bengal 6 0 7 1 0 34 10 0 24 12 0 14 10 bo 9 7 0
Total State >15080 9635 2776 26256 23060 6408 14983 9620 2837 29200 23389 7100 14950 10073 2857 29050 24392 6531
29. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 O‘ 0 0 0 0 0 0
Islands ¢
30. Chandigarh 0 0 0 0 0 0 0 0 ] 0 0 1 0 0 0 0 0
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1 2 3 4 5 7 8 9 10 1 12 13 16 17 18 19 20

31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0
Haveli

32. Daman and Diu 2 0 0 0 0 0 0 0 0 0 0 o 0 0 0 0 0

33. Delhi UT 0o - 0 0 0 0 0 0 0 0 0 0 4 3 0 9 9 0

34. Lakshadweep 0 0 0 0 ) 0 0 0 0 0 0 0 0 ] 0 0 0

35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 2 2 0 2 2 0
Total UT 2 0 0 0 0 0 0 0 0 0 0 8 5 0 1 1 0
Total All India 14983 9620 2837 29200 23389 7100 14958 10078 2857 29061 24403 6531

15082 9635 2776 26256 23060 6408

(Source: Crime in India)

-

Note: Information on disposal by police wnd courts includes the information on pending cases from previous years also.

€L

SIBMSUY UBHUM

(e3es) ve61 ‘0 YNVAVHS

suonsany 0}

vil



" Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (C"V), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) Under SC/ST (Prevention of Atrocities) Act only against SCs during 2009-2011

sl State/UTs 2009 2010 2011
No.

CR CS CV PAR PCS PCV CR CS CV. PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 6 17 18 19 20
1. Andhra Pradesh 1737 599 62 1621 1440 86 1509 650 69 1209 1215 67 10 1 0 2 15 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 0 0 0 ] 0 0 1 1 0 9 5 0 0 0 0 0 0 0
4. Bihar 2534 1276 103 3375 2022 246 2548 1557 76 3345 3014 194 0 0 0 0 0 0
5. Chhattisgarh 107 125 27 139 139 64 95 81 27 138 143 102 0 0 0 0 0 0
6. Goa 0 0 0 0 0 0 1 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 400 369 7 767 765 11 220 221 16 546 558 30 2 2 0 6 6 0
8. Haryana 91 56 14 133 126 ' 21 131 94 31 177 178 30 0 0 0 0 0 0
9. Himachal Pradesh 60 36 1 19 111 A 72 3 2 89 85 3 3 3 0 33 33 0
10. Jémmu and Kashmir 0 0 0 0 0 0 0 0 0 0] 0 0 1 0 0 0 0 0
11. Jharkhand 270 181 25 335 308 44 245 152 23 304 327 82 0 0 0 0 0 o
12. Kamnataka 1097 771 23 2168 2151 83 1292 962 49 3089 2004 120 8 10 0 39 40 0
13. Kerala 42 16 3 18 15 6 35 11 0 12 12 0 1 0 0 0 0 0
14. Madhya Pradesh 0 0 101 0 0 148 13 13 124 22 2 238 0 0 0 0 0 0
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Chandigarh

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 - 16 17 18 19 20
15, Maharashtra 201 268 6 531 56 10 319 254 1 593 50 2 10 3 0 179 193 0
16. Manipur o o 0 0 o 0o 0o o o o0 o o o o o o 0 0
17. Meghalaya o o 0o o o o0 o o o 0 o o o o o0 o 0 0
18. Mizoram o o 0 o0 o o o0 o o o 0 0 o0 o o o 0 0
19. Nagaland 0 o o o o o. 0 o0 0 o0 o o0 0 o 0 o0 0 0
20. Odisha 652 398 14 748 730 33 1224 927 69 1304 1352 76 0O o o0 o0 0 0
21. Punjab 71 s 5 161 180 10 5 30 ..6 8 78 13 0O o o0 o 0 0
22 Rajasthan 10 23 43 33 33 124 103 25 38. 30 30 120 5 5 5 45 45 45
23, Sikkim 0 1 o o0 1 0 1 ©o o o o0 o o o 0 o0 0 0
24. Tamil Nadu 1D47 599 43 1774 1656 128 1255 774 117 2436 2156 209 12 1 0 a4 2 0
25. Tripura 3 1 o 3 3 0 1 o o o o o0 o0 ©0o 0 o 0 o
26. Uttar Pradesh 2554 1933 1225 7322 5494 3870 1328 901 2552 3333 2498 6686 O 0o 2 o o0 52
27. Uttarakhand ® 24 9 &8 4 B B U 77 H 6 B O o o0 o 0 0
28. West Bengal 10 3 0 10 6 0 '22 3 0 13 10 0 0 o o o0 0 0
Total State 11100 6720 1711 19306 16638 4910 10495 6704 3217 16785 15143 7974 s2 3 27 318 334 o
29. Andaman and Nicobar 0 0 o o 0o o 0 0 0 0 o o ) 0 0 0 0 0
+ Islands ’
30. 0 0 0 2 o o0 0 0 0 0 0 0 0 0 0 o o 0
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1 2 '3 4 5 6 7 8. 9 10 11 12 13 14 15 16 17 18 19 2
| 31. Dadra and Naga:r 0 o - 0 0 0 0 0 0] 1 | 0 0 1 0 0 0 0 0 0
Haveli ‘ | 9 '
32. Daman and Diu 0 0 o o0 0 o 0 0 o o 0 0 0 0 0 0 0 0
33. Delhi UT 8 16 0 17 16 0 16 3 712 4 7 0 0 0 0 0 0
34. Lakshadweep 0 0 0 0 o o 0o _ 0 o o 0 .0 0 0 0 0 0 0
35. PudL;cherry 3 1 o 7 2. 0 2 4 0 4 10 0o 5 13 0 19 2 0
Total UT om0 2 8. 0 18 7 8 16 14 8 15 18 0 19 2 o0
Total All India 11143 6746 1711 19332 16656 4910 10513 6711 3205 16801 15157 7982 67 48 27 337 356 97

Y

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (FAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under PCR Act aga/nst SCs during 2009-2011

Sl State/UTs 2009 : 2010

2011
No. .
CR cs CV. PAR PCS PCV CR C8 . CV PAR PCS PCV CR (€S CV PAR PCS PCV
1 ) 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 39 5 6 78 60 8 50 41 | 3 | 58 79 11 1439 647 52 1483 1184 128
2 .Arunachal Pradesh 0 0] 0 0 0] 0 0] 0 0 0 0 0] ] 0 0 0 0 Or
3. Assam 0 0 0 0 0 0 0 0 o 0 0 0 0 0 0 0 0 0
4. Bihar‘ . ’ 0 0 0 0 0 0 " 0 0 o 0 0 0 0 3024 3043 107 . 5180 4687 239
5. Chhattisgarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 18 0 0 2
6. Goa ' .0 0 0 0 0o o o 0 0 0 0 0 2 1 Y 2 0 0]
7. Gujarat ) 2 2 0 4 4 0 0 0 3 0 0 7 192 180 4 407 401 8
8. Haryana 0 0 0 o .0 0 0 0 0 0 0 0 150 93 10 192 192 41
9. Himachal Pradesh 171 o o 5 0 1 1 1 3 3 2 82 46 2 151 | 118 2
10. Jammu and Kashmir 1 1 0 2 2 0 1 1 0 4 4 0 0 0 0 | 0 0 0
11. Jharkhand 0 0 0 O 0 0 0 0 0 0 0 0 282 149 24 349 347 80
12.. ‘Karnataka _ 10 7 0 2 22 0] 33 2, 0 153 102 0 1331 1003 69 3180 3008 131~
13. Kerala | 0 0 0 o o o 0o 0 0 0 0 o 5 13 0 27 14 0
14. Madhya Pradesh 0 0 0 0 0 VO o1 1 0 7 7 0 4 3 62 5 5 101
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12

17

15.

16.

17.

18.

19.

21.

23
24,
25,
26.
27.

28.

Maharashtra

Manipur

Meghalaya

Mizoram
Nagaland
Odisha

Punjab
Rajasthan
Sikkim

Tamil Nadu
Tripura

Uttar Pradesh
Unaral;hand

West Bengal

25

57

116

224

1563

10

321

3872

Total State

287

2329

5124

Andaman and Nicobar

. Islands

Chandigarh

15 16
304 219
o o0
o o0
o o0
o o0
1256 945
24 9
02 22
o 0
1011 684
1 1
1995 1479
2 1
7 20
11316 8568
o o
1 0

18 19
562 544
0 o]

0 0
0 0]

0 0
1558 1584
32 39
42 4
0 (o]
2691 1926
1 1
6015 4095
30 41
51 24
21958 18251
0 0
0 0
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20

31. Dadra and Nagar - 0 0 0 0 0 0] 0 0 0 0 0 0 0 0 0 0 0 0
Haveli { ’

32. Daman and Diu 0 o. 0 0 0 ] 0 0 0 0o .0 0 0 0 0 0 0 0

33. Delhi UT 2 1 0 1 1 0 0 0 0 0 0 0 24 9 3 21 20 4

34. Lakshadweep 0 0 0 0 0 ] 0 0 0 0 0 0 0 0 0 0 0 0
( .

35. Puducherry 26 14 0 34 28 0 %. 27 1 55 54 1 1 1 1 2 2 4
" Total UT 28. 15 0 3% 2 0 26 27 1 55 54 12 10 4 23 2 8
Total Ail India 168 104 47 358 307 105 143 117 53 342 299 127 11342 8578 2333 21981 18273 5132

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.

(exeg) $E6L ‘0C YNVAVHS

suoysany ol

a8l



Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) under total Crimes against 8Cs during 2009-2011

2011

1014 6440

Sl " State/UTs 2009 2010
No.

' _CR CSs CV PAR PCS PCV CR Cs cv PAR PCS PCV CR CS cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 - 19 20
1. Aﬁdhré Pradesh 4504 1869 238 4103 3451 406 4321 2187 266 4214 3826 293 4016 1984 256 4373 3768 411 ]
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 0 20 1 0 33 1 7 11 2 16 26 2 0 8 1 5 19 1

' 4.‘ Bihar 3836 1902 216 5177 4281 425 3516 2321 158 5152 4729 | 366 3623 3857 196 6783 6481 418
5. Chhattisgarh 466 501 94 755 ¢ 791 180 340 304 124 568 580 304 253 219 109 589 564 226
6. Goa 3 2 0 6 4 0 1 1 ') 0 3 0 4 1 0 7 0 0
7.  Gujarat 1182 1077 43 2832 2817 135 1008 . 965 75 2548 2557 133 1063 979 14 2577 2581 29
8. Haryana 303 209 50 456 434 77 380 282 70 761 727 121 408 275 34 604 627 107
9. Himachal Pradesh 88 55 12 161 158 3 101 56 6 179 . 156 11 94 65 2 274 225 2
10. Jammu and Kashmir 1 1 1- 2 2 4 1 1 0 4 4 0 1 0 0 0 0 0
11, Jharkhand 631 425 95 809 905 134 577 445 95 925 933 199 636 304 66 753 687 230
12. Ka;rnataka 2174 1607 32 ‘ 4428 4276 1 03 2505 1823 80 5775 5533 195 2481 1968 105 5206 4962 208

13. Kerala 467 289 28 499 - 465 38 583 330 18 521 528 51 761 346 17 478 482 23

14, Madhya F’radesh 3040 2909 6456 2033 3374 3325 1070 7203 7215 2068 3245 3147 891 6961 6923 1796
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3 4 5 6 7 8 9 10

12

19 20

15.
16.
17,
18.
19.
20.

21,

23.
24,
25.
26.
27.

28.

Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim
Tamil Nadu
T(ipura

Uttar Pradesh

1006 1028 53 3387 3423 136 1132 908

0 0 0 0 0 0 0 0
0 0 0 0 0] 0 0 0]
0 0 0 0 0 0 0 0

1709 1125 52 2094 2078 109 1710 1731

108 80. 8 251 276 15 115 71

4985 2230 638 4427 4462 1262 4979 2083

16 11 10 20 18 14 3 4

1312 816 102 2346 2219 310 1631 1020

7522 5629 3217 20819 15593 9291 6272 4191

3301

2955

223

- 3887

2983
10

18774

37

11655 13332 7702

3679 100
0 0
0 0
0 0
0 0
2221 140
142 32
4385 1378
9 9
2455 419
18 1
15537 9716
68 52
38 0

60105 "

51240 18861 33670

56871 15298

29.

30.

Uttarakhand 58 44 26 78 74 48 35 23
West Bengal 21 4 0 28 7 0 63 13
Total State 33529 21836 5934 59122 52229 14728 32665 22102 7760
Andaman and Nicobér 0 o . O 0 0 0 0 0
Islands
0 0 0 2 0 0 0 0

Chandigarh
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3.

1 2 3 a 6 7 9. 10 11 12 13 14 15 16 17 18 19 20
Dadra and Nagar 1 1 3 3 0 0 1 0 0 11 0 0 0 0 0
Haveli '

32. Daman and Diu 2 o 0 0 o o o o © o ©0 o0 o 0o 0 o

33.  Delhi UT a3 17 18 17 % 3 7 12 4 7 28 12 3 30 29 4

34. Lakshadweep c ) 0 0 0 0 ‘o 0 0 0 0 0 0 0 0 0

35. Puduchérry 29 ‘15 41 30 31 34 1 62 67 1 18 16 1 23 26 4

* Total UT 65 33 64 50 47 3 9 74 T 9 4 28 4 5 55 8
Total All India 33504 21869 5934 59186 52279 14728 32712 22139 7769 60179 51311 18870 33719 24569 6828 65615 55926 15306

Note: Total Crimes against! SCs includes- crime heads: Murder Rape, Kndnappmg and Abduction, Dacoity, Robbery, Arson, Hurt other Crimes against SCs and SC/

ST (Preventlon of Atrocities) Act.
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Statement-ll

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Murder against STs during 2009-2011

S.  Stae/UTs 2009 2010 2011
No.

CR CS C PAR PCS PCV CR CS CV PAR PCS POV CR CS CV PAR PCS POV
1 2 3 4 5 6 7 8 98 10 1M 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 4 6 o 6 6 0 7 6 0 13 15 0o 9 6 1 11 8 3
2 AunachalPradesh 0 o o o 0 o0 o o 0 o0 o o 2 1 1 2 1 1
3. Assam 3 3 1 4 1 4 1 3 1 3 7 2 0o 1 0 0o ‘4 o0
4. Binar t 1 0 1 1 o 1 1 o 1 1 o 1 1 1 2 1 2
5. Chhattisgarh 17 17 5° 4 4 7 24 25 5 4 4 7 2 2 8 101 101 17
6. Goa ©o o o © 0o o ©0 ©O0 ©0 ©0 0 ©0 0 0 ©0 ©0 0 0
7. Guiarat 8 7 1 12 12 1 8 8 1 1M 9 1 ¢ 7 0 14 14 0
8. Haryana ©o o o o o o0 o0 o ©0 O0 ©0 ©0 ©0 0 0 0o 0 0
9. Himachal Pradesh 0 0 0 0 ‘ 0 0 0 0 Y 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0O 0 O ©O0 O ©0 O O 0 ©0 0 0 0 0
1. Jharkhand 6 4 7 17 13 8 1 4 3 2 20 4 4 4 2 6 6 6
12, Kamataka 2 2 o0 12 12 0o 5 3 0o 1% 1 0o 3 3 0 3 6 0
13. Kerala ©o 1 o o 3 o 1 1 o0 1 1 0o 0 0 0o 0o 0o 0
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1 2 3 4 5 6 7 8 9 10 11 2 1B 4 15 16 17 18 19 2
14. Madhya Pradesh 417 43 11 143 143 26 47 43 © 14 102 99 26 49 53 17 139 {42 43
15. Maharashtra 8 7 o 3% 19 o0 9 M1 0o 3% 55 0 16 11 0 38 34 0
16. Manipur o o o o .0 o o o o o o o o o 0o o o
17. Meghalaya o o o o ©o o o o o o ©0 o o o o0 o0 o o
18. Mizoram o o o0 o © o o o0 ©0 o o0 0 0o ©0o 0 0 0 o0
19. Nagaland 0o o 0 o0 ©o o o o0 © ©o o 0o © 0o 0o 0o o o
20. Odisha 4 9 0o 23 23 0 6 11 4 14 14 4 & 4 2 13 11 1
21. Punjab o o _ 0o o o o o o o0 0o o o0 0 o 0 o0 0o 0
22. Rajasthan 2 10 3 26 2 1 20 17 3 3 34 3. 9 6 3 16 16 4
23. Sikkim 1 1 1 1 1 1 0 o 0 o 0o o 0o 0o 2 0 o0 1
24. Tamil Nadu o o0 o o o o 2 1 o0 9 1 0 o0 o0 0 o 0o o
25. Tripura o 1 1 1 1 ©o o ©o o o0 0 1 10 1 1 0
26. Uttar Pradesh 1 1 0+ 3 3 o o0 o0 2 o0 o 4 2 2 1 & 6 3
27. Uttarakhand o o0 o o o o o o0 2 o 0 3 o 0 0o 0 0o o0
28. West Bengal 0 "0 0 0 0 o 0 0 o 0 (4] 0 0 0 0 0 0 0

Total State 118 113 30 34 304 59 142 134 35 301 308 54 143 122 38 32 351 8
20. Andaman and Nicobar 0 1 0 0 7 o o o o0 0 o0 0 0 o0 0 0o 0o o0

Islands
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1 2 3 4 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
30. .Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and Nagar 0 0 0] 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli
32. Daman and Diu 0 ] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi UT 0 0 0 0 0 0 0 0 0 0 0 » 0 0 0 0 0 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 0 0] 0 0 0 0] 0 0 0 0 0 0 0 0 0 0 0
Total UT 0 1 0 7 0 (o] 0 0 0 0 0 0] 0 ] o] 0 0 0
Total All India 118 114 324 31 59 142 134 35 301 308 54 143 122 38 352 351 81

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases F?eg/stered (CF?) Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Rape against STs during 2009- 2011

Sl State/UTs 2009 2010 2011
No.

CR CS Cv PAR PCS PCV  CR CSs Cv PAR PCS PCV CR Cs CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18. 19 20
1. Andhra Pradesh 37 28 1 38 32 4 41 37 3 57 62 7 46 37 3 66 60 3
2. Arunachal Pradesh 0 0 ] 0 0 0 0 4] 0 (0] 0 0 3 2 2 3 2 2 -
3. Assam 1 3 1 2 2 1 0 1 0 0 3 0 0 1 0 0 3 0
4. Bihar 1 1 0 1 2 .0 1 1 0 1 1 0 1 ) 2 1 2 2 4
6. Chhattisgarh 88 86 13 103 103 9 112 101 14 136 136 13 90 90 20 123 122 30
6. Goa 0 0 0 0 0 0] 0 0 0 0 0 0~ 0 0 0 0 0 0
7. Gujarat 19 18 4 30 32 6 19 21 1 35 36 1 20 15 2 31 29 2
8. Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0 0 _ 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Jharkhand 13 8 3 8 13 3 18 7 3 9 7 4 27 19 6 28 2 3
12. Karnataka 5 5 0 19 7 0 4 3 0 4 14 0 2 3 0 2 3 0.
13. Kerala 28 1 6 1 27 13 1 18 27 1 21 3 1 109 42 3 50 43 1
14. Madhya Pradesh 263 264 65 395 399 88 308 284 67 414 411 130 306 297 62 460 450 82
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1 2 3 4 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
| 15. Maharashtra - 50 57 89 87 5 46 48 3 68 77 3 57° 55 2 82 84 2
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0] 0 0 0 0 0 0] 0 0 0 0 0 0
18. Mizoram 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaiand 0 0 0 0 0 0 0 0 0 0 o] 0 o 0 0 0 0
20. Odisha ‘ 33 31 43 42 3 42 47 4 60 59 6 45 38 4 39 41 9
21. Punjab 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
22. Rajasthan .. 39 ‘31 34 34 16 42 28 5 46 46 8 50 34 7 51 51 8
23. Sikkim 1 2 2 2 2 0 1 0 0 1 0 0 0 1 0 0 1
24. Tamil Nadu’ 0 0 0 0 1 0 0 1 0 0 2 3 0 0 3 0 0
25. Tripura 4 3 4 ‘ 4 5 2 2 1 0 2 1 7 8 1 9 8 1
26. Uttar Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 o] 0] 0 0
27. Uttarakhand 0 0 0 0 0 o] 0 0 0 0 0 0 0 0 0 0 0
28. West Bengal 1 1 0 3 0 1 1 0 1 1 0 4 2 0 3 2 0
Total State 583 554 795 775 144 654 609 103 852 887 176 770 645 114 952 922 148
29. Andaman and Nicobar 0 0] 0 0 0 0 0 0 0 0 0 1 1 0 1 1 0
Islands
30. Chandigarh (V] 0 0 0 0 0 o ¢] 0 0 0 0 0 o] 0 0 0
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 17 18 19 20

31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 1 1 0 1 1 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 ¢} 0 0 0 0 0 0

33. Delhi UT ] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 (0] 0 0] 0 0] 0 0 0 0 0 1 0 0 1

35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total UT o o0 o 0 0o o o o0 o o o o 2 2 1 2 2 1
Total All India 583 554 108 795 775 144 654 609 103 852 887 176 772 647 115 954 924 149

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Kidnapping and Abduction against STs during 2009-2011

Sl State/UTs 2009 2010 2011
No. ‘

CR Ccs CV PAR PCS PCV CR Cs CV PAR PCS PCV CR Cs Cv  PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 1 2 1 1 2 1 1 1 0 1 1 0 5 2 0 10 5 0
2. Arunachal Pradesh 0 0 0 0 0 0 2 1 0 2 2 0 6 2 1 6 2 2
3. Assam 0 1 0 0 4 0 0 4 0 0 1 0 0] 3 0 0 2 0

°

4. Bihar 0 0 0 o 0 0 0 0 0 0 0 0 0 0 o 0 0 0 . 0
5. Chhattisgarh 16 13 0 15 15 1 15 15 1 10 10 1 6 9 3 17 17 1
6. Goa 0 0 0 0 0 0 0 0 0 Y 0 0 0 0 0 0 0 0
7. Gujarat 9 7 0 | 15 15 0 13 9 1 15 15 1 16 12 0 22 4 0
8. Haryana 0 o 0 0 0 0 0 0 0] 4] 0 0 0 0o .0 0 0 0
9. ‘Himaéhal Pradesh 0 0 0 0 0] 0 0 ‘ 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmirr 0 0 0 0 0 0 0 0 0 ] 0 0 0] 0 0 0 0 0
11. Jharkhand 5 7 2 12 9 2 3 3 1 4 4 1 30 24 2 38 27 2
12. Kamataka 1 1 0 4 4 0 0 0 0 0 0 0 0 0 0 0 0 0
13. Kerala 1 1 0 2 2 0 0 0 0 0 0 0] 0 0 0 0 0 0
14. Madhya Pradesh 27 28 2 44 44 3 30 23 4 51 51 6 39 30 1 56 56 4
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1 2 3 4 6 7 8 10 11 12 13 14 15 16 17 18 19 20
15. Maharashtra 1 5 2 8 0 1 0 4 1 (o] 11 9 "0 33 26 0]
16. Manipur 0 0 0 0 0] 0 0 0 0 0] 0 0 0 0 0 0
17. Meghalaya 0 0 ] 0 0 o] 0 0 0 0 o] 0 0 0 0 o]
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0] 0 0] 0 o] 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 o 0 0 0 0
20. Odisha 13 11 16 16 1 1 o] 20 21 0 4 4 0 10 10 0
21. Punjab 0 o 0 0 0 0 0 0 0 0 0] 0 0 0 0 0
22. Rajasthan 6 .2 2 2 0 3 0 4 4 0 18 4 1 9 9 1
23. Sikkim 1 1 3 3 2 1 0 0] 0 o] 1 1 0 1 1 0
24. Tamii Nadu 0 0 0 0 0 1 0 4 4 0 o] 0 0 0 0 0
¢ .

25. Tripura 1 0 1 (0] o] 1 0 1 1 0 (0] 0 0 0 0 0
26. Uttar Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27. Uttarakhand 0 0 0 0 0 0 0 0 0 0 0 0 0 o 0 0
28. West Bengal 0 ] 0 0 0 1 0 1 1 0 1 0 0 1 0 0

Total State 82 79 17 124 10 75 7 117 116 9 137 100 8 203 176 10
29. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 0 0 0 0] 0 0

Islands
30. Chandigarh 0 0 0 0 0 0. 0 0 0] 0 0 0 0 0 0 0
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1 2 6 7 8 0 1 12 13 14 15 16 17 18 19 2

31. Dadra and Nagar 0 2 2 0 0 0 0 0 0 0 0 0 0] 0
Haveli

32. Daman:and Diu 0 0o o 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT 0 o o 0 0 0 o o 0 ) 0 0 0 0

3. \LakshadWeep 0 0 0 0 0 0 0 0 0 0 0 0 0 0

3s. Pgducherry 0 0o o o o o o0 ©0 o o 0 o o o
Total UT 0 2 2 0 0 0 0 0 0 0 0 0 0 0
Total All India 17 12 75 7 117 116 9 10 8 203 176 10

126

137

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CA), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under Dacoity against STs during 2009-2011

Si. State/UTs 2009 2010 2011
No.

CR CS C PAR PCS PCV CR CS GCV PAR PCS PCV CR CS GGV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 2 13 14 15 16 17 18 19 20
1. Andhra Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0] 0 0 o] 0 0 » 0 0 0 0 0 0 0
3. Assam 0 1 0 0 2 0 0 0 0 0 0 0 0 0 0 0 0 0
4. Bihar 0 0 0 o .0 0 0 0 0o 0 0 0 0 0 0 0 0 0
5. Chhattisgarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
6. Goa 0 0 0 0 0 0 0 0 0 0 0 ) 0 0 0 0 0 0
7. Gujarat 0 0 0 0 0 0 1 1 0 1 1 0 1 0 0 14 0 0
8. Haryana 0 0 0 0 0o ‘o 0 0 0 0 0 0 0 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Jharkhand 1 1 3 2 2 3 5 0 0 0 0 0 1 1 0 3 2 0
12. Karnataka 0 0 0 0 0 0 0 0 0 0o o0 0 0o 0 0 o o 0
13. Kerala 0 0 0 0 0 0 0 0 0 0 0 0 0. 0 0 'Q 0 0
14. Madhya Pradesh 0 0 0 0 0o o 0 0 1 0 0 7 2 0 0 5 0 0
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1 2 6 7 10 11 12 13 14 A 15 16 17 18 19
15. Maharashtra 7 7 1 0 ‘ 1 1 0 3 1 0 " 8
16. Manipur 0 0 0 0 0 0] 0 0 0 0 0 0
17. Meghalaya 0 0 0] 0 0 0 0 0 0 0] 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0] 0 0
19. Nagaland 0 0 0 0 0 0 0 0 ‘ 0 0 0 0
20. Odisha 7 7 0 0 O\ | 0 0 0 0 0 0] 0
21. Punjab 0] 0 0 0 0 0 0 0 0 0] 0 0
22. Raijasthan 0 0 0 0 . 0. 0 0 0 0 0 0 0
23. Sikkim 3 3 0 0 0 0 0] 0 0 0 0 0
24. Tamil Nadu VO 0 0 0 0 0 0 0 0 0 0° 0
25. Tripura 0 0 0] 0 0 0 0 0 0 0 0 0
26. Uttar Pradesh o o0 o o o o o6 o0 0 o0 0o o0
27. Uttarakhand -0 Q 0 0 0 0 0 0 0 0 0 0
28. West Bengal 0 0 0 0 0 6 0 0 0 0 0 0
Total State 19 21 2 1 . 2 2 7 7 2 0 33 10
29. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 0 0
Islands
30. Chéndigarh 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 6 7 10 11 13 14 15 16 18 19 20

31. Dadra and Nagér 0 -0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu , 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT 0 0 0 0 0 0 0 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 o o 0 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0
Total UT 0 0 000 o 0 0 0 0 d 0 0 0
Total All India 19 21 2 1 2 -2 7 7 2 0 33 10 0

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under ﬁobbery against STs during 2009-2011

Madhya Pradesh

8. State/UTs 2009 2010 2011
No.

CR Cs Cv PAR PCS PCV CR CS CV PAR PCS PCV CR CS CV  PAR PCS
1 2 3 4 5 6 7 8 9 10 ik 12 13 14 15 16 17 18 19
1. | Andhra Pradesh 0 0 0 0] 0] 0 0 0] 1 0 0 3 0 0 0 0‘ 0
2. Arunachal Pradesh 0 0 0 -0 0 0 0 0 0 (0] 0] 0 1 1 0 1 1
3. Assam 3 2 0 5 4 0 0 3 0 0 5 g 0 1 0 0 1
4. Bihar 0 0 0 0 0 0] 0 0 0 0 0 0 O. 0 0 0 0
5. Chhattisgarh 2 2 2 1 1 1 0 0 1 0 0 1 2 1 0 1 1
‘6. Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 3 2 0 4 4 0 1 1 0 4 4 0 1 1 1 3 3
8. Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 o -
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 ‘ 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Jharkhand 1 1 0 1 1 0 2 0 0 0 0 0 0 0 0 0 0
12. Karnataka 1 1 0 1 | 1 0 0 0 0 0 0 0 0 0] 0 0 ‘0
13. Kerala 0 0 0 0 o _ 0 0 0 0 0 0 0 0 0 0 0 0
14, 1 1 0 3 3 5 0 0 0 0 0 0 1 1 0 3 3
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1 2 3 4 6 10 11 12 13 14 15 16 17 18 19 20
15. Maharashtra 1 1 0 0 0 3 0 0 2 3 0 4 7 0
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0] 0 0 0] 0 o] 0 0 0 0 0,
18. Mizoram o o 0 o o o o o0 o o0 ©o o 0o o
19, Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 12 11 19 4 0 7 7 0 0 0 0 0 0 0
21. Punjab 0 0 0 0 0 0 0 0 0 0 0 0 0 0
22, Rajésthan 0 0 0 . 0 0 0 0 0 1 0 0 0 0" 0
23. Sikkim 0 0 0 0 0 0 0 0 1 1 1 2 2 2
24. Tamil Nadu 0 0 0 0 0 0" 0 0 0o 0 0 0 0 | 0
25. Tripura 0 0 0 1 0 2 2 0 0 0 0 0 0 0
26. Uttar Pradesh 0 0 0 0 0 0 0 0 0 0o o 0 0 0
27. Uttarakhand 0 0 0 0 0 0 0 0 0 0 0 0 0] 0
28. West Bengal 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total State 24 2 34 9 ‘2 16 18 4 9 9 2 14 18 6
29. Andaman and Nicobar O 0 0 0 0 0 0 0 0 -0 0 0] 0 0
Islands v
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 10 11 12 13 14 15 17 18 19

31. Dadra and Nagar 0 0 0 0 o o0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0. 0 0 0 0 0 0 o 0 0 0

33, Defhi UT K 0 0 0 0 0 0 0 0 0 0 0

34, La;(sr-\adweep 0 0 0 0 0 0 0 0 0] ] 0 0]

35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0
Total UT ,. 0. o 0 o7 o 0 0 0 0 0 0 0
Total All India 24 21 9 2 1 18 4 9 9 2 14 18

(Source: Crime in India)

- Note: Information on disposal by police and courts includes the information ‘on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under ARSON against STs during 2009-2011

Sl State/UTs 2009 2010 2011
No.

CR Cs cv PAR PCS PCV CR Ccs cv PAR PCS PCV CR CS cv PAR  PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 0 0 0 0 0 0 2 2 0 1 1 0 0] 0 0 0 0 0
2. Arunachal Pradesh 1 1 .O 1 1 0] 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 0] 1 0 o 1 0 0 0 O. 0 0 0 0] 0 0 0 0 0
4. Bihar 2 0 0] 4 0 0 1 2 0 3 3 0] 1 1 0 1 2 0
5. Chhattisgarh 3 1 0 4 4 0 6 3 1 5 5 1 0 3 0 0 4 0
6. Goa 0 0 -0 0 0 0 0 0 0 0 0 V) 0 0 0 0 0 0
7. Guijarat 2 1 0 1 1 0 1 1 0 1 1 (6] 3 3 0 10 10 0
8. Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0] 0] 0 0 0 0 0 0 0 0 0] 0 ] ()}
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0]
11. Jharkhand 1 0 0 0 0 0] 1 0 0 0 0 0 0 0 0 0 0 0
12. Karnataka 0 0] 0 0 0 0 0 0 0 0 o 0 0 0 0 0 0 0
13. Kerala 1 0 0 0 0 0 1 0 - 0 0] 0 0 0] 0 0 0 0] 0
14. Madhya Pradesh 6 5 0 13 13 0 13 13 2 55 55 18 5 4 1 12 1 7
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1 2 3 4 6 7 9 10 11 12 13 14 15 16 17 18 19 20
15. Maharashtra 6 6 23° 15 7 4 0 23 27 0 4 4 0 7 13 0
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 1 1 1 1 1 1 0 2 2 0 3 0 0 0 0 0
21. Punjab 0 0] 0 0 0 0] 0] 0 0 0 0 0 0 0 0 0
22. Rajasthan 5 2 10 10 6 3 1 31 3 1 7 3 1 4 4 3
23. Sikkim 0 1 0 1 -0 0 0 0 0 0 1 0 0 0 0 0
24. Tamil Nadu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25. Tripura 1 0 0 0 0 0 0 0 .0 0 0 0 0 0 0 0
26. Uttar Pradesh 0 0 0 0 0 0 0 0 0 0] 0 0 0 0 0 0
27. Unarakhand ‘ 0 0 0 0 . 0 0 0 0 0 0 0 0 0 0 0 0
28. Wes; Bengal 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total State 29 19 57 47 39 29 4 121 125 20 24 18 2 34 44 10
29. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Islands
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 4 6 7 10 1 12 13 14 15 16 _17 18 19 20

31. Dadra and Nagar 0 o] 0 0 0 0 0 ] 0 0 0 0 0 0
Haveli

32. Daman and Diy 0] o] e c 0] 0 0 0 0 0 0 0 0 0

33. Delhi UT 0 ] 0] 0 0 0 0] 0] 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0 ' 0 0 0 0 0 0 0 0

35. Puducherry o] o] 0] O- 0 -0 0 0 0 0 0 0 0 o]
Total UT , OY 0 0 0 0 0 -0 - 0] 0] o o] 0] 0 o]
Total All India 19 57 47 29 121 | 125 20 24 18 2 34 4 10

(Source: Crime in India)

Note: information on disposal by police and courts includes the information on pendiﬁg cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) under Hurt against STs during 2009-2011

2010

S\, State/UTs 2009 2011
No.

CR CS CcV PAR PCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV

f,;
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
E

1. Andhra Pradesh 130 76 13 113 104 27 102 75 8 126 121 19 112 70 7 177 143 15
2. Arunachal Pradesh 14 9 0 1 9 0 17 16 1 17 16 1 7 5 4 7 5 4
3., Assam 0 3 0 0 4 0 0 2 0 0 4 0 0 2 1 0 3 "
4.. Bihar 5 5 1 12 17 1 15 9 0 43 . 40 0 19 9 2 34 26 7
5. Chhattisgarh 88 88 11 169 169 14 42 46 10 70 70 16 67 68 21 205 201 41
6. Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Guijarat 26 26 2 78 81 5 41 37 3 82 77 3 42 43 0 93 93 0
8. Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
9.. Himachal Pradesh 0 0 0 0. 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Jharkhand 50 55 10 67 70 14 75 46 20 106 98 21 63 17 6 26 21 39
12. Kamataka 12 11 0 43 43 0 14 11 1 21 19 1 17 12 0 32 27 0
13. Kerala 28 24 3 62 50 3 25 26 2 47 51 2 42 15 2 22 19 2
14. Madhya Pradesh 216 209 71 432 436 114 329 308 69 722 714 172 263 261 43 490 494 90
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
15. Maharashtra * 6 7 0 21 2 0 11 9 0. 34 34 0 18 14 0o 57 51 0
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0 0 o o
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 o 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 7 67 3 143 141 9 118 104 6 180 186 9 20 53 2 48 60 3
21. Punjab ’ 0 0 0 0 0 0 0 0 0 0 0. 0 o 0 0 0 0 0
22. Rajasthan 120 67 18 194 194 59 143, 79 17 151 151 41 108 49 1. 96 % 30
23. Sikkim 7 2 2 4 6 2 1 0 0 2 0 0 4 3 2 6 6 5
24, Tamil Nadu ~ 5 7 4 25 38 177 0 0 1 0 0 2 15 2 0 41 15 0
25. Tripura 3 3 0 3 1 0 5 5 2 7 7 2 6 0 0 7 0 0
26. Uttar Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
27. Uttarakhand 0 0 2 0 0 7 0 0 0 0 0 0 0 0 0 0 o o
28. West Bengal 0 0 0 0 0 0 2 0 0 3 0 0 0 2 0 0 3 0
Total State 787 659 140 1377 1378 272 940 773 140 1611 1588 289 803 625 101 1341 1263 237
29. Andaman and Nicobar 0 0 0 0 0 0 1 1 0 1 1 0 0 0 0 0 0 0
Islands
30. Chandiga;11 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20

31. Dadra and Nagar 0 0 0 o] 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli '

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Dethi UT 0 0 0 0 0 0 0 0 0 0 0- 0 0 0 0 o] 0 0]

34. Lakshadweep 0 0] 0 0 0 0 0] 0 0 0 0 0 0 0 ] 0 0 0

35. Puducherry 0 0 0 0 0 0 0 0 (0] O‘ 0 0 0 0 0 0 0 0
Total UT o o o o o o 1 1 o 1 1t o o o 0 0 0 0
Total All India 787 659 140 1377 1378 272 941 774 140 1612 1589 289 803 625 101 1341 1263 237

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
" Persons Convicted (PCV) under other Crimes against STs during 2009-2011

see

Sh State/UTs 2009 2010 2011
No.
CR cs cv PAR PCS PCV CR Ccs cv PAR PCS PCV CR cs cv PAR PCS PCV

SIBMSUY UBHUM

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 30 211 w24 285 57 425 184 8 63t a9 2 3w 24 19 475 40 69
2. Arunachal Pradesh 6 3 o 3 3 o0 3 20 0 3 20 0 15 9 8 10 10 8
3. Assam 2 1 1 1 25 4 1 1 o 3 19 o0 1 3 o0 0 4 0
4. Bihar 27 14 4 56 3 4 20 13 3 3 /35 8 4 7 2 20 % 19
5. Chhattisgarh 213 208 58 324 312 97 176 175 79 219 234 . 79 148 146 60 339 330 84
6. Goa 0 1 0o 0 8 0o ©0 ©0 0 0 o o -0 o o0 o 0 0
7. Gujarat 51 5 4 149 151 24 a7 3% 1 105 105 1 38 3 1 17 113 2
8. Haryana o o o o0 0o o o o 0 o 0 o o 0 0 o 0 0
9. Himachal Pradesh 0 o o o0 o o o o0 o0 o 0 o o o0 o o 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 4] 0] 0
11. Jharkhand 43 43 21 192 174 43 45 26 6 114 119 15 80 32 11 - 66 48 20
12. Kamataka 14 94 2 250 224 1 13 6 3 3 25 1 o 7 1 241 197 8
13. Kerala 3 3% o0 5 5 0 3 20 2 38 4 2 “s8 18 1 4 25 1
14, Madhya Pradesh 581 562 182 1061 1069 376 652 626 169 1084 1083 320 618 598 141 1176 1165 276
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15.

16.

17.

18.

19.

20.

21.

23.

24.

25.

26.

27.

28.

Maharashtra

Manipur.

Meghalaya

Mizoram

Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tamil Nadu

Tripura

Uttar Pradesh

Uttarakhand

West Bengal

272

493

742

12

149

15

15

17

137

37

411

12

11

11

" Total State

3923

2695

1770

29.

Andaman and Nicobar

Islands

Chandigarh

18 19
494 408
3 0
0 0
0 0
0 0
2 4
0 0
804 807
2 2
1 0
®’ 15
40 24
0 0
10 8
3900 3622
15 15
0 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20

31. Dadra and Nagar 12 4 0 13 13 0 1 3 0 4 4 0 1 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 ] 0 0 0 0] 0] 0 0 0

33. Delhi UT - 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0 0 0 O 0 0 0] 0 0 0 0 0 0
Total UT 3 4 0 13 13 0 1 3- 0 4 4 0 5 4 0 15 15 0
Total All India 2853 1934 510 3936 3923 888 2839 1916 415 4379 4042 699 2700 1774 349 3915 3637 674

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) under SC/ST (Prevention of Atrocities) Act only against STs during 2009-2011 .

sl State/UTs 2009 2010 2011
No.

CR CS C PAR PCS POV CR ©CS O/ PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 8 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 326 139 12 347 261 20 225 102 1 251 252 30 3 3 0 7 7 0
2. Arunachal Pradesh o o o o0 0 o0 o o o o0 o0 o0 o o o o 0 0
3. Assam o o 0o o o o 1 o o 5 o o0 o0 0 0 0 0 0
4. Bihar 31 2 4 4 & 12 B\ ® 2 5 W 3 0 0 0 0 0 0
5. Chhattisgarh 124 120 14 144 144 16 132 120 28 192 19 46 O 0 0 0 0 0
6. Goa ° o o o o o o 0o o 0 o0 ©0o ©0 0 O0 0 0 0 0
7. Gujarat 77 70 0 142 14 o0 34 3 1 7 7 1 o o0 o0 o0 0 0
8. Haryana o o o o o o o o o0 o0 0 0 0 0 0 0 0 0
9. Hilmachal Pradesh 1 1 o 2 2 0 2 1 1 2 1 1 o o o0 o0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Jharkhand 2 8 24 13 131 35 75 45 18 5 93 27 0O O O 0O 0 0
12. Kamataka 147 101 3 448 4% 16 168 118 6 717 58 12 4 0O 0 0 0 0
13 Kerala 6 1 0 1 1t o 13 10 o0 9 9 ‘o ©0 ©0 0 0 0 0
14. Madhya Pradesh ‘0 0o 7 0 O 19 4 4 5 6 6 25 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 17 18 19
15. Maharashira 7 39 179 74 1 55 38 0 103 79 0 0/ o0 0 0 0
"16." Manipur 0 0 0 0 0 0 0 0 0 0 0 0o 0 0 0 0 0
. MeghaI;ya .0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0o 0 o‘ 0 o o0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0o .0 0 o 0 0 0 0 0 0 0 0 0 0 0
20. Odisha 80 89 3 154 152 4 355 253 43 358 357 43 0 0 0 0 0
21. Punjab 0 0 0 0 0 o 0 0 \o 0 0 0 0 0 0 0 0
22, Bajagtnaﬁ 21 4 10 4 4 19 2% 6 15 9 9 e .0 0 0 0 0
23. Sikkim 0 0o 0 0 0 o 0 0 0 0 0 0 0 0 0 0 0
" 24. Tamil Nadu 17 14 0 51 51 .0 2% 23 0 33 38 0 0 0 0 0 0
25. Tripura 0 1 0 1 10 0 0 0 0 0 0 0 0 0o o0 0
26. Uttar Pradesh 2 0 7 4 0o 13 0 0 2 0 0 27 0 0 0 0 0
27. Uttarakhand 0 0 2 0 0 4 0 0 0 0 0 0 0 0 0 0 0
28. West Bengal 8 '3 0 4 2 o0 21 9 0 15 9 0 0 0 0 0 0

Total State 930 687 158 1566 1455 249 1169 788 205 1879 1721 517 7 3 0 7 7
29. Andaman and Nicobar 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

, Islands
Chandigarh 0 0 0o -0 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 10 11 12 13 14 15 16 17 18 19

31. Dadra and! Nagar 4 -3 0 4 4 -0 0 1 0 1 1 0 0 0 0 0 0
Haveli

32. Daman and Diu . 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 | 0 0 0 V]

35. Puducherry 0 0 0 0 0 ] 0 0] 0 0 0 0 0 0 0 0 0
Total UT 5 3 0 ‘ 4 4 0 0] 1 0 1 1 0 0 0 0 0 0
Total All India 944 690 1570 1459 249 1169 789 205 517 7 3 0 7

158

1880 1722

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.

Sve

SIBMSUY USHLM

{(exes) veet ‘'0¢ YNVAVHS

suonsany o}

e



"Cases Registered (CR), Cases Chargesheeted (CS), Cases Conviéted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) under PCR Act against STs during 2009-2011

sl State/UTs 2009 2010 2011
No. ‘ ’

CR CS C PAR PCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 o 10 M 12 18 114 1 1 7 18 19 2
1. Andhra Pradesh 2 1 0o 2 8 0 4 3 0 4 4 0 288 172 11 210 221 28
2. Arunachal Pradesh 0 0 0 0 | 0 0o .0 0 0 o 0 0 0 0 0 0 0 0
3. Assam 0 N o o o 0 0 o o 0 1 o o0 5 0 0
4. Bihar 0. .0 0 .0 o o0 o o 0o o 0 o 7 68 6 156 138 15
5. Chhattisg;rh 0 | 0 0 0 o o 0 0 0 0 0 0 1 1% 1 1 23
6. Goa "0 0 6 0 o o, 0 0 0 0 0 0 1 o o0 0 0 0
7. Gujarat o o0 -0 0 o o0 o 0 0 0 0O 0 28 24 0 5 49 0
8. Haryana o .0 o o0 I I 0 0 0 0 0 o o0 o o 0
9. Himachal Pradesh o o0 o 0 o o0 o0 0 o o0 o o 4 1 0o 2 1 0
10. Jammu and Kashmir 0 O o o0 o o0 o0 0 o o 0 0 0 o 0o 0 0 0
11. Jharkhand o o0 0 0 o o o o 0 0 0 0 104 4 11 63 62 19
12. Kamataka o o o o0 o o0 o0 0 0 o0 0 0 12 1% 6 56 50 18
13. Kerala 0 0 0 0 o o o0 o o 0 0 o 2 3 0 5 2 0
14. Madhya Pradesh o o 0 0 0 o 1 1 o 7 7 0 1 1 3% 4 4
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1 2 M 12 13 - 14 15 16 17 18 19 20
15. Maharashtra 0o 0 0 0 o 61 5 1 118 119 1
16. Manipur 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya o o 0o o0 o0 o0 o o o 0 0
18. Mizoram 0 0 0 0 0 0 0 o o o 0
19. Nagaland 0 0] 0 .0 0 0 0 o] 0 0 0
20. Odisha 0 o 0 0 0 406 201 26 490 468 28
21. Punjab 0 0 0 0 0 0 0 0 0 0 0
22. HRajasthan . 0 0 0 0 0 20 4. 15 9 9 a7
23. Sikkim . 0 o 0 0 0 0 0 0 0 ] 0
..24. Tamil Nadu -0 0 0 0 0 .4 2 0 5 5 0
25. Tripura 0 0 o o 0o 1 o o 0 0 0
26. Uttar Pradesh ’ 0 0 0 0 0 18 17 3 38 34 7
27. Uttarakhand 0o 0o 0o o 0 0o 0 0 O0 0 0
28. West Bengal 0 o o 0 0 19 10 0 9 8 0
Tofal' State 4 o 1 1 0 1152 830 140 1741 1621 215
29. Andaman and Nicobar o o o o o 2 2 o 1 1 o
Islands . ' ’
30. Chandigarh- - 3 0 0 0 0 0 0. o0 0 0 0 0
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1 2 3 7 10 1 12 13 14 15 16 17 18 19 20
31. Dadra and Nagar 0‘ 0 0 0 0 0 0 - 0 0 0 0 0 0
" Haveli
32. Daman and Diu 0 20 0 0 0 0 0'. 0 0 0 0 (0] 0
33. Delhi UT _ ' 0 0 0 0 0] 0 0 0 . 0 0 0 0 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducﬁerry 0 0 0 0 0 0 0 0 0 0 0 0] 0
“Total UT 0 0 o o o © o 2 2 0o 1 1 o0
Total All India 2 8 4 0 11 11 0 1154 832 140 1751 1631 215

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV) under total Crimes against STs during 2009-2011

Madhya Pradesh _

2107

Sl State/UTs 2009 2011
No. .
CR cs Cv PAR PCS PCV CR CS cv PCS CR Cs CvV  PAR PCS

1 2 3 4 5 6 7 8 9 10 11 13 15 16 17 18 19
1. Andhra Pradesh 830 463 59 781 698 109 807 410 31 785 805 514 v 41 956 844
2. Arunachal Pradesh 21 13 0 15 13 0 54 38 1 38 34 20 16 29 21
3. Assam 9 25 3 22 43 9 3 14 1 39 2 1 1 5 17
4. Bihar 67 43 9 123 114 17 71 42 5 114 97 88 12 216 195
5. Chhattisgarh 5561 535 103 800 788 145 507 494 139 685 336 340 137 787 777
6. » Goa ‘ 0 1° 0 0 8 0 0 0 0 o] 1 0 0 0 ‘o
7.  Gujarat 195 181 11 431 442 36 155 147 8 319 183 141 4 354 332

Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
9. Himachal Pradesh 1 1 0 2 2 0 2 1 1 1 4 1 V] 2 1
10. Jammu and Kashmir 0 0 0 0 0 0 -0 0 0 0 0 0 0 0 0

‘ 11. Jharkhand 182 202 70 435 413 108 234 131 51 309 342 309 142 38 230 188 .

12. Kamataka 272 | 215 5 777 717 17 294 197 10 917 285 234 7 854 733
13. Kerala 102 79 4 148 122 4 - 88 85 5 138 231 78 6 124 89
14, 1135 ' 1112 408 2091 721 1384 1302 384 2426 128;1 1245 301 2345 2325
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© 18,

1 2 3 "4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
15. Maharashtra 224 230 10 528 543 15 292 238 8 ,' 815 786 18 321 é86 ) ‘ 8 844 750 10
16. Manipur ~ 0 0 0] 0 0 'O 0 0 0 0 0] 0 1 0 0 3 ) 0 0
17. Meghalayé 0 0 0 0 0 0 0 0 O 0 0 0 0 0 0 0 0 0
18. Mizoram / 0 0 0 0 0 0 0 0 0 0 0 0 0 . 0 0 . 0 0 0
Nagaland .0 0 0 0 0 o 0 0 :0 o 0 0 0 0 0 0 0 0
20. Odisha 562 402 23 899 g8 77 556 592 64 951 967 71 484 427 43 622 630 52
21. Puﬁjab 0 0 0 o] 0 0 0 0] 0 0 0 0 0 0 0 0 0 0
22. Rajasthan’ 1183 . 506 217 1012 1011 308 1319 569 168 1156 1153 319 1263 511 126 989 992 243
23. Sikkim 14 iO 8 21 21 9 1 2 0 2 1 . 0 8 6 7 11 11 11
24. Tamil Nadu 2. 21 10 76 84 26 33 27 2 66 52 4 23 4 ‘0 50 20 0
25. Tripura 27 21 9 27 21 9 35 33 7 38 37 7 30 -2 1 49 24 1
26. Uttér Pradesh 4 2 7 10 6 13 0 0 25 0 0 40 35 30 6 84 64 17
27. Uttarakhand 0 0 4 0 0 1 0 0 2 0 0 3 0 0 0 0 0 0
28. West Bengal 16 6 0 16 6 0 47 14 .0 38 14 0 4 25. 0 23 21 0
Total State 5407 4068 961 8214 8057 1634 5882 4336 ‘91 2 9255 8814 1775 5747 4124 754 8577 8034 1381
29. Andaman and Nicobar 2 o1 0 o 7 0 1 1 0 1 1 0 7 7 0 26 26 . 0
Islands
. 30. Chandigarh 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 1 2 13 14 15 16 17 18 19 20

31. Dadra and Nagar 16 8 1 17 19 2 2 4 0 5 5 0 2 1 0 1 1 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0. 1

35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total UT 18 9 1 17 % 2 3 5 0 6 6 0 9 8 1 7 2 1
Total All India 5425 4077 962 8231 8083 1636 5885 4341 912 9201 8820 1775 5756 4132 755 8604 8061 1382

Note: Total Crimes against STs includes crime heads: Murder, Rape, Kidnapping and Abduction, Dacoity, Robbery, Arson, Hurt, other Crimes against STs and SC/

(Source: Crime in India)

ST (Prevention of Atrocities) Act.

Note: Information on disposal by pofice and courts includes the information on pending cases from previous years also.
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259 Written Answers

Shortage of Drinking Water

1384. SHRI SUSHIL KUMAR SINGH: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(@)  whether there is an acute shortage of drinking
water in the Government quarters situated in Delhi
including R.K. Puram, New Delhi; '

(b) . if so, the number of complaints received by the
Central Public Works Department from the allottees
during the current year in this regard; and

(c) the steps taken to remove the shortage of
drinking water in the Government quarters?

THE MINISTER OF STATE IN THE MINISTRY OF

URBAN DEVELOPMENT (PROF. SAUGATA ROY)f (a) No, -

Madam.
(b) Does not arise.

{c)  Augmentation of water supply is ensured by
replacing the old water lines from time to time and
increasing the underground storage capacity. The NDMC
and Delhi. Jal Board are also requested from time to time
to ensure adequate supply of water. |

Pedestrian Paths under JNNURM

1385. SHRI NAVEEN JINDAL: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the assistance-is provided under the
Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) for construction of pedestrian paths;

(b) if so, the details thereof ‘along with the total
number of proposals received, sanctioned and approv;ad
for the construction of pedestrian paths during each of
the last three years and the current year, State-wise; and

(c) the total funds allocated, released and utilised
under the Mission for each of the above mentioned
proposals along with the current status of each of these

projects?

AUGUST 21, 2012

to Questions 260

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) to
(c) Yes, Madam. No project for construction of pedestrian
paths have been approved during the last three years
under Urban Infrastructure and Governance (UIG)
Sub-Mission of Jawaharlal Nehru National Urban Renewal
Mission (JNNURM). No project has been approveJ in

_the current year also as the normal period of Mission

is completed on 31.03.2012 and the Government has
extended the period for two years i.e. upto 31.03.2014
for completion of ongoing projects and reforms
only.

Free Houses to SC Slum Dwellers

1386. SHRI SURESH KUMAR SHETKAR: Will the
Minister of HOUSING AND URBAN POVERTY ALLEVIA-
TION be pleased to state:

(a) whether the Government is constructing free
houses for Scheduled Caste slum dwellers by paying

their share of cost under Rajiv Awas Yojana (RAY);

" (b) if so, the details thereof during the current
year, State-wise and the funds spend so far for the period;
and

{c) the action plan of the Government for construc-
tion of such houses in future and the demands still
pending with the Ministry from each State including
Andhra Pradesh?

THE MINISTER OF HOUSING AND URBAN POV-
ERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) No, Madam, under the scheme of
‘Rajiv Awas Yojana' (RAY) which has been launched on
02.06.2011 a minimum beneficiary share of 12% has
been stipulated, which in the case of SC/ST/BC/OBC/PH
and other weaker sections shall be 10%. ‘

(b)  Under the Phase-l of Rajiv Awas Yojana which
is for a period of two years from the date of approval
of the scheme, 8 pilot projects with total project cost of

‘Rs. 446.22 crores involving Central Assistance of
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Rs. 197.09 crores have been approved for construction
of 8400 dwelling units. The First instaliment of Rs. 65.69
crores has been released to the concerned States as per
enclosed Statement.

{c) Rajiv Awas Yojana is both a demand and

reform driven scheme. Under this scheme assistance is
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being provided to States for slum redevelopment and
creation of affordable housing. Progress would depend
on the commitment of the State to mobilize the technical
and financial resources. No demand for construction
of free houses to Scheduled Caste slum dwellers is
pending with the Ministry from any State including Andhra

" Pradesh.

Statement

State-wise details of approved Pilot Projects under RAY

Sl State City Total Dwelling Total Project Cost 1st instaiment
No. Units (in Rs./Lakh) released‘
(in Rs./Lakh)
1.  Andhra Pradesh Hyderabad 1198 h 5874.59 741.59
2. Odisha Bhubaneshwar '. 1149 4476.61 606.86
3. Madhya Pradesh Gwalior . 934 5715.52 842.63
4. | Sagar 780 3511.32 500.89
5. Jabalpur 740 3694.58 557.65
6. ) Indore 1463 8433.55 1242.85
7. Rajasthan Jaipur “ 1104 5729.2 919.9
8. Kerala Thiruvananthapuram 1032 7186.94 1157.39
Total 8400 _ 44622.31 6569.16
(c) the number of reservoirs selected under this

[Translation]
Promotion of Pisciculture

1387. SHRI DEVJI M. PATEL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has any scheme to
give incentive to promote pisciculture in the reservoirs in
the country including Rajasthan;

(b) if so, the details thereof, State-wise; and

scheme including Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND - MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. CHARAN DAS MAHANT): (a) to (c) The Centrally
Sponsored Scheme — “Development of Inland Fisheries
and Aquaculture” provides assistance for development of
reservoir fisheries. The Scheme of National Fisheries
Development Board (NFDB) also has a component on
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Reservoir  Fisheries Development. All States including
Rajasthan are eligible for assistahce- under these
Schemes. Besidés, under National Mission for Protein
Supplements (NMPS), dedicated funds for development
of reservoir in States have been earmarked. During
2012-13, a sum of Rs. 334 lakh has been allocated to
Rajasthan for development of reservoir fisheries under
NMPS.

Justice Delivery System

1388. SHRIMATI KAMLA DEVI PATLE: Will the
" Minister of HOME AFFAIRS be pleased to state:

(a). - whether the number of prisoners in jails is

_increasing due to delay in the justice delivery system; -

(b) if so, the details thereof;

{c) whether the Government is taking any steps
for faster disposal of cases in respect of prisoners

languishing in jails without being convicted; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
As per data compiléd by NCRB, a total of 2,567,928,
2,50,204, and 2,40,098 undertrials were kept in various
jails of the country at the end of 2008, 2009 and 2010
respectively thereby showing a decreasing trend. Even
overall occupancy rate in prisons has been decreasing
over the years from 129.2% in the year 2008 to 115.1%
in the year ending 2010.

{c) and (d) Although ‘Prison’ is a State subject under
Entry 4 of List-ll of the Seventh Schedule to the
Constitution and Prison Administration is primarily the
responsibility of the State Governments, active efforts are
made by the State Governments to minimize detention
period of' undertrials and facilitate their release. With a
view to provide relief to undertrial prisoners, a new
section viz. 436A of the Code of -Criminal Proéedure,
1973‘ has been inserted in the Code to provide that
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where an undertrial prisoner other than the one accused
of an offence for which death has been prescribed as
one of the punishments, has been under detention for
a period extending to one-half of the maximum period
of imprisonment, provided for the alleged offence, he
should be released on his personal bond, with or without
sureties. It also provides that in no case will an undetrial
prisoner be detained beyond the maximum period of
imprisonment for which he can be convicted for the
alleged offence.

Section 436 (1) of the Code of Criminal Procedure,
1973 has also been amended to make a mandatory
provision that if the afrested person is accused for a
bailable offence and he is an indigent and cannot furnish
surety, the Court shall release him on his execution of
a bond without sureties.

In addition, regular Lok Adalats, special courts for
disposal of petty offences, Plea Bargaining courts are
being held in various prisons. Legal aid to poor prisoners
is provided while cases of seriously sick prisoners are
taken up actively for release on bail. '

[English]
Security Lapse at Airport

1389. SHRIMATI KAMLA DEVI PATLE: Will the

‘Minister of HOME AFFAIRS be pleased to state:

(a) whether there are reports that many people
have entered into India through air without passport or
travel documents;

(b) if so, the details thereof during the last three
years; and

(c) the details of the action taken by the Govern-
ment in this regard?

" THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
(a) No, Madam. As per information available, it is not true
that many persons have entered into India through air
without passport or travel documents.
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(b) and (c) On 25.7.2012, one foreign national was
brought by one airline without any passport or travel
documents at IGI Airport. The foreigner was refused entry
by Immigration and not granted entry into India. The
foreigner was refused entry and was kept in refusal room
at the airport. Sdbsequently, a travel document dated
31.7.2012 was issued to the foreigner by the Embassy of
Saudi Arabia, New Delhi. Finally, the foreigner was sent
back to his country on 01.08.2012 by flight No. SV-763.
On 31.07.2012, the legal process for imposing penalty on
Air India for contravention of Passport (Entry into India),
Act, 1920 has been initiated by FRRO, Delhi. ‘

Funds to Guijarat

1390. SHRIMATI DARSHANA JARDOSH: Will the
Minister of AGRICULTURE be pleased to state:

SRAVANA 30, 1934 (Saka)

to Questions 266

(a) whether the Union Government has released
the remaining funds under the Centrally Sponsored
Schemes for Animal Husbandry and Feed and Fodder
Development to Gujarat during each of the last two years;
and

(o) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. CHARAN DAS MAHANT): (a) and (b) The Union
Government has released funds under Centrally Spon-
sored Schemes for Animal Husbandry, including the Feed
and Fodder Development Scheme, to Gujarat during
each of the last two years. The information is given in
the enclosed Statement.

Statement

" Releases to the State of Gujarat in last two years under the Centrally Spo‘nsbréd Schemes for

Animal Husbandry including the Feed and Fodder Development Scheme

(Rs. in lakhs)

Sl Name of the Schemes 2010-11 2011-12
No.
1 2 3 4
1. Livestock Health and Disease Control

(i) Assistance to States for Control of Animal Diseases 563.70 » -

(i) Food and Mouth Disease Control Programme 215.00 417.50

(i)  Professional Efficiency Development 15.00 -

(iv) National Project 6n Rinderpest Eradication 16.00 30.00

(v) National Animal Disease Reporting System (NADRS) 5.00 -

(vi) National Control Programme of Peste des Petits Ruminants - -

(PPR)

(vii)  Establishment of Veterinary Hospitals and Dispensaries - 85.40 -
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1 2 3 4
(viii) * National Control Progran‘wbme on Brucellosis 137.70 -
2. National Project for Cattie and Buffalo Breeding 1000.00 700.00
3. Poultry Development o - -
4. Conservation of Threaténed Livestock Breeds 32.25 40.00
5. Centrally Sponsored Fodder and Feed Development Scheme 550.00 1368.43
6. Livestock Insurance 200.00 -
7. Preparedness, Control and Containment of Avian influenza - -
(PCCAI) ' .
8. Integrated Development of Small Ruminants and Rabbit 43.31 -
Total. 2863.36 2555.93
[Translation] INFORMATION AND BROADCASTING (SHRI

Opening of Satellite TV/Radio Channels

1391. SHRI BADRI RAM JAKHAR: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(@)  whether the Government has received propos-
als from various States for opening of satellite TV and
Radio channels in the country;

{b) i s0, the details thereof during each of the last
three years and current year,

(c) the status of the said proposals, State-wise;

(d) whether there is any shortage in the availabil-
ity of spectrum and transponder for new satellite and

radio channels; and

(e) if so, the details thereof and the steps taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF

CHOUDHARY MOHAN JATUA): (a) and (b) Ministry of
Information and Broadcasting has not received any
proposal from State Governments for opening of satellite
TV and Radio channels during each of the last three
years and the current year.

(¢) In view of (a) and (b) question does not arise.

(d) and (e) WPC wing of Ministry of Communication
and IT has informed that there is no shortage of spectrum
of terrestrial FM Radio channels.

The Satellte Communication and Navigation
Programme Office, ISRO HQ, Department of Space (DOS)
has informed that there is a shortage of transponders in
INSAT/GSAT satellites. Currently, there are 168 transpon-
ders in INSAT/GSAT satellites and 94 transponders from
leased satellites. In order to meet the requirements,
transponders are leased from foreign satellites and
offered to the customers. In the case of requirements in
C-band capacity for Television uplink, the users are
permitted to lease the required capacity directly when
foreign satellite operators for a three year period.
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Whenever there is a shortfall in transponder capacity,
DOS/ISRO initiates a process of leasing transponders
from foreign satellite operators for a period of three years
to meet the immediate demand and concurrently plans

for building indigenous satellite/transponders capacities.
[English]
DG Level Talks with Pakistan

1392. SHRI P. KUMAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a Director-General level talk was held
between the Border Security Force and Pakistan Rangers

recently; and

(b) if so, the details of the issues discussed and
the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
(a) and (b) Director General Level Talks (DGLT) were
held between the Border Security Force (BSF) and
Pakistan Rangers from 01-05 July, 2012 in New Delhi.

Both sides discussed various issues as under—
. Construction of bundh in Indian territory;

. Establishing telephonic contacts between both
the border guarding forces at Sector Level,

. Hostile firing and cease-fire violation, unpro-
voked firing on unarmed innocent civilians;

e Unauthorized defence construction works;

¢ Working boundary as called by Pakistan and
international boundary as termed by india;

. Installation of white poles by BSF;

° Preventive measures to be taken to stop
smugglers/miscreants in order not to succeed
in their designs; and
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° Support to newly constructed boundary pillars.

Both sides expressed their satisfaction on the
successful completion of Talks which was held in very
cordial and purposeful environment and various issues,
laid for discussion, were amicably resolved, ’making the
meeting very meaningful and progressive.

Setting up of Film Commission of India

1393. SHRI R. DHRUVANARAYANA: Will the Minister
of INFORMATION AND BROADCASTING be pleased to

state:

(a) whether the Government is working on setting
up of a Film Commission of India to provide a one-stop
window for clearances and permissions for global film
makers to facilitate shooting their films in India;

(b) if so, the details thereof;, and

() the time by which the said Commission is
likely to be set-up?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) to (c) The Film Commission of
India is proposed to be set-up with a view of serve as
a single-window clearance system to the foreign and
Indian filmmakers for providing permissions required from
the different agencies in the Government of India for
fiiming of feature films, short films, documentaries, TV
prograrﬁmes, commercials and music videos. The Film
Commission of India will also provide support to these
filmmakers in obtaining requisite permissions from the
State Governments and other local authorities. A proposal
in this regard is to be submitted for approval of the
Cabinet in due course.

Cold Storage for Mangoes

1394. SHRI PONNAM PRABHAKAR: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether there is adequate availability of cold
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storages to . store mangoes in the country including
Andhra Pradesh;

(b) if so, the details thereof and if not, the reasons
therefor; and '

(c) the remedial steps taken/proposed to be taken
by the Government in this regard? A

THE .MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) The
information on availability of cold storages to store
mangoes is not available. However, according to a study
done of National Spot Exchange (NSE) in 2010, on the
basis of peak season production and highest arrival/
harvesting of storable fruits and vegetables in a month,
there is a gap of 33.29 million MT cold storage capacity
to 'store perishables - including mangoes. In Andhra
Pradesh this is 1.02 milion MT: :

(c) | Ministry of Agriculture is implementing National
Horticulture Mission (NHM), National Horticulture Board
(NHB) and Horticulture Mission in North East and
Himalayan States (HMNEH) Schemes, which provides
assistance for a number of components related to
horticulture development including private sector invest-
ment through creation of post harvest infrastructure like
cold storages, controlied atmosphere/modified atmo-
sphere (CA/MA) storages and refrigerated transport in the
country including Andhra Pradesh. In order to attract more
private sector investment and to bridge the gap of

demand in supply in cold storage sector, assistance’

under these schemes has been enhanced to 40% -of
capital cost in general areas and 55% in hilly and
scheduled areas w.e.f. 01.04.2010. Besides, Ministry of
Food Processing Industries, Agricultural and Processed
Food Products Export Development Authority (APEDA)
and National Cooperative Development_ Corporation
(NCDC) are also implementing schemes for establish-
ment of cold storages/cold chain in the country.
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Other initiatives include (i) External Commercial
Borrowings (ECB) for investment in new projects, mod-
ernization/expansion of existing production units in real
sector — industrial sector including infrastructure sector for
creating cold storages or cold room facility, including farm
level pre-cooling, for preservation or storage of agricul-
tural/horticultural and allied produce. (i} 100% Foreign
Direct Investment (FDI) under automatic route in stofage
and warehousing including warehousing of agriculturé
products with refrigeration i.e. cold storages (iii) full
exemption from excise duty on air conditioning equipment
and refrigeration panels for cold chain infrastructure,
including conveyor belts and (iv) earmarking of funds for
creation of warehousing facilities including cold storage
under Rural Infrastructure Development Fund- (RIDF) has
also been introduced.

Shortage of Senior Police Officers

1395. SHRI OM PRAKASH YADAV: Will the Minister

of HOME AFFAIRS be pleased to state:

(a) whether there is shortage of Senior Police
Officers in the country;

(b) if so, the details thereof along with the reasons
therefor, State-wise;

(c) whether the Government is considering any
proposal to fill up the posts of senior police officers from
amongst subordinate police staff keeping in view the
huge shortfall vis-a-vis the requirement;

(d) if so, the details thereof and it not, the reasons
therefor; and

(e) the other measures taken by the Government
to fill up the vacancies?

v

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) Yes,
Madam.

(b) The details of shortage are given in the
enclosed Statement. The main reasons behind the
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shortage are increase of 815 posts in the Total
Authorized Strength due to Cadre Reviews in the years
2010 and 2011 and low average intake through Civil
Services 'Examination in IPS between 1998 to 2002
wherein the average batch size was 40 only.

(c) and (d) A third mode of recruitment into the IPS
from officers of the State Police Services, Officers of
certain ranks of Armed Forces and Paramilitary Forces
through a Limited- Competitive Examination has been
introduced from the year 2012. ’

(e)  The annual batch size of IPS officers to be
inducted through Civil Services Examination has been
increased to 150.

Statement

State-wise strength of IPS Officers
as on 01.01.2012

SRAVANA 30, 1934 (Saka)

Sl. State Sanctioned In Posts
No. strength”  position _vacant
1 2 3 4 5
1. Andhra Pradesh 258 21 47:
2. AGMUT 295 200 | 95
3. Assam-Meghalaya 1 88 127 61
4. Bihar 231 164 67
5. Chhattisgarh 103 77 26
6. Gujarat 195 143 52
7. Haryana . 137 100 »37
8. Himachal Pradesh 89. 69 20
9. Jammu ;md Kashmir 147 120 27.-
10. Jharkhand 135 95 40
11. Karnataka 205 136 69
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1 2 3 4 5
12. Kerala 163 112 51
13. Madhya Pradesh ) 291 235 56
14. Maharashtra 302 200 102
15. Manipur-Tripura 156 99 57
16. Nagaland N 70 31 39V
17. Odisha 188 107 81
18. Punjab 172 109 © 63
19. Rajasthan 205 162 43
20. Sikkim 32 30 02
21. Tamil Nadu 263 198 65
22. Uttar Pradesh. 489 317 172
23. Uttarakhand 69 56 13
24. West Bengal 347 227 120

2011 batch of IPS 150 -150

" probationers
Total _4730 3475 1255

Kits to Detect Adulteration in Milk

1396. SHRI KULDEEP BISHNOI: Will the Minister of
AGRICULTURE be pleased to state:

(@)  whether the National Dairy Research Institute
(NDRI) has developed certain kits to_detect various kinds
of adulteration in' milk and other dairy products;

(b) if so, the details thereof;

()  whether the Food Safety and Standard Author-
ity of India has validated all such kits; and

(d) the steps taken by the Government for early
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availability of these kits in the market for the use of

common man?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) Yes, Madam.

{b)  Kit has been developed for detection of starch,
sugar, glucose, urea, ammonium compounds, pond water,
common salt, neutralizers, hydrogen peroxidq, formalin in
milk. The kit also contains reagents for detection . of
‘Vanaspati in ghee’.

In aqdition to this, a test for detection of detergent
in milk has also been developed. The test is sensitive
to detect 20 mg detergent per 100 mi of milk and is
simple and rapid and does not require laboratory
equipments.

(c) No, Madam.

(d)  Presently the kit is being used by several units
in the Dairy industry. NDRI has also offered the kit for
commercialization to the public/private sector companies.

Procurement of Coconut

1397. SHRI MANICKA TAGORE: Will the Minister of
AGRICULTURE be pleased to state:

-

, (a) whether the Union Government has received
any request from the Coconut Grower's Associations and
reiterated that it should procure coconuts and copra from

coconut growers directly;
(b) if so, the details thereof, and

5 g
(c) the reaction of the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTF_!Y
OF FOOD PROCESSING INDUSTRIES AND MINISTER
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OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) Yes,
Madam. Thanjavur District Coconut Producer’'s Associa-
tion has raised the problems faced by the coconut
growers and requested for raising Minimum Support Price
(MSP) of copra.

() Government of India announces Minimum
Support Price (MSP) for milling and edible grade ball copra
and for de-husked coconut sufficiently in advance to the
procurement season every year. For the year 2012,
Government of India has raised MSP of Fair Average
Quality (FAQ) milling copra from Rs. 4525/- Qfl. of
Rs. 5100/- Qtl. and Rs. 47755/- Qtl. to Rs. 5350/- Qtl. for
ba!l copra. For de-husked coconut, MSP has been raised
from Rs. 1200/- Qtl. to Rs. 1400/- Qtl. for this period.

[Translation]
Folk Dances of Bundelkhand

1398. SHRI BHOOPENDRA SINGH: Will the Minister
of CULTURE be pleased to state:

(a)  whether the Government has taken an'y steps
to promote the folk dances in the country including
Bundelkhand in Uttar Pradesh;

(b) it so, the details thereof; and
~{c) it not, the reasons therefor?

THE MINISTER OF HO_USING AND URBAN POV-
ERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) Yes, Madam. The Govern-
ment of India has set up seven Zonal Cultural Centres
(ZCCs) having their headquarters at Patiala, Udaipur,
Allahabad, Kolkata, Dimapur, Nagpur and Thanjavur.

The main objectives of the ZCCs are preservation,
promotion and dissemination of the traditional folk arts
and culture of the various States/UTs. Bundelkhand in
Uttar Pradesh is in the ambit of North Central Zone
Cultural Centre, Allahabad. The ZCCs have-been carrying
out various activities and organizing programmes at the
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national, zonal and local levels in accordance with their
aims and objectives, implemented through the following

schemes:—
(i) . National Cultural Exchange Programme.
(i)  Guru Shishya Parampara Scheme.
(i)  Young Talented Artistes Scheme.
(iv) Documentation of Vanishing Art Forms.
(v)  Theatre Rejuvenation Scheme.
(vi)  Shilpagram Activities.

(vii) Loktarang - National Folk Dance Festival and
OCTAVE - the Festival of the North East.

{c) Does not arise.
[English]
Festivals for Carnatic Vocalists

1399. SHRI K.J.S.P. REDDY: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government is organizing festivals
for carnatic vocalists in different parts/States in the
country;

(b) if so, the details thereof including Andhra
Pradesh during the last three years, State-wise; and‘

(c) if not, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POV-
ERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) Yes, Madam.

(b) The following féstivals have been organized
by the Sangeet Natak Akademi, an autonomous organi-
zation under this Ministry, during the last three years in
which Carnatic vocalists participated:—

() Akademi Award Féstival 2008, 2009 and 2010.
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(i)  Sangeet Sangam, Indore (MP) from 14th to
18th February, 2008.

(ili)  Swaranjali, Delhi from 4th to 6th May, 2009.

(iv) Sangeet Sangam, Bengaluru (Karnataka) from
gth to 13th June, 2009.

(v) Sangeet Pratibha, Udaipur (Rajasthan) from
12th to 15th March, 2011.

In addition, -funds are "provided to Not-for-Profit
organizations from all over India under the Cultural -
Functions Grant Scheme (CFGS) for organizing various
festivals on different aspects of Indian culture including

Carnatic vocal music.
(¢) Does not arise.

Implementations of Swaminathan
Commission Report

1400. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has any proposal to
implement the Swaminathan Commission Report to link
the Minimum Support Price (MSP) with the Wholesale
Price Index (WP!),

(b) if so, the details thereof, and

(c) the time by which the proposal is likely to be

‘implemented?

T

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) to (c) The National
Commission on Farmers recommended that the Minimum
Support Price (MSP) shotild be at least 50% more than
the weighted average cost of production. This recommen-
dation, however, has not been accepted by the Govern-

ment. MSP is recommended by the Commission for
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Agricultural Cost and Prices (CACP) based on objective
criteria and considering variety of relevant factor.

Micro-Irrigation System

1401. SHRI RAVNEET SINGH:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of AGRICULTURE be pleased to

state:

(a) whether it is a fact that: the micro-irrigation
systems are highly water saving as also enhancing farm
productivity and income;

(b) . if so, whether the Government is considering
wide spread use of this system through extenféion
services, cost reduction of equipment involved through
sponsored R&D and spread of technologies through
institutional support system; '

(c) whether the country has potential to bring
70 million hectare land under micro-irrigation;

(q) if so, the details thereof, and

(e) the steps taken/proposed to be taken by the
Government in this direction during the Xlith Plan period,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) Yes, Madam.

(b) The Centrally Sponsored Scheme to Micro
Irrigation (MI) was, launched by the Government in 2005-
06. It was upgraded to Mission Mode in June, 2010. The
three major components of this Scheme are — (i) Area

Coverage under Micro Irrigation; (i) Transfer of Technol- ‘

ogy through Demonstration; and (iii) Human Resource
Development through training, awareness programmes,
exhibitions, publications and quality control.

(c) and (d) The Task Force on Micro Irrigation, set

up- under the chairmanship of the Chief Minister of

Andhra Pradesh, in its report submitted in January, 2004,
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has estimated 69 million hectare potential area in the

country under micro irrigation.

~

(e)  National Mission on Micro Irrigation Scheme is
being continued in the Xlith Five Year Plan with an outlay
of Rs. 1500.00. crore for 2012-13. State-wise allocation
of funds for 2012-13 is enclosed as a Statement.

Statement

State-wise allocation under National Mission on
Micro Irrigation (NMMI) during 2012-13

(Rs. in crore)

Sl. State * Allocation
No. |
1 2 3
1.  Andhra Pradesh 295.00
2. Bihar 70.00
3.  Chhattisgarh 40.00
4, Goa: - 0.39
5. Gujarat 190.00
6. Haryana _ 3:2\.00
7.  Jharkhand ' | 25.00
8. Jammu and Kashmir 4.00
9. Kafnataka 150.00
10.‘ Keralé — | 3.00
11. Madhya Pradesh 100.00
12. Maharashtra 250.06
13. Od#sha , 12.00
, 14. Punjab 20.00
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i 2 3
 15. Rajasthan’ 150.00
16. Tamil Nadu 90.00
17. Uttar Pradesh _ ‘ 15.61
18. Uttarakhand 6.00
19.  West Bengal 1.00
20. : Aruhachal Pradesh _ 4.00
21. Assam . 4.00-
. 22.  Manipur ' 7 5.00
23. Meg.h‘alaya -\ 4.00
24. Mizoramk | I 6.00
25. Nagaland 4.00
26. Sikkim 8.00
27. Ttipura ' : 5.00

FDIl in Food Processing

1402. SHRI JAYANT CH;‘\UDHARYZ Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to
state: ' '

(a)  whether the Government proposes to increase
the Foreign Direct Investment in Food Processing
_ Industries; and B

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
. CHARAN. DAS MAHANT): (a) and (b) With a view to

“increase Foreign Direct Investment (FDI) in Food- Pro- |

cessing lndustries, Government has already permitted
100% FDI for the sector through automatic route subject
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to applicable laws/sectoral rules/regulations/security con-.
ditions.

Honour Killings

1403. SHRI A.K:S. VIJAYAN: Will the Minister of

HOME AFFAIRS be pleased to state:

(a) whether there has been a rise in the cases
of honour killings in the country;

) (b) if so, the details thereof along with the number
of persons killed and the action taken against the
accused duririg each of the last three years and the
current year, State-wise; and

(c) the steps taken: b'yrthe- Union Government to
stop such-cases including the details of the advisories
issued to the State Govermnments eand.the reaction of the
State Governments in this regard? '

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (c) As
per information provided by National Crime records
Bureau (NCRB), data regarding honour krlhngs is not
maintained centrally by NCRB.

As per Seventh Schedule, ‘Police’ and ‘Public Order’
are State subjects under the constitution, and as such
the Primary responsibitity of prevention, detection, regis-
tration, investigation and prosecution of crirriée, including -
crimes against women and children, lies with the State
Governmer\ts and Union Territory Administrations. How-
ever, the Union Government attaches highest importance
to the matter of prevention and control of crirhe agaihst’
women and children. ‘

Ministry ot Home Affairs has sent a detailed advisory
on Crime against Women dated 4th September, 2009 to
all State Governments/UTs, wherein threugh P'ara XXX it
hae specifically advised the States/UTs to take Special
steps to curb the ‘Violation of Women's Rights by so
called Honour Ktlhngs and to prevent forced marriage in
some northern States, and other forms of Violence'.
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Supréme Court has delivered several judgments
condemning Khap Panchayats and Honour Killings.
Ministry of Home Affairs MHA has also circulated the
Judgments of Hon'ble Supreme Court to all the State
Governments/UT Administrations 'for necessary and ap-
propriate action the judgments are:—

(i) Arumugam Servai versus State of Tamil
Nadu (Criminal Appeal No. 958 of 2011)
dated 19th April, 2011.

() ~ Criminal Appeal No. 1117 of 2011 @ SLP
(Criminal) No. 1208 of 2011 dated 9th May
2011 in the case of Bhagwan Dass Vs State

, (NCT) of Dethi.

(i) Hon’ble Supreme Court in Writ Petition
(Criminal) No. 208 of 2004 in Lata Singh's
case (supra).

' [Translation]
Coverage of DD/AIR Services

1404. SHRI RAJU SHETTE:
SHRI RAMSINH RATHWA:

Will the Minister of lNFORMATION AND
BRAODCASTING be pleased to state:

(a) . whether the Government is aware that the
services of Doordarshan (DD) and All India Radio (AIR)
are not reaching various parts of the country mcludlng
Maharashtra and far flung rural areas;

(b) if so, the details thereof and the reasons
therefor, State-wise and location-wise;

“(c)  whether the Government proposes to ensure
that DD and AIR programmes reach to all parts of the
country; and ' : '

(d) if so the details thereof and the time by which
such proposal is Ilkely to be |mplemented’7

THE-.MINISTER OF STATE IN THE MINISTRY OF
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INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) and (b) Prasar Bharati has
informed that the broadcast service of AIR provided
through 436 AM/FM transmitters installed all over the
country has got terrestrial coveragé of 91.87% area and
99.19% population of the country. Apart from this
21 satellite radio channels (Programmes) of AIR available
through DO Direct plus DTH platform (Ku band) are
available all over the country excépt Andaman and
Nicobar Islands.

The State-wise terrestrial coverage by AIR AM/FM
transmitters is given in the enclosed Statement.

" As regards Doordarshan, 1415 TV Transmitters of
varying power are presently functioningin their network
and provide coverage to about 92% population of the
country including a large segment of rural population. Qut
of the above 1415 TV Transmitters, 121 transmitters are
located in Maharashtra. All the areas uncovered by
terrestrial transmission, alohg with rest of the country,
have been provided with multi-channel TV coverage
through Doordarshan’s free-to-air DTH service “DD Direct
Plus®, signals of which can be received any where in the

- ‘country with the help of small sized dish receive units.

(c) and (d) All India Radio Plans to provide coverage
to 100% population of the country. in order to further
augment the terrestrial coverage in the country, the power

- of 12 transmitters of AIR is being upgraded and 271

additional MW/FM Transmitters of various capacities are
being installed throughout the country which is likely to
be completed by 2013 éubject to allocation of adequate
fund by the Planning Commission in the 12th Five Year
Plan.

Proposal for setting up of additional FM Transmitters
of various capacities all over the country especially in the .
far flung rural and border areas has also been made in
the 12th Plan.

As regards Doordarshan, new Transmitters for ex-
pansion of terrestrial coverage are now, not envisaged
extept some in border areas. As part of continuing
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schemes from 11th Plan, seven new TV Transmitter
‘projects (HPTs-6, VLPT-1) are presently under i‘mplemén-
tation in the country. Besides projects of 40 digital HPTs
are under implementation, out of which 4 transmitters
(one each at Mumbai, Nagpur, Pune and Aurangabad)
are to be set up in Maharashtra. The above transmitter
projects are expected to be completed in phases, in
abbut three years time.

Statement

State-wise coverage details of All India Radio
during day time (MW=+FM)

Sl States Area % Population %
"No. (2001 Census)
1 2 ) 3 ' 4
1. Andh.ra Pradesh 99 99.5
2. Arunachal Pradesh 57 76
3. Assam 96.7 98.87
4. Bihar 99 99
5. Chhattisgarh 93.8 97.35
6. - Goa 99 99
7. Gujarat 99 99
8. Haryana 99 .99
‘9. Himachal Prédesh 54.1 ' 90.1"
10. Jammq and Kashmir 48.05 99.5
11. Jharkhand 99 99
12. Karnataka 96.53 97.37
13. Kerala 99.6 99.8
14 Madhya Pradésh | 99.3 99.4
| 15. Maharashtra 99.03 99.1
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1 2 3 4
16. Manipur 94.96 98.46
17. Meghalaya 9?.5 98.45
18. Mizoram 59.56 73.27
19. Nagaland 81.5 87.87
20. Odisha 98.27 99
21. Punjab 99 99
22. Rajastha;n 94 99
23. Sikkim 72 95.6 .
24, Tamil Nadu 99 99
25, Tripura 84.31 89
26. Uttar Pradesh 99.9 99.9
27. Uttarakhand 54.87 80.13
28. West Bengal 99 99
Union Terrltorigs
1. Andaman and Nicobar 99 99
Islands
2. Chandigarh 99 99
3.' Dadra and 'Nagar 99 99
Haveli '
4. Delhi >99 99
5. Daman and Diu 99 99
6. Lakshadwee—p 99 99
7. Puducherry 99 99
National Coverage | 91.87 99.19
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[English]

Improvement in Milch Cattle
Health and Breed

1405. SHRIMATI HARSIMRAT KAUR BADAL: Will the
Minister of AGRICULTURE be pleased to state:

(a) the total number of milch and hybrid cattles in
the country, State-wise;

(b)  the details of the schemes which the Govern-
ment has implemented for improvement in their health
and breed; '

(c) the details of the diseases that affect overall
health of these cattles; and

(d) the steps taken by the Government to improve
health of cattles and increase their population?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
_ MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. CHARAN DAS MAHANT): (a) State-wise number of
crossbred milch cattle and indigenous milch cattie as per
18th Livestock Census (2007) is given in the enclosed
Statement.

(b) In order to effectively tackle the issue of
livestock health, the Department is supplementing the
activities” of the State Governments by way of providing
assistance through Centrally Sponsored Scheme ‘Live-
stock Health and Disease Control' having the following
components:—

(i) Assistance of States for Control of Anirﬁal
Diseases (75:25).

"(ii) National Project on Rinderpest Eradication
(100%). _ -

(iii)  Professional Efﬁciency Development (50:50 to
" .. States and 100% to VCI). . '

_(iv); Foot and ‘Mouth Disease Control Programme
(100%). -
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(v) National Animal Disease Reporting System
(100%).

(vi) National Control Programme on Peste des
Petits Ruminants (100%).

. (vii) Strengthening of existing hospitals/dispensa-
ries (75:25 to Central: States except NE States,
where the grants are 90:10).

(viii) National Control Programme on Brucellosis
(100%).

For Genetic Upgradation of bovine population De-
panmentAis implemehting National Project for Cattle and
Buffalo Breeding (NPCBB). The project also has focus on
development and conservation of indigenous breeds.

(c) and (d) The prevalence of animal diseases such
as Foot and Mouth Disease, Brucellosis, Haemorrhagic
Septicemia, Anthrax, etc. adversely affects the animal
health and productivity. In order to reduce morbidity and
mortality in animals due to animal diseases, the
Department is supplementing the activities of the State

‘Governments for prevention and control of animal

diseases by way of providing. assistance through Cen-
trally Sponsored Scheme “Livestock Health and Disease
Control” which is aimed at improving the heaith of
animals and thus. increase the productivity.

Under NPCBB assistance is provided to States for
strengthening Artificial Insemination (Al) network, exten-
sion of Al coverage and procurement and distribution of
bulls for natural service. This has led to improvement in
genetic makeup of bovine population in the country.

Statement

.State-wise number of crossbred milch cattle and
indigenous milch cattle

(In thousand)

Sl.No. State/UT Crossbred Indigenous
1 2 3 4

1. Andhra Pradesh 828 ' 2233
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1 2 3 4 1 2 3 4
2. Arunachal Pradesh 6 90 26. Uttar Pradesh 791 5537
3. Assam 153 2553 27. Uttarakhand 157 605
4. Bihar 836 2990 28. West Bengal 1055 5004
5. Chhattisgarh 59 2360 29. Andaman and Nicobar =~ & 10
Islands
6. Goa 8 16
) 30. Chandigarh 3 i
7.  Gujarat 525 2004
31. Dadra and Nagar 1 11
8. Haryana 268 340
Haveli
9. Himachal Pradesh 409 460
32. Daman and Diu 0 1
10. Jammu and Kashmir 678 592 :
33. Delhi 25 28
11. Jharkhand 67 2147
34. Lakshadweep 1 1
12. Karnataka 1259 2656 ’
35. Puducherry 39 2
13. Kerala 745 48
Total 14407 48042
14. Madhya Pradesh 205 5995 -
. Note: Totals may not tally due to rounding up of figures.
15. Maharashtra 1623 3284 . .
0 is less than thousand figure.
16. Manipur 24 74 Source: Basic Animal Husbandry Statistics, 2012 Depart-
» ment of Animal Husbandry, Dairy and Fisheries.
17. Meghalaya 17 276 .
M/O Agriculture.
18. Mizoram 4 8 )
Indian Reserve Battalion for Gujarat
19. Nagaland 79 60 i .
1406. SHRI RAMSINH RATHWA: Will the Minister of
20. Odisha 332 2377 HOME AFFAIRS be pleased to state:
21. Punjab 683 166 (a) whether the Union Government has received
. any proposal from the State Government of Gujarat with
22. Rajasthan 397 4630 regard to sanctioning of three Indian Reserve Battalions;
. and
23. Sikkim 23 19
. (b) if so, the details thereof and the time by which
24. Tamil Nadu 3071 1240 .
such battalions are likely to be sanctioned?
25. Tripura 30 246

THE MINISTER OF STATE IN THE MINISTRY OF
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HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)

" The Government of Gujarat vide letter dated 27.1.2010
has requested for sanction of three India Reserve
Battalions at Viramgam of District Ahmedabad, Kaneri of
District Junagadh and Kalgam of District Valsad. At
present Government of india have no plan to sanction
more IR Battalions.

Digital Addressable Cable TV Services

1407. SHRI A. SAl PRATHAP: Will the Minister. of
INFORMATION AND BROADCASTING be pleased to
state:

(a) 'whether the Government has extended the
deadline for digitisation of Cable TV services by four
months in four metropolitan cities;

(b) if so, the details thereof and the reasons
therefor;

{c) whether the stakeholders have not been able
to fullii the conditions laid down by the Telecom
Regulatory Authority of India (TRAI);

(d) if so, the details thereof alongwith the reasons
therefor; and '

(e) the steps taken/proposed to be taken by the
Government for early implementation of digitisation of
Cable TV services?

THE MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING
(SHRI CHOUDHARY MOHAN JATUA): (a) and (b) The
date of implementation of Digital Addressable System
(DAS) in the first Phase in the four Metros of Delhi,
Mumbai, Chennai and Kolkata has been extended
keeping in view the ground realities and also the public
interest frdm the earlier notified date of 30.6.2012 to
31.10.2012. '

(c) and (d) TRAI has issued regulations for intercon-
nection, quality of service, consumer complaint redressal
and tariff.order Broadcasting and cable TV services. The
list of these Regulations/tariff orders is as under— -
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The Telecommunicatioh (Broadcasting and
Cable) Services (Second) Tariff Order, 2004
dated 1.10.2004 as amended from time to
time.

The Telecommunication (Broadcasting and
Cable) Services (Fourth) (Addressable Sys-
tems) Tariff Order, 2010 (No. 1 of 2010) dated
21.7.2010 as amended from time to time.

The Telecommunication (Broadcasting and
Cable Services) Interconnection Regulation
2004 (13 of 2004) dated 10.12.2004 as
amended from time to time.

The Register of Interconnect Agreements
(Broadcasting and Cable Services) Regulation,
2004. (15 of 2004) dated 31.12.2004 as
amended from time to time.

The Direct of Home Broadcasting Services
(Standards of Quality of Service of Redressal
of Grievances) Regulations, 2007 (8 of 2007)
dated 31.8.2007 as amended from time to
time.

The Standards of Quality of Service (Broad-
casting and Cable Services) (Cable Television
— Non-CAS Areas) Regulations, 2009 dated
24.2.2009.

The Standards to Quality of Service (Broad-
casting and Cable Services) (Cable Television

'— CAS Areas) Regulation, 2006 (8 of 2006)

dated 23.8.2006.

‘The Telecommunication (Broadcasting and

Cable Services) Interconnection (Digital Ad-
dressable Cable Television Systems) Regula-
tions, 2012 dated 30.4.2012 as amended on
14.5.2012. '

Standards of Quality of Service (Digital Ad-
dressable Cable TV Systems) Regulations,
2012 (12 of 2012) dated 14.5.2012.
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10. Consumers Complaint Redressal (Digital Ad-
dressable Cable TV Systems) Regulations,
2012 (13 of 2012) dated 14.5.2012.

11, Standards of Quality of Service (Duration of
Advertisements in Television Channels) Regu-
lations, 2012 (15 of 2012) dated 14.5.2012.

These regulations/ariff orders are to be complied by
all the stakeholders and any violations of the regulations
and tariff orders are dealt with the provisions of TRAI Act,
1997. In line with these provisions, TRAI issues directions
from time to time for ensuring compliance of its
Regulations/Orders. Cases for prosecution have also been
filed in the Court of Chief Metropolitan Magistrate in thrée
case of violation of TRAl's Regulations/Orders/Directions.

(e)  The Government has set up a Task Force for
implementation of Digital Addressable System (DAS)
where so far 14 meetings have taken place. The Task
Force has been monitoring the progress of implementa-
tion of DAS and the pace of seeding of STBs in the four
Metros and has been interacting with all concerned
stakeholders to ensure implementation of DAS in the first
phase in the four metros of 31.10.2012. In addition to this,
regular reviews are being held with all stakeholders and
field visits have been undertaken to assess the ground
situation. Interaction with the State Government has also
been made to seek their cooperation.

Research and Development
Projects in FPI

1408. SHRI HAMDULLAH SAYEED:
DR. KRUPARANI KILLL:

Will the Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether the Union Government has imple-
mented the Research and Development projects for
addressing the problems of adulterated fast food items
being produced by the Food Processing Industries;

(b) if so, the details thereof and if not, the reasons
therefor,
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(c) the details of steps taken by the Government
to "promote research and development activities in the
food processing sector during the last three years;

(d) whether the Government is providing any
investment linked incentives for in-house research and
development by the companies in the sector; and

(e) if so, the steps being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. CHARAN DAS MAHANT): (a) to (c) Ministry of Food
Processing Industries does not commission R&D projects
on_its own. However, it considers and sanctions grant-
in-aid for R&D projects for Food Processing Sector
through various Institutions/Universities, Public funded
organizations and recognized R&D laboratories both in
public and private sectors. So far none of the organiza-
tions as mentioned above have approached this Ministry
for funding R&D projects for addressing the problems of
adulterated fast food items being produced by the Food
Processing Industries.

The following number of projects were assisted
during the last three years:—

Sl Year No. of Grant-in-Aid  Total Grant-
No. New for New in-Aid released
Projects Projects under R&D

(Rs. lakhs) scheme

(Rs. lakh)

1. 2009-2010 9 196.883 414.378(")
2. 2010-2011 10 222.510 559.895(*)
3. 2011-2012 14 445.269 638.057(%)
Total 33 864.662 1612.33(%)

(*) Amount indicated is total assistance provided to all
projects including on-going projects.
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(d) and (e) To furthery enco_uragé R&D across all J
sectors of the economy, in the Unioh Budget ~2011‘-1'2,
'weighted‘deduction oﬁ expenditure incurred on in-hod,se
'R&D has been enhanced from 150% to 200%. Futther,
weighted' deduction on payments made to National
Laboratories, Research Associations, Colleges, Universi-
ties and other institutions forvscientific research has been
enhanced from 125% to 175%. This incentive would give
boost to R&D activities -of all sectors.

IVFRT Project

1409. SHRI KISHANBHAI V. PATEL:
DR. SHASHI THAROOR:
SHRI PT. THOMAS:
SHRI PRADEEP MAJHI:

Will the Minister.of HOME AFFAIRS be pleased to
state:

(a) whether a project titled ‘Immigration, Visa and
Foreigners’ Registration and Tracking (IVFRT) is under

implementation;

(b) if so, the details thereof, the funds earmarked

therein and the funds utilised so far;

(c) the present status of the said project along
with the date of its completion; and

(d} the extent to which the travelers would be
facilitated and the security system strengthened after ihe '
full operation of the said project?

THE “MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
(a) to (d) Yes, Madam. The Ministry of Home Affairs is
implementing Mission -Mode Project (MMP) on Immigra-
tion, Visa and Foreigners’ Registration and Tracking
(IVFRT). This project aims to develop a secure and
integrated service delivery framework to enhance security
and facilitation in the visa issuance process, strengthen

the immigration function besides streamlining the For-
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eigners Registration Process for effective tracking of the
foreigners. It is being implemented in a planned manner
and is spread over a period of 42 years, i.e. w.e.f. April,
2010 to September, 2014. With the implementation of this
préject, all the Indian Mission across the globe, Immigra-
tion Check Posts (ICPs), and the Foreigriers Regional
Registration Offices (FRROs)/Foreigners Registration Of-
fice (FROs) in the country would be linked with the
Central Foreigners Bureau (CFB). '

The project islbeing implemented in consonance with

infrastructure/connectivity readiness of locations sup-
ported by effective communication, training and capacity
building. The Project envisages facilitation services to the
travellers including online application forms, e-mail and
phone support for grievance redressal and dissemination
of information, online availability of application status
and feedback. The Project seeks to achieve service
defivery within specified time limits for each category of

travellers.

The total estimated cost 6f the project is Rs. 1011
crore. Till 31.07.2012, Rs. 32.97 crore has been spent.

The envisaged outcomes from this MMP inter-alia

include:—

(i) Authentication of traveller's identity at the
Missions, Immigration Check Posts (ICPs) and
Foreigners Registration Offices (FROs) through
use of intelligent document scanners and
biometrics; '

(i) Online registration of foreigners at the time of
grant of visa and automated updation of the
particulars of the foreigners at entry and exit

points;

(i)  Availability of a centralized system for sharing
of information across the concerned Agencies

about foreign travellers;

(iv) Improved tracking of foreigneré by integrating

and sharing information captured during visa
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issuance at Missions, during immigration check
at ICPs, and during registration at FRRO/
FROs.

The following major activities have been completed
under the Project—

(i) Visa application forms have been standard-
_ized. Integrated online visa application system
for visa applicants has been implemented in

81 Indian Missions abroad so far.

(i) More secure visa stickers have been intro-
duced in IVFRT compliant Indian Missions. The
new visa sticker has additional security fea-

tures. .

(i) Visa Support Centre has been established to
assist Missions in resolving day-to-day opera-
tional issues. Supportv centre has been
operationalized in Bureau of Immigration for
providing operational, managerial and techni-
cal (including software related matters) support
to all Immigration check posts ICPs/FRROs/
FROs.

FRRO
registration is complete. The front end and

(iv) Software development for online

backend software has been, introduced in the
7 FRROs, viz. Delhi, Mumbai, Kolkata,

Bengaluru, Amritsar, Chennai and Hyderabad.

The software has also been introduced in
FRO Gurgaon, FRO Shimla and in FRO
Chandigarh. The system is currently under
stabilization. .

(v} Installation of computer hardware and ICS

" software has been completed in the 77 ICPs.

73 ICPs are now connected with the Central
Foreigners Bureau (CFB).

The following major benefits from security and
facilitation angle are envisaged under the MMP:—
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. Uniform visa issuance process across all the
missions.

° Prior appointment scheduling for the visa

applicants and multiple payment options.

° Defined service levels for Visa issuance and

Immigration clearance.

. Ease in sharing the visa application/visa
issuance details with the security agencies

and the ICPs.
. Accurate persons identification and document
verification. '
[Translation]

Inclusion in UNESCO’s World
Heritage List

1410. SHRI RATAN SINGH : - ¢
SHRI E.G. SUGAVANAM :
SHRI R. THAMARAISELVAN:

Will the Minister of CULTUR‘E be pleased to
state:

(@) the details of norms for inclusion of any
historical site/monument in the UNESCO's World Heritage
List;

{p) we details of the proposals submitted by the
Government to the UNESCO for inclusion in the World
Heritage List, State/UT-wise, as on date;

(c) the status of such proposals at present;

and

(d) the steps taken/proposed to be taken by the
Government for expeditious inclusion of these sites/

monuments in the World Heritage List?

THE MINISTER OF HOUSING AND URBAN POV-
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ERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) Establishing Outstanding Universal
Values (OUV) based on one or more than one criteria,
as enumerated in the UNESCO's Operational Guidelines
2011, is the basis of inclusion of any historical site/
monument on the UNESCQO's World Heritage List. List of

criteria is given in the enclosed Statement-l.

(b) and (c) Details and status of proposals
submitted in last four years are given in the enclosed

Statement-Il.

(d) Ministry of Culture has set up an Advisory
Committee on World Heritage Matters (ACWHM) with
a mandate to consider and recommend heritage sites
for nomination for inscription on World Heritage List,
taking into account both the Outstanding Universal
Value (QUV) of the site and quality of nomination

dossier.
Statement-I

Criteria for selection of site to be sent for the -

tentative list of the World Heritage Sites

() , Represent a masterpiece of human creative

genius;

(i)  Exhibit an important interchange of human
values, over a span of time or within a cultural
area of the world, on developments in archi-
tecture or technology, monumental arts, town-

planning or landscape design;

(i) Bear a unique or at least exceptional testi-
mony to a cultural tradition or to a civilization

which is living or which has disappeared;

(iv) Be an outstanding example of a type of
_ building, architectural or technological en-
semble or landscape which illustrates (a)

signiicant stage(s) in human history;
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Be an outstanding example of a traditional
human settlement, land-use or sea-use which
is representative of culture or cultures, or
human interaction with the environment
especially when it has become vulnerable

under the impact of irreversible change;

Be directly or tangibly associated with events
or living traditions, with ideas, or with beliefs,
with artistic and literary works of outstanding
universal significance. (The Committee consid-
ers that this criterion should preferably be
used in conjunction with other criteria);

Contain superlative natural phenomena or
areas of exceptional natural beauty and

aesthetic importance;

Be outstanding examples representing major
stages of earth’s history, including the record
of lite, significant on-going geological pro-
cesses in the development of landforms, or
significant geomorphic or physiographic fea-

tures;

Be outstanding examples representing signifi-
cant ongoing ecological and biological pro-
cesses in the evolution and development of
terrestrial, fresh water, coastal and marine
ecosystems and communities of plants and

animals;

Contain the most impbrtant and significant
natural habitats for in-situ conservation of
biological diversity, including those containing
threatened species of outstanding universal
value from the point of view of science or

conservation.

Protection and management of properties also
constitute important terms for the assessment

of the nominated properties.
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Details and status of proposals submitted in last three years

Sl.  Year Proposal submitted by Submitted by State/UT Present Status
No. Government to UNESCO
1 2 3 4 5 6
1. 2009 Jantar Mantar, Jaipur Rajasthan State Government Rajasthan Declared as World Heritage site
in 2010.
Western Ghat serial Ministry of Environment and Maharashtra, Karnataka, Declared as World Heritage site
nomination Forest (MoEF) Tamil Nadu and Kerala in 2012.
Matheran. Railways Ministry of Railways Maharashtra ‘Withdrawn by Ministry of
(MoR) Railway, Government of India
2. 2010 Shantiniketan (Vishwa Archaeological Survey of India West Bengal _Proposal withdrawn by Govern-
Bharati University) ment of India
Western Ghat serial Ministry of Environment and Maharashtra, Karnataka, Declared as World Heritage
nomination Forest (MOEF) Tamil Nadu and Kerala Site in 2012.
3. 2011 Qutb Shahi Monuments Hyderabad State Government Hyderabad, Andhra Pradesh Proposal is submitted by

of Hyderabad

Great Himalayan National
Park

Hill Forts of Rajasthan

Ministry of Environment and
Forest (MoEF)

Rajasthan State Government

Himachal Pradesh

Rajasthan

Government of India of World
Heritage Centre.

Proposal to be resubmitted by
Government of India.

Referred with an ICOMOS*
Advisory Mission.
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4. 2012
of Hyderabad

Great Himalayan National

Park

Majuli Island — A Cultural

Landscape

Qutb Shahi monuments

Hyderabad State Government

Ministry of Environment and
Forest

Archaeological Survey of
India

Hyderabad, Andhra Pradesh

Himachal Pradesh

Assam

Proposal submitted in January,

2012. ICOMOS* evaluation mis- ,

sion in September, 2012.

Proposal submitted in January,
2012. IUCN** Evaluation Mis-
sion in September, 2012.

Proposal to be resubmitted by
Government of India.

*International Council on Monuments and Sites.

**International Union for Conservation of Nature.
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[English]
Celebration of Indian Cinema

1411. SHRI S.8. RAMASUBBU: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Union Government has any
proposal to celebrate the centenary of Indian Cinema;
and

(b) - if so, the details thereof and the activities
proposed to be undertaken during the celebration? .

THE MINISTER OF STATE IN THE MINISTRY OF
"INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) Yes, Madam.

(b) The activities proposed to be undertaken
during the Celebrations are given below:—

(i) National Student’s Film Festival and National
Students’ Film Award — this will be conducted
by Film and Television Institute of India, Pune
(F.TII)‘ and Satyajit Ray Film and Television
Institute, Kolkata (SRFT1) jointly. The festival to
iﬁclude other Film schools of the country.

(i) Film Festivals at different State Capitals —
Exhibition of 100 landmark films in film

- festivals along with exhibition of posters and
photographs to be held at major State Capitals

for a duration of three days at each location.

This would be a combined effort of Directorate
of Film Festivals (DFF) and National Film
Archives of India (NFAI).

(i) A set of DVDs of silent films to be released
by NFAI for sale.

(iv)  Launching of Website by NFAI which will seek
contributions from public in 500 to 1000 words
as Péople's tribute to 100 years of Indian
cinema. Selected contribution would be pub-

SRAVANA 30, 1934 (Saka)
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lished in three volumes and also will carry a
token reward.

(v A Tableau to commemorate Centenary of
indian Cinema during Republic Day 2013.

(vij Launch functions of Films Commission and
National Film Heritage Mission. '

(vii) . Film festivals abroad including places like
United National Headquarters and in select
countries having sizeable population of Indian

cinema lovers.

(viii) An interactive multimedia DVD on the role of
FTII and SRFTI in the  growth of Indian
Cinema. '

(ix) Production/release by Films Division of docu-
mentaries on early studios and theaters, Film
technicians, cinematographers, art directors,
early bill board paiﬁters etc.- and evolution of

Indian documentaries.

(x) Release of commemorative postage stamp
through Department of Posts on the occasion
of Centenary Year to Indian Cinema.

(xi) Various events in Interﬁatiovnal Film Festival,
Goa, 2012 highlighting the Centenary of Indian

Cinema.

(xii) Activities in Cannes Film Festivals, 2013 to be
centered around Centenary Year of Indian

Cinema.
Ban on Export of Sugar

1412. SHRI HARIBHAU JAWALE: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) whether there is any proposal to impose ban
on export of sugar during the current year in view of the

likely decline 'in production due to drought like conditions;
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(b) if so, the details thereof;

(c) whether the Government has also. imposgd
import duty on sugar;, and

(d) - if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (PROF. K.V. THOMAS): (a) No such proposal is
under consideration of the Government at present.

(b} Does not arise.

(c) and (d) The Central Government vide Department
of Revenue’s Notification No. 45/2012-Customs dated
13th July, 2012 has imposed 10% import duty on import
of raw sugar, white/refined sugar and raw sugar if

imported by a bulk consumer.
Trifurcation of MCD

1413. SHRI MOHAN JENA: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) - whether the Government is aware that trifur-
cation of the Municipal Corporation of Delhi (MCD) has
only worsened the provision of civic amenities due to
non-availability of proper .infrastructure, funds and staff;
and

(b) if so, the details thereof along with the steps
proposed to check wasteful spendings?

THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHR!I MULLAPPALLY RAMACHANDRAN):
(a) and ‘(f)) The civic amenities in the NCT of Delhi have
improved after the trifurcation of the erstwhile Municipal
Corporation of Delhi (MCD)'. The monolithic structure of
the MCD was a huge impediment in providing better civic
services to the people.

Lichi Production

1414. SHRI MANOHAR TIRKEY:
SHRI PRASANTA KUMAR MAJUMDAR:
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Will the Minister of AGRICULTURE be pleased to
state:

(a) the details of the specific areas/States in the
country where lichis are produced,

(b) the total production of lichis in various areas/
States of the country during the last two years and the

current year,

(c)  whether the Government has worked out some
specific schemes to encourage production and export of
lichis; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

~ AGRICULTURE, MINISTER OF STATE IN THE MINISTRY

OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT). (a) The major litchi
producing areas/States are as under—

State ' Areas

Uttarakhand Dehradun, Udham Singh Nagar,

Haridwar, Champawat, Nanital, etc.

Assam Bongoigaon, Kamrup, Sonitpur,
" Golpara, Jorahat, Golaghat, Cachar.
West Bengal Murshidabad, 'Malda, 24-Parganas
South, Uttar Dinajpur, Hubli, etc.
Tripura .Wes&tv Tripura, North Tripura, South
' Tripura, Dhalai Tripura.
Punjab Gurdaspur, Hoshiarpur.
Odisha Sundergarh, Sambalpur, Angul,
Deogarh. '
Bihar Muzaffarpur, Vaishali, Samastipur,

Sitamarhi, East Champaran, etc.

(b) A Statement showing' State-wise production of
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litchi in the country during the last two years and the
current year is enclosed.

(¢} and (d) The Department of Agriculture and Co-
operation is implementing two Centrally Sponsored
Schemes namely, Horticulture Mission for North East and
Himalayan States (HMNEH) and National Horticulture
Mission (NHM) for holistic development of horticulture
including litchi. Under these missions, assistance is
provided “for setting up of nurseries, area expansion,
rejuvenation of senile plantations, mechanization, cre-
ation of water resources, Integrated Pest and Nutrient
Management, organic farming, technology dissemination,
human resource development, creation of post harvest
management and marketing infrastructure.

Statement

Production of Litchi (000'MT)

2009-10

States 2010-11  2011-12°
Bihar 215.10 227.00  237.00
West Bengal 82.40 85.10 85.27
Assam 39.20 40.50 41.47
Jharkhand 51.10 3590  57.54
Punjab- 22.40 23.90 24.23
Chhattisgarth - 17.80 21.40 27.08
Odisha 17.10 19.20 20.05
Uttarakhand 15.70 18.70 19.38
Tripura ~17.00 16.60 16.56°
Others - 5.50 910 1047

" Total 483.30 497.40  538.75

Source: Indian Hprti'cultﬁre Database 2011.

*Provisional 2nd estimates, Department of Agriculture and -

Co-operation.
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Improvement in Infrastructure under JNNURM

1415. SHRI DILIP SINGH JUDEV: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Union Government is aware that
the concerned agencies have failed to improve the
infrastructure in the various cities of chhattisgarh under
thé Jawaharlal Nehru National Urban Renewal Mission
(JNNURM);

(b) i so, the details thereof along with the reasons

therefor;

V(c) whether the Union Government is considering
to introduce Public Private Partnership for development
of cities in the State; and

(d) if so, the details thereof?

THE MINISTER OF ‘STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) and
(b) No, Madam. Under Urban Infrastructure and Gover-
nance Sub-Mission of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM), the total allocation for the
State of Chhattisgarh is Rs. 24803.00 lakh, out of which
project worth Rs. 30364.00 lakh has been approved with
the Additional Central Assistance (ACA) commitment of
Rs. 24291.20 lakhs.

Under Urban Infrastructure Development Scheme for
Small and Medium Towns (UIDSSMT) of JNNURM, the
total allocation for the State of Chhattisgarh is
Rs. 13478.00 lakh which has been fully committed for the
four projects approved for the State” of Chhattisgarh.

(c) and (d) JNNURM encouragéé urban local bodies
to use public private partnership which can play a
Sighiﬁcant role in supplementing Government's _efforts of
development of cities.

Multi-Cropping Methods

1416. SHRI P. BALRAM NAIK: Will the Minister of
AGRICULTURE be pleased to state:



311 ' Written Answers

(a)  whether the Government is encouraging the
farmers to adopt multi-cropping methods and innovative
drive with constant ‘experimentations in the field of
agriculture;

‘(b) if so, the details thefeof; and

(c) the funds spent for the purpose during each
of the last three years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI HARISH RAWAT): (a) fo (¢) Yes, Madam. Indian
Council of Agricultural Research (ICAR), Institutes like
Project Directorate for Farming System Research (PDFSR),
Central Rice Research Institute (CRRI), Directorate of
Maize Research (DMR) and Directorate of Wheat
Research (DWR) etc. are working’on development of
sustainable and proﬁtablé multiple cropping systems and

AUGUST 21, 2012
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innovative production methodologies for the systems.

Indian Council of Agricultural Research (ICAR), is
continuously working on development 6f sustainable and
profitable rice based multiple cropping systems for rice
grbwing areas of the country. Preference for rice-based
multiple cropping ’systems in different parts is based on

‘location advantages that include ecology, land topogra-

phy, soil type, and availability of water and marketing
facilities. After a number of on-station and on-farm
experiments, this institute recommends the following' rice
based multiple crbpping systems for different ecologies
i.e. Rainfed uplands, irrigated - medium land, rainfed
lowland. ' o

The State-wise funds spent for muitiple cropping
system under development schemes in the "(:O»untry i.e.
National Food Security Mission, Rashtriya Krishi Vikas
Yojana (RKVY) and Macro Management of Agriculture
(MMA) for the last three years are given in the enclosed
Statements-1, I, Il respectively.

Statement-l

Name of the Scheme: National Food Security Mission

.

(Rs. in crore)

(Rice, Wheat, Pulses and A3P)

Sl Yeér

2009-10 2010-11 2011-12 2012-13
No. States Release Release Releasé Release
1 2 3 4 5 | 6
. Andhra Pradesﬁ 123.81 119.42 88.87 | 71.6
2. Arunachal Pradésh 0.00 0.00 0.00 7.36
3. Assam 36.16 66.58 36.58 23.98
4, Bihar | : 44.14 51.56 - 74.87 28.56
5..' . Chhattisgarh . 21.16 19.54 : . 55,25 » 33.54 -
6. Gujarat | 15.08 25.89 28.31 : 28.56
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1 2 3 4 5 6
7. Haryana 28.65 35.75 27.07 4.73
8. Himachal Pradésh 0.00 0.00 0.00 17.75
9. Jammu and 0.00 0.00 2.69 1.93
Kashmir
10. Jharkhand 4.93 16.49 12.2 12.24
11.  Karnataka 47.65 72.52 73.26 55.76
12.  Kerala 2.78 2.10 2.28 0
13. Madhya Pradesh 59.33 . 160.72 146.82 50.41
14, ‘ Mabharashtra 107.40 147.12 135.85 114.77
15.  Manipur 0.00 0.00 0.00 11.45
16. Meghalaya 0.00 10.00 0.00 375
17. Mizoram 0.00 0.00 0.00 3.8
18. Nagaland 0.00 0.00 0.00 2.97
19. Odisha 63.41 -58.53 64.76 56.18
20. Punjab 61 .22‘ 37.57 35.18 11.43
21.  Sikkim 0.00 0.00 0.00 0
22. ' Rajasthan 39.15 76.05 79.28 54.62
23.  Tamil Nadu 30.58 30.08 34.54 2417
24.  Tripura 0.00 0.00 3.63 10.79
25. Uttar Pradesh 226.28 177.57 244 .96 90.46
26. Uttarakhand 0.00 0.00 | 0.00 15.45
27. West Bengal 71.65 33.94 38.58 17.99
Total 983.38 . 1129.43 1184.98 754.25

~

*A3P — Acclerated Pulses Production Programme.
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Statement-li
Allocation release and expenditure ‘of the State under RKVY as on 31.07.2012
(Rs. in crore)

st Name of the State/ 2Q07—08 2008-09
No. uT

Allocation Release Utilization Allocation Release Utilization
1 2 3 4 5 6 7 8
1. Andhra Pradesh 93.13 61.08 61.08 316.57 297.17 296.01
2. Arunachal Pradesh 2.85 1.90 1.90 | 6.88 0.00 | 0.00
3. Assam 23.77 0.00 0.00 142.62 144.12 142.62
4. Bihar 64.02 57.77 §7.77 148.54 148.54 148.54
5. Chhattisgarh 60.54 52.96 52.96 116.48 117.45 117.45
6. Goa 2.29 1.70 1.70 - 6.91 0.00 0.00
7. Guijarat 53.71 49.81 49.81 243.39 243.39 243.39
8. Haryana 23.12 21.52 21.52 %4.00 39.50 39.49
9. Himachal Pradesh 17.39 16.17 16.17 15.11 15.11 15.11
10. Jammu and Kashmir 6.85 0.00 0.00 16.17 1.20 1.20
11.  Jharkhand 61.66 55.68 55.68 58.62 29.31 29.31
12. Karnataka 171.97 154.30 154.30 316.57 314.14 314.14
13. Kerala 61.41 55.40 55.40 60.11 30.06 30.06
14. Madhya Pradesh 110.01 101.62 101.62 146.05 146.05 146.05
15. .Maharashtra 142.20 128.20 128.20 269.63 261.77 261.77
16.  Manipur 1.35 0.00 0.00 4.14 0.90 0.90
17. Meghalaya 7.00 6.37 6.37 13.53 6.77 6.77
18.  Mizoram 1.05 0.00 0.00 ’ 4.29 0.80 0.80
19. Nagaland 9.45 3.19 0.00 13.89 6.95 6.95
20. Odisha 46.59 39.30 1 39.30 115.44 115.44 115.44
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2009-10 2010-11 ‘ 2011-12 2012-13

.

Allocation Release Utilization Allocation* Release* Utilization* Allocation Release Utilization Allocation Release Utilization

9 10 11 12 13 14 15 16 17 18 19 20

410.00 410.00 410.00 *393.45 43229 43229 727.74 7342 661.20 601.98 257.35 -
16.10 15.98 1598 39.08 28.95 28.95 8.26 10.68 4.13 40.31 0.00 -
79.86 79.86 79.86 *256.87 216.87 216.87 227.77 é27.77 112.39 399.57- 67.05 -
110.79 110.79 110.79 380.94 41510 41510 506.82 506.82 459.08 724.01 416.97 -
131.78 136.14 136.14 461.00 503.44 503.42 230.57 212.61 16544 581.12 224.11 -
11.87 0.00 0.00 11.31 7.07 7.07 49.55 24.78 24.78 62.43 14.11 -
386.19 386.19 386.19 353.45 388.63 388.63 51 5.48 515.48 51548 586.87 334.24 -
11277 11277 11275 20474 226.80 22563 168.92 176.87 119.94 199.49 99.93 -
33.02 33.03 33.03 94.85 94.85 94.85 99.93 99.93 67.43 73.48 11.27 -
42.05 4285 4285 *162.16 96.42 95.44 103.03 63.03 27.03 112.08 8.79 -
70.13 70.13  70.13 160.96 96.90 91.37 168.56 *174.56 165.47 24185 37.07 -
410.00 41 0.00 410.00 284.03 284.03 284.03 595.9 595.9 574.06 586.52 126.02 -
11092 110.92 11092 192.35 149.65 149.65 173.93 182.89 178.46 28226 156.10 -
247.44 247.44 247.44  589.09 ) 559.b1 8 559.18 398.37 398.37 304.53 448.13 97.14 -
407.24 404.39 404.39 653.00 653.00 653.00 727.67 *735.44 61420 1025.81 521.56 -

5.86 5.86 5.86 24.81 15.50 1550 22.25 22.25 11.13 52.94 10.75

24.68 2468 .24.68 46.12 46.12 27.38 14.66 20.44 7.33 105.34 22.68

4.15 0.00 0.00 7.49 3.75 3.75  34.61 36.63 36.63 200.91  39.89

20.38 20.38  20.38 13.24 13.25 13.25 37.54 37.54 37.54 - 85.75 17.75

121.49 12149 121.49 27440 27440 27440 356.96 356.96 272.61 503.1 165.15
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1 2 3 4 5 6 7 8
21.  Punjab 39.85 36.05 36.05 87.52 87.52 87.52
22. Rajasthan 71.68 55.76 55.76 233.75 233.76 233.76
23.  Sikkim 277 .77 2.77 11.37 5.68 5.68
24. Tamil Nadu 188.21 153.60 153.60 140.38 140.36 140.38
25. Tripura 4.69 4.16 416 34.02 16.08 16.08
26. Uttar Pradesh 116.15 103.90 103.90 316.57 316.57 316.57
27.  Uttarakhand 30.54 28.25 28.25 20.60 10.30 10.30
28. West Bengal 60.87 54.93 54.93 147.38 147.38 141.85

Total States 1475.12 1246.39 1243.20 3080.53 2876.34 2868.14
29. Andaman and Nicobar 9.52 6.43 2.26 0.01
Islands
30. Chandigarh 0.22 2.20 0.14
31. Dadra and Nagar Haveli 0.25 0.61 0.00
32. Daman and Diu 1.42 0.26
33. Delhi 0.56 0.10 1.83 0.00
34. Lakshadweep 0.92 12.08 6.14
35. Puducherry 3.13 0.40 6.67 0.00
Total UTs 14.58 0.50 0.00 31.24 8.80 0.01 -
District Agri. Plan 53.90 )
NIRD, ISEC, IEG, M, 1.66
CMA & Admn. Contingency
Grand Total 1489.70 1246.89 1243.20 . 3165.67  2886.80 2868.15

“This includes two new sub-Schemes of RKVY viz. (i) Extending Green Revolution to Eastern India and (i) Special
Initiative for Pulses and Oilseeds in Dryland Areas.

T

*Allocation of Rs. 35.00 crore Green Revaludation in Eastern India for Assam Rs. 39.44 crore for saffron Mission
for Jammu and Kashmir and increased allocation of Rs. 82.26 crore in respect of Andhra Pradesh is to be met
from savings from overall allocatlon of Rs. 6755.00 crore.,
and Rs. 6.00 crore for the Jharkhand 'Rs 7.00 crore has been allocated to NCT of Delhi Under Vegetable Cluster.

*Rs. 7.77 crore additional release for the Maharashtra
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9 10 11 12 13 14 15 16 17 18 19 20
43.23 43.23 43.23 179.12 179.12 179.12 138.87 14587 35.62 146.93 0.00 -
186.12 186.12 186.12 572.47 628.01 628.01 685.04 692.08 586.46 363.09 155.15 -
15.29 15.29 15.29 6.56 6.56 6.56 20.08 24.64 9.01 29.47 3.93 -
127.90 127.90 127.90 225.71 250.03 250.03 333.06 333.06 260.17 659.68 388.44 -
31.28 3128 31.28 116.86 11648 116.48 17.99 25.63 21.81 | 56.43 17.61 -
390.97 390.97 390.97 63592 69536 69536 757.26 762.83 487.21 432.26 69.26 -
71.36 71.46 71.46 2.61 1.31 1.31 131.77 128.84 39.71 44.36 0.00 -
147.38 147.38 147.38 476.15 33598 33598 476'65 486.65 172.41 464.81 - 37.34 -
3770.25 3756.53 3756.51 6662.00 6719.05 6692.61 7729.24 7732.75 5971.26 9110.68 3é99.66 -
12.21 1.28 Being done by DAPs+NIRD+
MHA Monitoring
3.70 0.42
0.29
0.30
2.36 0.24
10.12 1.09
0.69 0.00 8163 '61.34 - 106.00
29.67 3.03 0\.00
6.82
1.37 60.00 1.03
3806.74 3760.93 3756.51 6722.00 6720.08 6692.61 7810.87 7794.09_ 5971.26 9217.00 3299.66 0.00
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Statement-li
Allocation and Release of funds under Mecré \Management of Agriculture
(Rs. lakhs)

Name of S‘tate/UT 2009-10 2010-11 2011-12

Allocation Release Expenditure Allocation Release Expenditure Allocation Release

1 2 3 4 5 6 7 8 9

Andhra Pradesh 6535.00 6253.22 3559.28 6307.19 3676.390 5027.47 5335.59 5335.591
Arunachal Pradesh 2050.00 © 2250.00 2070.93  3021.00 3221.600 3201.58 1722.50 2022.500
Assam 1625.00 812.50 —.- 2337.00 1168.500 - 1332.50 -
Bihar 3900.00 3814.75 4279.92 3857.48 3305.400 3470.98 3263.25 3263.250
Chhattisgarh 2170.00 2170.00  2258.99  2081.71 2081.710 2069.35 1761.03 1761.030
Goa 100.00 100.00 100.67 45.51 45510 45.68 38.50 38.500
Gujarat 3645.00 3830.30 3650.73 3657.56 3919.130 4229.07 3094.12 4188.120
Haryana 1690.00 é690.00 2685.78 1608.04 1334.410 . 1305.05 1360.33 1360.330
Himachal Pradesh 2000.00  2000.00 1925.85 2015.79 2290.790 2330.84 1705.26 1705.260
Jammg\_arjd Kashmir 3660.00 3090.50 2989.233 3716.06 1582.730 1238.67 3143.61 2501.710
Jharkhand 1065.00 876.48 817..83 1076.45  887.860 1663.755 910.63  1097.933
Karnatakaﬂu 5025.00 5025.06 5031.32 4789.57 4789.570 4885.91 4051.75 4051.750
Kerala 1275.00 1275.00 1278.13  1183.85 1183.850 1287.73 1001.48 1001.480
Madhya Pradesh 628500 6170.58 667470 6165.40 6915400 6945.49 5215.64 5515.640
Maharashtra 9275.00 9275.00 8639.29 8910.17 - 11490.17 7537.59 8100.537
Manipur 2050.00 2350.00 2350.00 3021.00 4721.000 4721.00 1722.50 2072.500
Mizoram 2325.00 1801.63 1424.79 3420.00 4009.250 4129.25 1202.50 1617.500
Meghalaya 1425.00 1425.00 2476.63  2109.00 21‘09.000 1054.50 1950.00 1850.000
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1 2 3 4 5 6 7 8 9 i
Nagaland 2325.00 2475.00 2475.00 3420.00 3671.000 3671.00 1950.00 2200.000
Odisha 3280.00 2353.63 3389:32 3199.44 3873.890 3871.06 2706.58 2706.580
Punjab E 1750.00 1875.00' 1707.28 16é7.27 813.635 1533.07 1376.59 688.295
Rajasthan 5750.00 4791.48 5918.87 5585.15 5585.150 5470.99 472477 4724770
Sikkim 1850.00 1745.54 1948.58 2736.00 2836.000 2547.23 1560.00 1577.050
Tamil Nadu 3460.00 2935.04  2987.55  3283.01 4608.010 4581.23 2777.27 3777.270
Tripura 1850.00 1080.25 1875.48  2736.00 3628.650 3681.36 1560.00 1560.000
Uttar Pradesh 11310.00 12060.00 12512.70 10879.01 - 10138.25  9203.14 9203.140
Uttarakhand 2300.00 2236.34 242816  2322.54 2322.540 2199.20 1964.76 1964.760
West Bengal 4425.00 5077.68 3936.80 4288.79 3844.840 1917.07 3628.11 1814.055
Delhi 40.00 50.00 - - 25.00 12.500
Puducherry 40.00 0.00 9.09 50.00 25.000 - 25.00 25.000
Andaman and Nicobar  8.00 8.00 4.00 8.00 4.000 - 4.00 2.000
Istands
Chandigarh
Dadra and Nagar 6.00 6.00 1.81 6.00 6.000 - 3.00 8.000
H;veli
: Lakshadvyeep 6.00 0.00 - 6.00 - - 3.00 -
Daman and Diu - - - 6.00 3.000 - - -
Total . 94500.00 91853.92 91408.763 995.26.00 - 98106.96 77860.00 -
Direct Funded 500.00 290.78 290.78 474.00 487.00 487.00 140.00 138.84
Component
bvC 0.00 0.00 0.00
Grand Total 95000.00 9214470 9169954 - 99989.40 98593.96  78000.00 -
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Monitoring Cable Services

1417. SHRI P.R. NATARAJAN: Will the Minister of

INFORMATION AND BROADCASTING be pleased to )

state:

(a) whether there is any mechanism to monitor the

cable service providers and addressability in the system;
(b) if so, the details thereof;
(¢} it not, the reasons therefor;

(d) whether the Government is considering a
comprehensive proposal to amend the existing Cable Act
for the purpose; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING
(SHR! CHOUDHARY MOHAN JATUA): (a) to (e) The
Cable Television Network (Regulation) Act, 1995 ‘as
amended from time to time and the rules thereunder
provide for an adequate mechanism to monitor cable
service providers through digital addressable system
under section 4A of the Act. Moreover under section 11
of the said Act the Authorised Officers are empowered
to take cognizance of the violations/contraventions if any
of the provisions of the Cable Act. The Authorised Officers
can take appropriate action as envisaged under
Chapter-IV Section 16, 17 and 18 of the Cable Act, 1995.

[Translation]
implementation of RRTS

1418. SHRI SURENDRA SINGH NAGAR: V\_Iil!
the Minister of URBAN DEVELOPMENT be pleased to

state:

(a) whether the Union Government has prepared
any proposal for Regional Rapid Transit System (RRTS)
for movement of people living in and around the

adjoining cities of the National Capital Region;
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(b) if so, the details thereof along with the areas
where the RRTS is proposed to be set up;

(c)  whether the National Capital Region Transport
Corporation has been set up for the implementation of
the RRTS;

(d) if so, the details thereof; and

. (e) the details of the amount proposed to be spent
thereon and the proposed share of the Centre and States
therein?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) Yes,
Madam.

(b)  As per the study, the following eight Regional
Rapid Transit System (RRTS) corridors have been
identified to connect various towns/areas of National
Capital Region:—

(i) Delhi ~ Ghaziabad — Meerut
. (i) Delhi - Gurgaon — Rewari — Alwar
(iii) Delhi — Faridabad — Ballabgarh — Palwal

(iv) Ghaziabad -~ Khurja

(v) Delhi — Sonipat ~ Panipat

(vi) Delhi — Bahadurgarh — Bohtak
(vii) Delhi - Ghaziabad - H;-,\pur
(viii) Delhi — Shahadra — Baraut

The following three corridors have been prioritized
in consultation with the respective State Governments for

implementation:—
(i) Delhi — Ghaziabad - Meerut (90.2 km.)
(i) Delhi — Sonipat — Panipat (111.2 km.)

(i) Delhi ~ Gurgaon — Rewari — Alwar (180 km.)
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(c) No, Madam.
(d) and (e) Does not arise.
Jail Monitoring Committee

1419. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether the Union Government has constituted
a Jail Monitoring Committee and included members from
Non-Governmental Organizations and Public representa-
tives in the Committee in order to prevent the alleged
inhuman treatment meted out to the prisoners in the jails;
and

(b} if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
‘Prison’ is a State subject under Entry 4 of List-Il of the
Seventh Schedule to the Constitution and, therefore,
Prison Administration is primarily the responsibility of the
State Governments. However an advisory dated 18th
February, 2011 has been issued by the Government on
“Advisory for appointment and working of Non-Official
Visitors for Prisons” for all States/UTs for compliance. This
enjoins upon the States/UTs to appoint Non-Official
Visitors (NOVs) for all prisons without delay. It is ensured
that the system of appointment is transparent and
democratic with prescribed criteria. The members being
selected as NOVs have knowledge and/or expertise in
areas such as prison reforms, legal rights, counseling,
social work, criminology, adult education, vocational
training courses for adult populations, diet and nutrition,
child care, music, yoga etc. Minimum number of NOVs
to each category of prisons are clearly mandated. Women
visitors are also appointed as Non-official Visitors to look
into the issues of women prisoners. The State Human
Rights Commission suggestions on appointment of Non-
- Official Visitors are taken into consideration by the State
Government. The terms of reference for the panel of NOVs

includes monitoring of prison conditions, implementation
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of prison reforms, legal, mental and rehabilitative assis-

tance, prisoners’ grievance and staff problems.
[English]
Shortage of Manpower in FCRA Wing

1420. SHR! E.G. SUGAVANAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Foreign Contributions Regulation
Act (FCRA) Wing is facing huge shortage of manpower;

- (b) if so, the details of the sanctioned/actual

strength of the Wing;

(c) whether any steps has been taken to improve
the manpower and to fill up the vacant posts;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
(a) Yes, Madam.

(b) Consequent upon coming into force of the
Foreign Contribution (Regulation) Act, 2010, the work
aséigned to FCRA Wing has increased manifold. In order
to have timely disposal of the work in FCRA Wing and
prevention of mis-utilisation of foreign contribution in the
country, some posts were created in the Wing. The details
of sanctioned and actual strength of the posts in FCRA
Wing as on aate are as under—

Post Sanctioned Actual
strength strength
1 2 3
Director/DS ’ 1 2
Under Secretary 3 3
Section Officer 3 3
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1 2 3
Assistance Director 6 3
Assistant 8 7
Accountant 6 3
Private Secretary 1 1
Personal Assistant 3 0
ubcC 8 6
LDC ' 3 1
Daftry/Peon/unskilled worker 6 4 '

-Total | 48 33

() Yes, Madam. A proposal to create additional
manpower of 34 persons was made in October, 2011.
After due consideration, Government have sanctioned five
additional posts as detailed at (d) below. In addition, ten
persons have been engaged as Consultants to assist the
disposal of works. Four Data Entry Operators aré working
in FCRA Wing on' a temporary basis.

(d) The Government has created the following
posts in FCRA Wing to cope up with the increased
workload with effect from 14.05.2012:—

AUGUST 21, 2012

- Sl Post Number of posts
No. created
1. Director 1
2. Under Secretary 2
3. Private Secretary 1
4, Personal Assistant 1
Total 5
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(e) Does not arise in view of answer given against
pai’t (d) of this question.

[Translation]
Assistance for FPls

1421. SHRIMATI RAJKUMAR! CHAUHAN: Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased

to state:

{a) whether the Government has proposes to
provide any support for setting up ot Food Processing
Industries (FPls) for production of items like potato chips

in the potato growing States including Uttar Pradesh;
“ (b) it so, the details thereof; and

(c) the manner in which the Government is likely

to provide assistance to the State for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. CHARAN DAS MAHANT): (a) Yes, Madam.

(b)  Ministry of Food Processing Industries (MOFP!)
under its 11th Plan scheme for Technology Upgradation/
Modernization/Establishment of Food Processing Indus-
tries extends financial assistance for setting up of new
food processing units as well as technology upgradation
and expansion of existing units in the country. MOFPI
extends financial assistance in the form of grant-in-aid @
25% of the cost of plant and machinery and technical
civil works subject to a maximum of Rs. 50.00 lakhs in
general areas and @ 33.33% subject to a maximum of
75.00 lakh in difficult areas such a Jammu and Kashmir,
Himachal Pradesh, Uttarakhand, Sikkim and North East-
ern States, Andaman and Nicobar Islands, Lakshadweep

and ITDP areas.

(c) The Working Group constituted on Food
Processing Sector for Ministry of Food Processing

industries for 12th Five Year Plan has recommended the
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launch of a centrally sponsored scheme — National
Mission on Food Processing (NMEP) wef 2012-13
through States/UTs. Government has approved Rs. H1
crores towards preparatory activities/advance action by
States/UTs for implementation of National Mission on
Food Processing (NMFP) during 2012-13.

The mission also envisages to provide financial
assistance as per 11th Plan scheme guidelines for
setting up of food processing industries in the State/
UTs. '

[English]
Essential Commodities Act

1422. SHRI S. PAKKIRAPPA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) '~ whether the Government proposes to amend/
re-enact the Essential Commodities (Special Provisions)
Act to impose punitive provisions against black marketing,
hoarding, etc.;

(b) it so, the details thereof; and

(c) the time by which this legislation is likely to
be introduced?

THE MlNlSTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DiSTRIBU-
TION (PROF. K.V. THOMAS): (a) No, Madam.

(b) and (c) Does not arise.
Survey on Freedom Fighters

1423. SHR! VIKRAMBHAI ARJANBHAI MADAM:
Will the Minister of HOME AFFAIRS be pieased to
state:

(a) whether any survey has been conducted
regarding the number of dependents of mutiny veterans

and other freedom fighters;
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(b) if so, the amount of compensatory allowance

paid to each family;

(c) the total number of cases pending for financial
or.other benefits from the Government; and

(d) the time by which all these cases are likely
to be cleared? '

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
No such survey regarding dependents of mutiny veterans
and other freedom fighters has been conducted by the
Government. However applications from the freedom
fighters and their eligible dependents were invited from
time to time for grant of Swatantrata Sainik Samman
Pension. At present dependent family pension of
Rs. 15,382/- per month is admissible to spouse of the
deceased freedom fighter. After death of the spouse, the
unmarried and unemployed daughters (up to maximum
of three) are eligible for dependent family pension at the
rate of Rs. 3645/- per month.

(c) and (d) None of the appliications for sanction of
samman pension alongwith the supporting documents
received through the State Governments/Union Territory
Administrations, except 168 re-verification reports from
the Government of Andhra Pradesh which relate to
applications for sanction of Samman pension for partici-
pation in Hyderabad Liberation Movement, are pending.
These re-verification reports alongwith the applications for
sanction of samman pension for participation in Hyderabad
Liberation Movement which meet the eligibility criteria for
sanction of pension are required to be considered by the
Screening Committee of Eminent Freedom Fighters.
Efforts are being made to process expeditiously these
pending applications for sanction of samman pension for
participation in Hyderabad Liberation Movement. How-
ever, no time frame can be indicated.

Shortage of Trained Personnel in CPMFs

1424. SHRI G.M. SIDDESHWARA: Will the Minister of
HOME AFFAIRS be pleased to state:



335 Written Answers

(a)  whether there is shortage of trained personnel
in the Central Para-Military Forces (CPMFs)

(b) it so, the details thereof,

(¢) whether the Government proposes to recruit

retired Armed Forces Personnel in the CPMFs; and -

(d) if so, the details thereof and the time by which

a final decision is likely to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! JITENDRA SINGH): (a) and (b)
No, Madam. Recruitment in the Central Armed Police
Forces (CAPFs) is a continuous and dynamic process
and the requirements arising on account of new raisings/
resignations/voluntary retirements/annual wastage, etc.
are duly taken into account while making such recruit-
ments. All the personnel so recruited are imparted proper

training as per the requirements.

(c) and (d) As per the instructions/rules of Gover'n-
ment of India, Ex-servicemen from the Armed Forces are
already being recruited in Central Armed Police Forces
(CAPFs) and Assam Rifles and suitable provisions have
been incorporated in the Recruitment Rules. Government
of India already has in place Ex-Servicemen (Re-
employment in Central Civil Service and Posts) Rules,

1979, which are amended from time to time.
Enrolment for Unique Identity Cards

1425. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has identified the
flaws in the enroiment process for issuing of Unique
identification numbers/cards on the basis of false affida-

vits; and

(b) if so, the details thereof and the action taken

in this regard?

THE MINISTER OF STATE IN THE MINISTRY: OF
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HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
Yes, Madam. The Government has identified shortcomings
in the enrolment process in issuance of Unique ldenti-
fication Number (Aadhaar). These have been communi-
cated to Unique Identification Authority of India (UIDAI)
which is an attached office under Planning Commission,
implementing the scheme. Based on the feedback of the
Government, the UIDAI has introduced several measures

to overcome these flaws. The inputs received from UIDAI

" States that “Aadhaar enrolment process is based on the

Demographic Data Standards and Verification Procedure
(DDSVP) Committee report. In case of enrolments based
on supporting documents, it lists the various documents
acceptable as Proof of Identity/Proof of Address. The list
of acceptable documents is given in the enclosed
Statement-l. Affidavits are not recognised supporting
document as per this list. In case an enrolment has been
done on the basis of an affidavit, it is a case of process
non-compliance, rather than process failure. Resident
enrolments for Aadhaar are undertaken through Regis-
trars, which are typically State Government departments,

Public Sector Banks etc.

The roles and Responsibilities of Registrars are
clearly laid down in the Aadhaar Handbook for Regis-
trars.. Verifiers play an important role in the Aadhaar
enrolment process and these verifiers are appointed by
the Registrar. An abstract of the Verifier's Role and
Responsibilities is given in the enclosed Statement-ll. To
dis-incentivize violation of the prescribed enrolment
process; UIDAI has decided to impose a financial penalty,
which is 10 times the amount reimbursed to Registrars
for every successful Aadhaar generation. In addition
action is also initiated against the concerned operator/
supervisor/Enrolment Agency. UIDAI has also decided
that every resident enrolment packet will be reviewed
manually by UIDAI's data quality operators before being
processed for Aadhaar number. At the front end, the
operators can only log is after biometric authentication
now. This has been doné to strengthen accountability and

audit trail in the case of every enrolment’
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Statement-l
Extract

ER 5.1.3 Documents for Verifying Pol, PoA, DoB and
PoR

1. List of Documents in DDSVP Committee Report

Supported Pol Documents Containing Name and
Photo

1. Passport

2. PAN Card

3. Ration/PDS Photo Card
4. Voter 1D

5. Driving License

6. Government Photo 1D Cards/service photo
identity card issued by PSU

7. NREGS Job Card

8. Photo ID issued by Recognized Educational

Institution
9. ..Arms License
10. Photo Bank ATM Card
11.  Photo Credit Card
12. . Pensioner Photo Card
13. Freedom Fighter Photo Card
14. Kissan Photo Passbook
15. CGHS/ECHS Photo Card

16. Address Card having Name and Photo issued
by Department of Post

17.  Certificate of Identity having photo issued by
Gazetted Officer or Tehsildar on letterhead

18.

Disability ID Card/handicapped medical certifi-
cate issued by the respective State/UT Govern-

ments/Administrations

Supported PoA Documents Containing Name and

Address

1. Passport

2. Bank Statement/Passbook
Post Office Account Statemént/Passbook

4. Ration Card

5. Voter ID

6. Driving License

7. Government Photo ID Cards

8. Electricity Bill (not older than 3 months)

9. Water Bill (not older than 3 months)

10. Telephone Landline Bill (not older than
3 months)

1. Property Tax Receipt (not older than 3 months)

12. Credit Card Statehent (not older than
3 months)

13. Insurance Policy

14. Signed Letter having Photo from Bank on
letterhead

15. Signed Letter having Photo issued by regis-
tered Company on letterhead

16. Signed Leﬁer having Photo issued by Recog-
nized Educational Institution on letterhead

17. NREGS Job Card

18.

Arms License
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19.
20.

21,

22.

23.
24.
25.

26.

27.

28.

29.

30.

31.

[
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. Pensioner Card

Freedom fighter Card

Certificate of Address having photo issued by
MP or MLA or Gazetted Officer/Tehsildar on
letter head

Certificate of  Address issued by Village

Panchayat head or its equivalent authority (for

rural areas)
Income Tax Assessment order

Vehicle Registration Certificate

. Registered Sale/Lease/Rent Agreement

Address Card having photo issued by Depart-
ment of Post

Caste and Domicile Certificate having photo
issued by State Government.

Disability ID Card/handicapped medical
certificate issued by the respective State/UT
Governments/Administrations.

Gas Connection Bill (not older than 3 months)

Passport of spouse

, Passport .of Parents (In case of Minor)

1. Supported Proof of DOB Documents

1.

Birth Certificate
SSLC Book/Certificate
Passport

Certificate of Date of Birth issued by Group A
Gazetted Officer on letterhead

~ UIDAI and Registrars shall have the authority -to
amend and enlarge the list of valid documents as when

necessary.

.
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Supported documents for PoR

To facilitate enrolment where ail members are not
able to show proof of identity with a photograph at
the time of Aadhaar enroiment, it has been decided
that the Head of Family will be enrolled on the basis
of valid Pol, PoA from the list of approved documents
while the dependent family members can be enrolled
through any of the following relationship documents
as long as the relationship revealing document (PoR)
is unambiguous and both the documents (Pol, PoA
of Head of Family and the Relationship documents
for the dependent family members) record the same
address:—

" —  PDS Card

—  MGNREGA Job Card

— CGHS/State GovernmentVECHS/ESIC Medical
Card

— Pension Card
—  Army Canteen Card
—  Passport

— Birth Certificate issued by Registrar of Birth,
Municipal Corporation and other noftified iocal
Government bodies like Taluk, Tehsil etc.

—  Any other Central/State Government issued
family entitlement document.

As far as possible Family should come together for
enrolment. In case all the members cannot make it
on the same day then head of the family shouid
always accompany the fér_nily member whenever he/
she comes for the enrolment. ’

Statement-ll
Verifier's Roles and Responsibilities

For enrolment, Resident will bring his/her original

documents along with the photocopy of the documents



341 Written Answers

and filled Enrolment Form. Verifier must verity Photocopy
of Documents and Enrolment Form details against
original documents. Verifier also checks that the name
of the documents captured in the enroiment form are
correct and same as the original documents produced by

the resident.

Verifier needs to be available in the enrolment center
“throughout the operating hours of the center. Registrars
should ensure physical presence of verifiers during the

enrolment.

it is verifier's responsibility to ensure that Enrolment
form is filled completely and correctly as per UIDAI
enrolment process. No mandatory field should be left
bank and resident should be encouraged to fill optiorial
fields like mobile number and email address. Verifier will
sign and 'stamp the Enroiment Form after verification. If
stamp is not available, the verifier can sign and put his/
her Name. The resident will then go to the Enrolment

Agency Operator for getting' enrolled.”

However, if the resident is enroled and has come
for correction for a particular demographic field, the
resident need not enter all details in the Form. The
resident must provide his/her original Enrolment Number,
Date and Time (together known as EID), his/her Name
and the field which needs correction. Verifier will only
verify if it is one of the fields requiring verification-_of
documents. Verifier will use the same UIDAI verification

guidelines as used during resident enrolment.

Where hard copy of documents is being stored, the
photocopy of documents may also be verified with
Verifiers signéture/thumb print and stamp/Name, except
in case where copies attesteJd/cenified by a public notary/

gazetted officer are being submitted.

The Verifier is physically present at the enrolment
~ centre every day and, thus, can monitor the Enrolment

Centre performance and provide immediate information
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to UIDAI and Registrar on process deviations and

malpractices at the enrolment centre.

[Transiation]

]

Prices of Guar

1426. SHRI ARJUN RAM MEGHWAL: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the prices of guar have seen an

unprecedented rise during the last year;

(b) if so, the details thereof and the reasons

therefor;

(c) whether the Commodity Exchanges have de-
cided to inquire into the unprecedented rise in the prices

of guar seed and guar gum;

(d) if so, the details thereof and the time by which
this inquiry is likely to be completed;

(e) whether the Forward Market Commission has
decided to ban all trading in guar in view of this price-

rise;
() if so, the details thereof;

(g) whether the Government proposes to
announce Minimum Support Price (MSP) for guar;

and

"~ (h) if so0, the details thereof and if not, the reasons_
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (PROF. K.V. THOMAS): (a) and (b) The spot prices
polled by National Commodity and Derivative Exchange
Ltd. (NCDEX), for guar seed rose from Rs. 2334.30 per
quintal on 01:01.2011 to Rs. 6789.45 per quintal on
31.12.2011 and reached its highest price Rs. 30812.40
per quintal on 03.05.2012.
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Similarly, for guar gum, polled spot prices rose
from Rs. 6364.30 per quintal on 01.01.2011 to
Rs. 22568.45 per quintal on 31.12.2011 and reached its
highest price Rs. 106488 per quintal on 18.05.2012. The
main reasons for price-rise appear to be relatively lower
production of guar seeds in 2011-12 and very high levei
of export demand as seen from the following table:—

Year Production of  Exports of Value of
guar seeds guar gum export of

(in MT) in (MT*") guargum

(Rs. crores)

2010-11 15,46,000 4,41,611.00 2,938.69
2011-12  12,10,000*  7,06,966.00  16,356.74

* As , per Rajasthan Government's second advance
estimate.

**Source of export data is APEDA.

{c) and (d) The Governmgnt had asked the Forward
Markets Commission, Regulator of commodity markets to
inquire into the unprecedented rise in the prices of Guar
seed and Guar gum FMC has since submitted a Report

which is under consideration of the Government.

(e) and (f) Forward Markets Commission .directed the
Exchanges on 27th March, 2012 to close -out all futures
contracts in Guar gum and Guar seed traded on the
Exchanges w.ef. 27th March, 2012. Further, the Ex-
changes were -directed not to launch any fresh contract
of guar seed and guar gum without the prior approval
of the FMC. Though futures trading in the Guar complex
(guarseed and guargum) has not been banned, the FMC
has not given approval for launch of any new contract.

(g) and (h) There is no proposal to announce the
MSP of Guar.

Disaster Management Training Centre

1427. SHRI HANSRAJ G. AHIR: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether the proposal for setting up of National
Disaster Response Training Academy at Nagpur has
been finalised; and

(b) if so, the details thereof and the action taken
thereon?

‘ THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS, (SHRI MULLAPPALLY RAMACHANDRAN):
(a) and (b) The Ministry of Home Affairs has accorded in
principal approval to the proposal of National Disaster
Management Authority for setting up of National disaster
Response Tfaining Academy at Nagpur. The NDMA has
been asked to prepare a Detailed Proposal for obtaining
the administrative and financial approval for the said

training academy.
[English]
‘ Levy Sugar

~1428. SHRI TARA CHAND BHAGORA: Wil the

_ Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION be pleased to state:

(a)  whether the matter of revision of levy sugar
margins of Rajasthan is still pending even though the
State Government has submitted the requisite year-wise

comprehensive proposals;

(b) if so, whether the delay in taking the decision
has led to acute financial crisis for the co-operative
institutions of Rajasthan handling levy sugar;

(c) if so, the details thereof and the remedial steps

taken in this regard;

" (d) whether the Food Corporation of India (FC)
has withheld the Levy Sugar Price Equilisation Fund
claims related to transport charges and commission on
the grounds that the Department of Food has not revised
levy sugar margin for 2010-11; and

(e) if so, the details thereof and the remedial steps

taken/proposed to be taken in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (PROF. K.V. THOMAS): (a) to (c) The Government
of Rajasthan has submitted the proposals for revision of
the levy sugar margins for the years 1999-2000 to 2010-
11. In respect of the margin proposals for the years 1999-
2000 to 2006-07, certain supportive documents from the
State Government have not been received. As regards,
proposals for revision of the levy sugar margins for the
years 2007-08 to 2010-11, the Central Government, as
an interirﬁ measures, on adhoc basis, has allowed 85%
of the transportation charges claimed by the State
Government, the major component of the wholesaler's
margins for the 'years 2007-08 to 2009-10 and the same
have already been released by FCl on 06.07.2011 for

these years.

(d) and (e) The Government of Rajasthan vide letter
dated 19th June, 2012 had intimated that the FCI, Jaipur
has withheld the entire transportation chargeé and
commission amount of approx. Rs. 27.00 crores, against
the reimbursement proposals of the years 2010-11 apd
2011-12. The Central deernment vide letters dated
3rd August, 2012 and 14th August, 2012 has advised FCI
to continue to make payment of transportation charges
against the reimbursement proposals for the years 2010-
11 and 2011-12 to the Government of Rajasthan on the
basis of the last fixed rate, till the margins for these years

are finalized.
Hike in Vegetables and Fruits Prices

1429. SHRI M. VENUGOPALA REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the increase in the export quota of
vegetable and fruits has contributed to the rise in the

prices of such produce;
(b) "if so, the details thereof; and

(c) the remedial steps taken by the Government

in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MIN!STER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) to (c) There is no
quota for export of vegetables and fruits. Export of

vegetables and fruits is free.

There is no significant increase in export of veg-
etables and fruits. Expornt of vegetables and fruits
constitutes 1.5% and 0.82% of their total production,
respectively, and are unlikely to have any significant

effect on domestic prices of vegetables and fruits.
Establishment of Museums

1430. SHRI JAYARAM PANGI: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has any national
policy or criteria for the establishment of museums in
memory of the leaders having National or State/regional

significance;

. (b) if so, the details thereof including the funds
and assistance given for the purpose during the last three

years, State/UT-wise including the NCT of Delhi; and

{c) the details of the proposals received from
Odisha Government in this regard along with the action
taken/proposed to be taken by the Government thereon?

THE MINISTER OF HOUSING AND URBAN POV- -
ERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) No, Madam. There is no specific
scheme for the establishment of museums in memory of

the leaders having National or State/regional significance.
(b) Does not arise.

(c) A proposal from Government of Odisha regard-
ing development of Gandhi Memorial Swaraj Ashram,
Cuttack for 100% Central Government assistance was

received. The State Government of Odisha was informed
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that the proposal is not covered under the scheme of
financial assistance for “Development and Maintenance
of National Memorials” implemented by the Ministry.

Dairy Venture Capital Fund

1431. SHRI A.K.S. VIJAYAN: Will the Minister of
AGRICULTURE be pleased to state:

(@) the aims and objectives of the Dairy Venture

Capital Fund for promoting entrepreneurship and self-
employment in rural areas;

(b)

the scheme in Tamil Nadu during each of the last three

the details of loans provided to people under

years and the current year;

(c)
Rural Development (NABARD) is helping to promote the

whether the National Bank for Agricultural and

above scheme; and

if so, the details thereof?

(d)

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI CHARAN DAS MAHANT): (a) Dairy Venture Capital
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as Dairy Entrepreneurship Development Scheme (DEDS)
with effect trom 1st September, 2010. Dairy Venture
Capital Fund/Dairy Entrepreneurship Development Scheme
aims at promoting entrepreneurship and self-employment
in rural areas by providing credit assistance to aéri-
cultural tarmers, individual entrepreneurs and groups of
unorganized sector and organized sector including
self-help groups, dairy cooperative societies, Milk unions,
and Milk federations etc. The objectives of the scheme _

are.—

To promote setting up of modern dairy farms.

(M

for production of clean milk.

(2) To bring structural changes in the un-orga-
nized sector processing and marketing of

pasteurized milk at village level.

(3) to bring about up-gradation of quality and
traditional technology to handle mik on a

commercial scale.

{(b) The details of financial assistance provided
under Dairy Venture Capital Fund/Dairy Entrepreneurship
Development Scheme year-wise during the last three

years and current year in Tamil Nadu is given

Fund (DVCF) was modified after evaluation and renaméd below:—
Sl. Year Dairy Venture Capital Fund* Dairy Entrepreneurship Development
No. Scheme#
No. of Dairy Units/ Amount No. of Dairy Units/ Amount
No. of beneficiaries (Rs. in lakh) No. of beneficiaries (Rs. in lakh)
1. 2009-10 63 72.10 Nil Nit
2. 2010-11 48 - 37.52 267 46.07
3. 2011-12 Nil Nil 2602 443.37
a. 2012-13 Nil Nil 1037 192.23

*DVCF upto 31.08.2010.

f

#DEDS from 01.09.2010 upto 30.06.2012.
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(c) National Bank for Agriculture and Rutal
Development (NABARD) was implementing the Dairy
Venture Capital Fund scheme and is presently
implementing and promoting the Dairy Entrepreneurship

Development Scheme.

(d) NABARD helps to promote schemes by issu-
ing guidelinves of the scheme and communicating it to
financing banks, conducting State level workshops for the
stakeholders, conducting meetings of bankers to discuss
the scheme at State, district and block levels, conducting
district level workshop to promote Government sponsored
programmes ihcluding this scheme, printing and distribu-
tion of brochures and giving coverage in Potential Linked
Plans of NABARD.

Child Pornography

1432, SHRI VARUN GANDHI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether cases of child pornography have
been reported in the country;

(b) if so, the details thereof and the total number
of such cases reported during each of the last three years
and the current year, State-wise;

SRAVANA 30, 1934 (Saka)

to Questions - 350

(c) whether the Government has taken any steps
to curb such crime;

(dy if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (e)
Some reports on child pornography have been reported
in the country.

As per information provided by National Crime
Records Bureau (NCRB), data regarding child pornogra-
phy is not maintained centrally by NCRB. However cases
registered and persons arrested under obscene publica-
tion/ftransmission in electronic form (Sec. 67 of IT Act,
2000) for the period 2009 - 2011 are enclosed as
Statement. Data regarding the current year is not
available with NCRB.

Ministry of Home Affairs has issued a detailed advisory
on Preventing and Combating Cyber Crime against
Children dated 04th January, 2012, wherein it has advised
the States/UTs to specifically combat the crimes in forms
of cyber stalking, cyber bullying, child pornography and
exposure to sexually explicit material etc. '

Statement

Cases Registered and Persons Arrested under Obscene publication/transmission

in electronic form for the period 2009-2011

SI.No. State/UTs

Obscene publication/transmission in electronic form

Cases Registered

Persons Arrested

2009 2010 2011 2009 2010 2011
1 2 | ' 3 4 5 6 7 | 8
1. Andhra Pradesh A7 | 9 52 3 13 61
2. Arunachal Pradesh 0 0 3 0 0 5
3. Assam ) 0 5 4 0 0 0
5 0 0 2

4. Bihar 0 0
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1 2 3 4 5 6 7 8
5. Chhatti#garh 1 1 0 2 2 0]
6. Goa 4 10 6 0 1 2
7. Gujarat 3 9 6 4 12 5
8. Haryana 0] 0 4 0] 0 5
9. Himachal Pradesh 2 4 4 0 5 1
10. Jammu and Kashmir 0 0. 1 0 0 0
" 11, Jharkhand 0 0 0 0 0 0
12. Karnataka 6 45 | ' 37 3 46 17
13. Kerala 44 103 136 37 92 80
14. Madhya Pradesh 8 21V 40 11 42 43
15. Maharashtra 25. .61 62 46 84 79
16. Manipur 0 0 0 0 ) 0 0
17. Meghalaya 0 0 0 0 0 0
18. Mizoram 0 0 3 0 0 1
19, Naéaland (¢] 0 0 0 0] 0
20. Odisha 1 4 3 0 1 1
21. Punjab 11 19» 36 8 15 19
22. Rajasthan 11 0 40 9 5 68
23. Sikkim 0 0 0 0 0 0
24. Tamil Nadu 3 9 9 3 9 9
25. Tripura 0 0 . 0 0 0 0
26. Uttar P(adesh 4 10 25 9 26 37
27. Uttarakhand 3 6 1 3 3 1
28. West Bengal 2 9 10 1 3 3
‘Total (States) 135 325 487 139 359 439
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1 2 3 4 5 6 7 8
Union Territories: )

29. Andaman énd Nicobar 0 0 0 0 0 0
Islands

30. Chandigarh 4 2 2 2 2 1

31. Dadra and Nagar Haveli 0] 0 1 0 0] 0

32. Daman and Diu 0 0 0 0 0 0

33. Delhi 0 1 6 0 0 3

34. Lakghadweep 0 0 0 0 0 0

35. Puducherry 0] 0 ) 0] 0 0 0
Total (UTs) 4 3 9 2 2 , 4
Total (All India) 139 328 496 141 361 443

New Procurement Policy

1433. SHRI P. VISWANATHAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) whether the Government proposes to bring
procurement for Public Distribution System under the new
procurement policy being envisaged for Governmént

purchases; and

(b) if so, the details thereof and if not, the reasons
therefor? ' '

THE MINISTER OF STATE OF THE MINISTRY OF

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION (PROF. K.V. THOMAS): (a) No, Madam. There is no
proposal to bring procurement for public Distribution
System under the new procurement policy being envis-
aged by the Government. As per the existing procurement
policy, the Central Government extends price support to
paddy and wheat through the FCl and State Agencies.

All the foodgrains conforming to the prescribed specifi-
cations offered for sale at specified centers are bought
by the public procurement agencies at the Minimum
Support Price (MSP). The farmers have the option to sell
their produce to FCl/State Agencies at the MSP or in the
open market as is advantageous to them.

(b) In view of (a) above, does not arise.

Amendment in Law Relati_ng to Crime
against Women

1434, SHRI P.T. THOMAS: .
SHRIMATI SUMITRA MAHAJAN:
PROF. RAM SHANKAR:

SHRI GOPINATH MUNDE:
SHRI GANESH SINGH:
SHRI CHANDRAKANT KHAIRE:

Wili the Minister of HOME AFFAIRS be pleased to
state: ’

(a) whether the Government has any proposal to
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make amendment in the existing laws reléting to crime
against women to make it more effective in order to check
the crime against women;

(b) it so, the details thereof;

(c) . whether the Government has set up Special
Courts to ensure speedy trails along with relief and
rehabilitation of rape victims and victims of criminal injuries
like burns and acid attacks on women in the country; and

(d) if so, the details thereof and the total number
of Special Courts set up so far in the country, State-wise
including Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (d) A
High Powered Committee (HPC) constituted under the

chairmanship of Union Home Secretary examined the

recommendations of all concerned including Ministry ‘of
Women and Child Development, Ministry of Law and
Justice and has prepared the draft Criminal Law
(Amendment) Bill 2012. Approval of the cabinet has been
sought for introduction of the said bill in Parliament. The
highlight of the Bill inter-alia include to substitute of the
sections 375, 376, 376A and 376B by replacing the
existing sections 375, 376, 376A, 376B, 376C and 376D
of the Indian Penal Code 1860, replacing the word ‘rape’
. wherever it occurs by the words ‘sexual assault’, to make
the offence of sexual assault gender neutral and also
widening the scope of the offence sexual assault. The
age has been raised from 16 years to 18 years in sexual
assault with or without consent of other person. However
it is proposed that the sexual intercourse by a man with

own wife being under sixteen years of age is not sexual

assault. Enhancement of punishment under sections 354
and 509 of IPC. Insertion sections 326A and 326B in the
IPC for making acid attack a specific offence.

At present, there is no proposal to set up Special
Courts to ensure speedy trials along with relief and
rehabilitation of rape victims and victims of criminal
injuries like bumns and acid attacks on women in the
country.
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A new section 357A has been inserted in the Code
of Criminal Procedure 1973 through the Code of Criminal
Procedure (Amendment) Act, 2008 which provides for
compensation to victims of crime. Under this, a Victim
Compensation Scheme is requjréd to be framed by the
State Governments in co-ordination with the Central
Government.

The Hon'ble High Court of Punjab and Haryana at
Chandigarh in CWP No. 6319/2008 has directed vide its
order dated 12.07.2010, that the States of Punjab,
Haryana and the UT of Chandigarh to frame a VCS to
co-ordination with Central Government and implement the
VCS in their respective States. The State Governments
of Arunachal 'Pradesh, Bihar, Chhattisgarh, Karnataka,
Manipur, Mizoram, Rajasthan and Sikkim have notified
their VCS, wherein they are providing compensation for
sexual offences. \

The Hon’ble Supreme Court has directed in respect
of W.P. (Criminal) No. 129 of 2006 in the case of Laxmi
(minor) to provide compensation to acid attack victims. An
advisory dated 27.04.2011 has been issued to all State
Governments advising them to keep in view the direction
of the Hon’ble Supreme Court.

As per Seventh Schedule, ‘Police’ and ‘Public Order’
are State subjects under the Constitution, and as such
the primary responsibility of prevention, detection, regis-
tration, investigation and prosecution of crimes, including
crimes against women lies with the State Governments
and Union Territory Administrations. However, the Union
Government attaches the highest importance to the matter
of prevention and control of crime against women.
Ministry of Home Affairs has sent a detailed advisory
dated 4th September, 2009 on crimes against women to
all State Governments/UTs. The advisory on women have
inter-alia, advised State Governments to adopt appropri-
ate measures for swift and salutary punishment to the
persons found guilty of violence against women, set up
Fast Track Courts and Family Courts, improve the quality
of investigations, minimize delays in investigations of
crime against women, set up ‘Crirhe against Women
Cells’ in districts, to undertake gender sensitization of the
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police personnel and set up special women courts.
Majority of the States/UTs have established ‘Women
Cells’. Some States/UTs have also set up ‘All Women
Police Stations’ at district level and ‘Mahila/children help
desk’ at police station level.

[Transiation]
Village Grain Banks

1435. SHRI GOPAL SINGH SHEKHAWAT: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government proposes to set up
village grain banks in the country;

(b) if so, the details thereof; and

{c) the manner in which it is likely to be beneficial
in providing food security to the villages particularly, poor
villagers?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (PROF. K.V. THOMAS): (a) to (c) Government has
been implementing village grain bank scheme since
1996-97. Initially the scheme was launched in tribal
villages by the Ministry of Tribal Affairs in 13 States and
was implemented through Tribal Cooperation Marketing
Federation of India Ltd. an autonomous body under the
Ministry of Tribal Affairs. However, its objective was
expanded in 2001-02 and it was extended to all the
endemic, drought and migration prone areas with
concentration of tribal population and also in other non-
tribal areas. Since 24.11.2004, the scheme is being
implemented by the Department of Food and Public
Distribution. This Department has so far sanctioned
71.751 Village Grain Banks to 20 States. .

The Village Grain Banks Scheme provides safe-
guards against starvation during period of lean season
or natural calamity, when marginalized food insecure
households do not have sufficient resources to purchase
rations. Such househoids in need of foodgrains, can
borrow foodgrains from the Village Grain Banks set up
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within their villages to be subsequently returned to the
Bank. The grain banks can be set up in food scarce areas
like d<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>